) 14th March 1935
/ THE e

LEGISLATIVE ASSEMBLY DEBATES

(Official Re ort)

Volume Ill, 1935

(9th March to 28th March, 1935)

FIRST SESSION

OF THE

FIFTH LEGISLATIVE ASSEMBLY,
1935

NEW DELHI
GOVERNMENT OF INDIA PREBS
1935



Legislative Assembly.

President :

TrR HONOURABLE SIR ABDUR Rarm, K.C.S.I., KT.

Deputy President :

Me. ARHIL CHANDRA DaTtta, M.L A,

Panel of Chairmen :

Sk MuHAMMAD YAKkUB, KT., M.L.A.

M=. S. SarvyamMURTI, M.LL.A.

Lievur.-CoLONEL StR HENRY GIDNEY, KT., M.L.A.
SARDAR SaANT StNeH, M.L.A.

Secretary :

MiaN MUHAMMAD RAFI, BAR.-AT-Law.

Assistant of the Secretary :

RaA1 BaADUR D. DuTtr.

Marshal :

CAPTAIN HaJl SARDAR NUr Aumap Kuax, M.C., T.OM.. |.A.

Commattee on Petitions :

Mgr. AKHIL CHANDRA DaTTA, M.LL.A., Chatrman.
MR. S. SaTyamvurTI, M.L.A.

DRr. ZiauppIN Aamap, C.1.E., M.L.A.

RaJA S1r VASUDEVA RaJan, Kt., C.I1.LE., M.L.A.
MR. N. M. Josnr, M.L.A.



CONTENTS.

VoLuMe II1.—9th March to 28th March. 1435,

SATURDAY, YTH MARCH,
1935—

Questions and Answers .

Unstarred Questions and
Answers .

Motion for Ad)uumment
re Arrests in Caleutta of
prominent workers con-
nected with the All.
India Trade Union Con-
gress—Ruled out of
order . .

Statement of Bu.mneaa

The General Budget.——Lia.t
of Demands—conid.
Demand No. 23—

Indian Posts and Tele-

graphs Department (in-
cluding Working Ex-
penses)—

Grievances of the In-
ferior Services .
Position of the Bongal
Mussalmans in the

Office of the Post-
master General,
Bengal and Assam
Circla

Demand No. 18—Salt—
Damage done to the
poor Zamindars of the
Khushab and Pind
Dadan Khan Tahsils
in the District of
Shahpur and Jhelum
in the Punjab on
account of the Salt
Range and the
Khewra Salt Mines

Moxpay, 1lltH MaRcH,

19356—

Members Sworn

Questions and Answers

Bhort Notice Queshonl
and Answers

Demand No. 28-—-Exe

cutive Council-—contd.
Grievances of working

classes

Necessity of adaptmg
the administration to
meet modern economic
needs . .

Pages,

1959—81
1991—2023

2024—29
2029—30

2031—57

2057—63

2084—75

2077
2077—2113

2113—15

2115—32

2132—57

TUESDAY,
19356—
Questions and Answers
Short Notice Questions
and Answers . .

The  General Budget—
List of Demands—coneld.

12t MaRcH,

Demand No. 39—Army
Department—

Indianisation and over-

expenditure . .
Demand No. 79—
Baluchistan—
Repressive policy in
Baluchistan .
Demand No. 16—
Customs .
Demand No. l'?-—-'laxes
on Income

Demand No. 18—Salt
Demand No. 19—Opium
Demand No. 19A.—Ex-
cise .
Demand No. 20——Bmmp
Demand No. 21—Forest
Demand No. 22—Irri-
gation (including Work-
ing Expenses), Navi-
gation, Embankment
and Drainage Works .
Demand No. 23—
.lndmn Posts and Tele-
aphs Department (in-
clu ing Working Ex-
penses) . . .
Demand No. 25—In-
terest on Debt and
Reduction or Avoi-
dance of Debt . .
Demand No. 28—In-
terest on Miscellaneous
Obligations .
Demand No. 27—Suﬁ'
Household and Allow-
ances of the Governor
General .
Demand No. 28—Exe.
cutive Council

Demand No. 29—
‘Council of Btate . .
Demand No. 30—
Legislative  Assembly

and Legislative Assem-
bly Department . .

PP

Paces,

2159—96
2196—98

2198—2244

2244—48
2248
2248
2249
2249
2249

2249
2249

2250

2250

2250
2251
2251

2251




SATURDAY, 23rRD Marcn,

1935—

Statements laid on  the
Table .

Eleotion of Mambsrs to the
Central Advisory Coun-
cil for Railways .

Election of Members Lo th:
Standing Committoe for
Roads

Election of Memh: rs to the
Imperial  Council of
Agm wultural  Research
and its Governing Body

Bill pussed by the Council
of State

The Indian Finance n.n -
Disenssion on the mo-
tion to consider no! con-
cluded

Staterent of Business

Mo~xpAy, 25T Maren,

1935

Questions and Answers

Unstarred Questions and
Auswers .

Sthort Notice Qmsu(m md
Anawer

Statement of Bu.amm .

Elretion of the PPublic Ac-
eounta Committee .

‘Btatement laid on  the
Table . .

The Indian Finanee Btll--
Motion to vounsider adl)p-
tedd .

Mawrcn,

Tunrspay., 26TH

1935—-

Quoestions and Anawers | .
Motion for Adjournment
re Financial adjustments
botween  India  and
Burma—Adopted .

Eloction of the Standing
Finance Committeo for
1933-36

Pagrs,

2531--37

(&)
Zt
o
o

2338 —39

254085,
2587 —46
2565 -87

2597--2639

2839 ---5%
2659 - 81
2662 63

2665

2665--T0

2671 --2714

2758-—61,
2802.—25

2761

‘I'HURBDAY,

ToEsSpAY, Z6TH MArcH.
1935—contd,

Election of Members to the
Court of the University
of Delhi . . .

Government's Right to
make any modification
in the business of the
House

Demands for 8upplz mer-
tary Grants in rmpﬂt
of Railwayr

Demands for Supplemen-
tary Grants

WEeEnxESDAY, 27TH ManrcH,
1935---
Questions and Answers
Short Notice Question and
Answeor
Motion for A(l]--urnmor.t
re Reservation of the
Highlands of Kenya for
Europeans—With- lrawn
Election of a Member to
the Council of the Indian
Institute  of  Scienee,
Bangalore :

Demands for Supph men-
tary Grants

28T MancH,
1936—

Questions and Answers

Statement re Tribunal for
[ndo-Burma  Financial
Settlement .

\'[ntmna for Adjournnwnt

Worlu'ng of the new
Constitution by Indians
despite  disclaimers -
Ruled out of order

Confidential report made
on  Members of the
Legislative  Assembly
-—Ruled out of order

Demands for Supplemen-

tary Grants . .

2859,

Pages,

2782

2827 —35

2855 --37

2R57 39

2898
2918

IR~ 0K

2019 -57

2054 -6i)

2080064

2067 —68

2968 --3025




LEGISLATIVE ASSEMBLY.

Thursduy, 14th March, 1935,

The Assembly met in the Aesembly Chamber of the Council House at
Eléven of the Clock, Mr. President (The Honourable Sir Abdur Rabim) in
the Chair. o

STATEMENTS LAID ON THE TABLE.

Information promised in reply to unstarred question No. 19 @sked by Mr.
Sham Lal on the 13th February 1935.

PROSECUTIONS INSTITUTED BY THR EXECUTIVR OFFICER, MRERUT CANTONMENT,
AGAINST CERTAIN GHEE SELLERS.

(a) Yes. The sanction of the Cantonment Board was not necessary, as the Execu.
tive Officer has heen authorised by the Cantonment Authority by general order under
section 266 of the Cantonments Act to fils complaints.

(b) Yes, Three cases were compounded under the provisions of section 267 (I) of
the Cantonments Act, 1824. The Executive Officer is authorised by the Cantonment
Board to compound cancs.

(¢) & (d) The reply is in the affirmative, hut as will ha seen from the anawer to
part (a), there was no question in this cass of the use of section 25,

(e) Does not arise.

Information promised in reply to starred question No. 282 asked by Mr.
Sham Lal on the 18th Fcbruary, 1935.

TAXx ™MPOSED ON MENIALS IN THE DALROUSIE CANTONMENT,

(s) and (b). Yes.

{c) No. A tax on menial and domestic servants is imposed in the Dalhousie,
Dharamsala and Murree Municipalities.

(d) Government are not aware that any unemployment has been caused by the

tax in the Dalhousie Cantonment.
(e) No.

Information promised in reply to starred question No. 650 asked by Mr.
Anugrah Narayan Sinha on the 25th February, 1935.

CoxripEsTiaL ENQumy MADE N Biaaz AND Orissa, yrRoM Private Mepioar
PRACTITIONERS ABOUT THEKIR WILLINGNESS TO VOLUNTEER ror WaR
SERVICB OR IN ANY NATIONAL EMERaENOY.

Th= enquiry was made the Bikar and Orises Government at the request of the
locel l:ahhry suthorities. request was duo to s misusderstanding and has been

(2341) R
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Information promised in reply 4o starred question No. 764 asked by Mr.
M. Ananthasayanem Ayyesgar on the 9th March, 1935.

Corrack MATcH INDUSBTRIES IN INDIA.

(3) Informatiom is not availsble

(i) The amount of excise duty collected on cottage matches factories npto the
end of Janusry, 1635, is Rs, 2,76,806-9-5.

(iii) The Hononrable Member's attontion is invited to my reply to Mr. Chetiiar's
question No. 761 in this session.

Information promised in reply to unwtawred questions: Nos, 212 and 213,
asked by Maulvi S8yed Murtusa Sahib Bahadur on the 9th March,
1936.

INcrEASED EXPENDITURE OF THE AJMER MuwiciPaL COMMITTER.

212. (s) (i) Proposals under consideration for the improvement of Municipal ed-
ministration in Ajmer, include town planning, improved .;':“..', supply and drainage.

These schames will require considersble expenditupe, the amount of which cannot
howaver at preseni Le estimated.

(ii) No.

(b) No, 1t is propased for the pressnt to continue, the existing arrangement

Arrairs or TBE AJMErR MuNicipalL CoMMITTEE.

213. (a) (i) No.

(i1) No. Dr. S8hakur resigned but not for the reason jmplied.
(b) Does not arise,

(¢) No.

(d) No.

{®} No.

tf) Dows not arise.

THE INDIAN FINANCE BILL—contd.

Qazi Muhammad Ahmad Kasmi (Meerut Division: Mubammadan
Rural): Sir, vesterday I was discussing the attitude of Government towards
the masses of this country. I was saying that Mr. Roosevelt relieved the
agricultural and industrial depression in Ameriea by leaving the gold
standard, or. in other words, by making the currency notes inconvertible
and thus reducing their value in the markets %o she extent of 40 per cent.
and thereby raising the prices of the agricultural products. This was only
so far as the markets were concerned, but. for the pavment of debts and
taxes of the Government. the curreney notes, being legal tender. retained
their old value. Thus the agriculturist, by this devaluation of the dollar,
got the same price for his producte as he was getting in pre-depression
days, and the effect of depression was taken away.
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If the Government of Indin seriously wanted t¢ help (he agriculturists
and industrialists of India, they could have easily followed the stops tuken
by America. But, to this proposition, the answer of the (Goverament of
India, in addition to what was aaid by the Honourable the Finance Member
regarding the bad effects of inflation, would be that in India the habit of
using currency notes is not well.established, and, to make them inconver-
tible, would mean a sharp blow to the whole currency syvstem. For the
suke of argument, 1 concede that there is some truth in that statement,
but if Government were to exercise a little of their imagination in tha
interests of India, they could have ensily discovered that there already
exigts a circumstance in Indis which would have facilitated their followmg
the example of America. It is that the silver rupee iz un overvalued ooin.
It contuins silver worth only about 9§ annas. If Government simply open
the mint for the eoinage of silver rupee to the public, the value of the rupee
in the market will fall down by about 40 per cent. and the price of the
products will go up, ,if not to the same extent, at lenat to a considerable
extent. For exumple, if wheat is now. selling in the market for 16 scers
in the rypee, it will come down to nine or ten scers a rupee, and the whol_o
agricultyral and industrisl world would feel the henefit at once. The agri-
culturist would be able to pay his debts, the poor zemindar would be nble
to save something, and tﬁn problem of unemployment would be solved.
We must remember again that Government and the creditors wonld also
not be loaing anything. When the land revenue was fixed by Government
and the loan was ndvanced by the banker, the value of the rupee in terms
of commodities was the same as it would be nfter that change, and thus
they are to be deprived of an illegitimate gain, but they lose nothing.
Have the courage to follow Mr. Roosevelt and you will feel appreciable
improvement in a couple of months. But, are the Governmént of India
prepared to do that? No. I am afraid not. There would be a hundred
und one excuses for that. At first, the excusc wna that it was only an
experiment in America, and we should wait and sce. We have waited
and seen. And what have Government now to say about it? Yesterday,

the Honourable Member snaid:

T feel sura, in India inflation will reise prices of imported manufactured articles

to a greater extent than those of sgricmitural products. ' T feel oqually: sure that
the first benefit of such a rise in prices s occurs in agriculture will be Iargely absorhed
by the middlemen, and so the unfortunate cultivator will pay much more for what
he bLuys and get very little. if anything more, for what he sells. His last stute
would he much more desperate than his first.”

He admits that there would be an improvement in prices, hut, he savs,
the henefit would not reach the pearant and the rise of priee of importa
would adverselv affect the tenant. Probablv the Honovrable Member
thinks that the Indian cultivatora uses motor-carn and lives in Fnglish
stvle supplving his necessities from Bngland and other European countries,
and will thus have to pay more. 1 am afraid he has not probably seen him,
He is a man who has not got sufficient cloth to cover his bodv and sufficient
food to feed his familv. He ia destitute and does not live on imported

_articles or even mill-made cloth. Do not deny him the little pnin which
can save hid life and profession on such excuses.

The other excuse of the Government is, an was rcponted -yesterday,
that India is & debtor country and hav to pay up her Mbilitiey in sterling.
The fall of the price of the rupee in terms of sterling would make .the

A2
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commitments very large and the taxation would have to be made very
heavy. But that would not have occurred if that policy had been adopted
at an earlicr stage, ss then our exports would not have gone down to
such a large extent; und, secondly, if Government had stopped the export
of gold and purchused it themselves, they would have gcagr‘n_ulated suffi-
cient gold for the purchase of sterling for paying up the liabilities of India.
If (jovernment bave the interest of Indiane at heart, there can be &
hundred and one ways out of the difficulty. Where there is a will, there
is & way. Is it not a fact that when Fngland went off the gold standard
in 1931, it was also a debtor nation? Its foreign credite were mostly
frozen credits snd its debits were living debts. Did England hesitate to
lesve the gold standard for the reason of its indebtedness? No; on the
other hand, its indebtedness was the chief reason for leaving the gold
standard. When the Government of England left the gold standard, the :
Government of Indis did not hesitate to link the rupee to the sterling,
but they way that no further devaluation is proper. Japan, by the extreme
devaluation of the yen, overwhelmed the markets of India; and yet to the
Goverument of India, all the others, in spite of their successful results,
are on the wrong way, and they, 1n apite of their failure, are on the right
psth. All countries of the world are saving their agriculture and industry
by devaluing their currencies, and what the Indians demand is not to
devalue the rupee, but only to do away with its overvaluation. They
want that the price of the rupec for some time at least be made the same
a8 the amount of silver contained in it. That can be easilv done by open-
ing thve minta to the public for coinage of the silver rupec. The mints in
overy oountry are open to the public and were always open to the public
in India till 1808, when they were closed in the interest of England. Let
them once more be opened. if not for all time to come. at least only to
remove the present depression; and then we will admit that the Govern-
ment of India have the interest of Indians at heart and is a ‘‘Government
for the people’’. But, are the Government prepared to do that? No, not
in the least. On the other hand, thev are hent on making that position
more and more difficult of attainment. In the present budget proposals.
they have further reduoed the price of the silver, so that the excuse of
not opening the mints might assume greater force. Look at the difference
of the treatment of Indiang by the Gavernment of India and the treatment
meted ont by the Amerioans to the British (nvernment. The Americans
aceepted the pavment of an instalment of debt by the Fnglish in silver
instead of in gold and, not onlv that. but thev accepted the silver at n far
higher rate than the market rate. Thev accepted it at 50 cents. an ounce
at a time when the market rate waa 96 cents. an ounce. The Americans
wanted to incrense the price of the silver. But the Tndian Government is
hent on reducing the price of silver, that is. the price of the silver orna-
ments of the poor and afflicted peasants of Tndia at this time of depression.
0Of oomren, strange nre the wavas of the Government. Thev have got s
much the interests of Indians at heart that, in matters of finance. thev
muet do the reverse of what other nations of the world are doing.  If other
nationa of the world stop the export of gold in the interests of their eoun-
tries. the Government of India must eneourage the export of gold in the
so-called interests of Tndia. Tf other countries make an attempt to increase
the price of silver, then it ia in the fitness nf things that the Government
of Tndia must decrease it. 1f von request them that they may follow the
wave of thefr masters in Fingland. then thev are prepared to sac that in
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this matter their masters are wrong. But I appeal to them to have pity
on the condition of the masses in thig country, to take ocourage in both
their hands and follow the example of America. Then they will find the
afflicted agriculturist, the ruined ramindar and the workless educated get-
ting a vestige of prosperity and singing the praises of the Government. If
they govern in the interest of Indin, then they need not fear the agitator,
the Communist or the terrorist. With the prosperity of the country, they
will all settle down to peaceful ooccupations.

Leaving that question, I only want to say a few words about the way
in which the Finance Bill and the budget are put before the House. The
proposuls that are now before the House are being made after the budget
is over: that is, all the items of expenditure have already been decided
upon and, whether approved of by this House or not, are to remnin there
by the foroe of certification. Now, we arce called upon to express our views
ubout. the revenues that are to be realised to meet that expenditure. Now,
what is our pogition? If we cut off uny of these items of revenue, it will
be =xaid that we do not feel our responsibility an we do not conrider ns
to wherefrom the expenditure of the Government is to be met. As war
remarked the other day---and rightly so---instead of cutting the cont aceord-
ing to the cloth, as every reasonable nnd sensible person is expected to
do, we must provide the cloth for the coat, the dimensions of which have
already been decided upon. But our dificulty does not end there. 1f we
were given the full power of providing the cloth, ns we wanted, we might
even then have -helped the Government. We would bave provided for
certain sources of income which would have covered any diminution of
revenue brought about by our recommendations, but we have not got the
power of doing that even. The position to which we are thus reduced
ia this. that we can be considered to he people who feal their rosponsibility
only in case we accept the Bill as introduced by the Government. In
every other care, we would be called to be irrosponsible. Time and nguin
the complaint ix made that we act in the apirit of opposition for the anke
of apposition: but is it not a fact that that position is being forced upon
us by the Government? .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should bear in mind that there are other Honourable Members

who want to speak.

Muhammad Ahmad Kazmi: 1 uin finishing, 8ir. Whatever might
be the tradition, the method of pessing the cxpenditure first and taxation
afterwards is very illogicsl. This method in teclf contemplates forcible
realisation. As vou bave reminded me, Sir, 1 am not going to tnke up
much time, but only want shortly to submit that it is not only the taxations
which ure proposed in the hudget that the tax-payer hus got w0 pay, but
there are many other taxes that we have got to pay; unfortunately some
of the programmes, that have been set out by the Government for the uplift
of the manscs and for the spread of brondeasting, will, instead of helping
the masses, render them liable to further taxation. 8o far ss the udvent
of broadcasting is concerned, it will, I know, be a direct tauxntion on the
middle classes. because the development of broadcasting would mean the
neccssity of providing the people with radin sets and receivers, and the
‘whole development of broadeasting will simply mean sclling radio sets
-directly or indirectly through official agency. I am speaking this from my
own cxperience: instead of helping the middle classes, it will be a burden
on them.
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The secret circulur of the Government that was recently issued, I know,
has, to a certain extent, led the Provincia] Governments to increase the
tours of the officers in the interior of the country; from my eerrience, I
can assure this House that everybody in the country is shivering at the
idea. They think that now the villages even in the interior will not be
safe from the depredations of officials. In this way, there is the danger
that the poor sgriculturist will be liable to further tuxation in the form
of forced gifts and supply of articles that are to be made to these unwelcome
guests, 8o, it is not only the taxations that are under contemplation by
this House, but there will be other taxes us well to be borne by the tax-
paver of India,

Ax regurds tazes on incomes below Re. 2,000, T submit, they are taxes
on perwony who hsve got no accounts and who cannot prove what their
income is; and this is to the knowledge of the legislators; the result is,
that in all such cnses, the taxes often fall upon people who are only guilty
of being u "safaid posh’ or who camry on small trudes. Tt is u mutter
within the knowledge of everybody in India. With these remarks, T close
my speech.

Mahara| Kumar Vijaya Ananda Gajapatiraj (U'nited Provinces: Land-
holders): 8ir, it is said that on the occasion of the consideration of the
Finance Bill, all things under the sun may be discussed . . . .

Mr. Pregident (The Honourable Sir Abdur Rahim): The Chair hopes not.
)

Mabaraj Kumar Vijaya Ananda Gajapatiraj: I like to utilise this oppor-
tunity. The Honourable the Finance Member has shown us the way how to
be dircet in the method of approaching the topie, businesslike in disposing of
it, and to save time. T shall try to follow him.

From my brief experience of thin House—and I have not been negligent
in having that experience—I have been struck with the varieties of interests
which have found voice here, and diversities in the angle of vision which
are apparently diaclosed by them. Enquiries on hundreds of topics and
dircussions on matters ranging from one end of this vast continent to the
other, present a show of motley crowd, rich in colour, enlivening in their
manifold presentations, and thought-provoking in their significances. To-
day, T shall refer to some of these topies.  On « rapid glance over the pro-
ceadings of a fortnight, T find no less than 44 specific topics upon which
calls on the public purse have been discussed. We have discussed on air-
crafta, acroplanes, and acrodromes: broadensting, wireless and trunk tele-
phones; sugar industry. match industry, lac industry, glass industry and
oil mines: Tungnbhadra project, University contributions, traffic survey in
Sind, all of which. T admit. legitimately claim their share from the public
fund. Of the existing charges on the Treasurv, Provineial eontributions,
srmy benefit fund, war pensions, politieal pensions, protection to industries
have hed our anxions attention. We have demanded locomotive factories,
rent-free quarters for certain class, new extension of railway lines, welfare
officers, and Indianizing of Trade Commissioners. Tncidentally, we have
not negleeted to attend to our little comforts and furniture in the new
qnur;::n here, fans for milway passengers, benches on lawns and such other
matters.
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Sir, let me not be misvndeisteod. - I am- not speaking aguinst any of
these topics. But this is the oocasion to take stock of all our demands
and husband our resources in terms of the demsmds. This is how I take
this Finance Bill discussion to be. If it is claimed that he who pays the
piper, may call for the tune, the piper may well say that here are the tunea

.have been. already called for—please take that ito acoount, By formu-
lating our dernands or different items of more or less importance and trying
to extract promises from the heads of departments oconcerned in these
matters, we have on this occasion to hear from the heads of dopartmenta—
Well, here are the things we have to provide for—there muat he specinl
provision in each department for adequate financial supervigion. They
can wrll say—Woe shall be responsible first for all pavments made by the
Department and secondly for representing in terma of cost all the proposals
which proceed from our department. In my humble opinion, this is the
position we are in, when we discuss all and sundry from the man in the
‘moon to the supply of ribbon and nibs in offices in discusring the Finance
Bill. Of course, it is8 my own angle of vision,

1 have ventured to raise these points, beeause T feel that everything in
a modern State depends on money supply. And 1 am afraid meny a
reform, many a legitimate cluim ure ship-wrecked on this rock of finunce.
Nevertheless, we as repregsentatives of particular interesta have our grio-
vemoes. We shall place them before the question of supply is solved.

8ir, the Government of India may be aware that the landlords and
Talukdurs of the United Provinces have made representations to Sir Malcolm
" Hailey about the hardships they are suffering from. 1 shall be failing in
my duty. if I do not refer to at least two of them. The rules for the
realisation of revenue need revision so that the position of the landlords may
not be jeopardised, and I must strongly and respectfully urge that the
landlords should be consulted when remissions of rent and revemue are

decided upon.

In this connection, I should also give vent to the apprehensions of the
Talukdars of Oudh regsrding the observations of the Joint Parliamentary
Commiittea in paragraph 871 of their report. The Committee cannot give
-an smssurance that ‘‘every promise or underteking made by the British
Govemment in the past’’ will be maintained ‘‘unsltered and unaiterable
for all time''. These may change as the *‘natural consequences of tho
change to responsible Government’’. I must say thst the apprehensions
are reasonable.

‘8ir, coming to the actual burden of ‘the people, T bag to ¢ before
this House my own points of view regarding two questions, which I have
. gone into a little. 1 feel the present postage rates on letters und postcards
mre strongly resented by the general public, and the income-tax burden on
people having limited income between a 1,000 and 2,000 is alno too much
for them. I looked into the discussions on these two mutters of the last
few years. As to the postage, Sir Frank Noyce expressed his view on
the 22nd March, 1938: '‘Any reduection in | rates would involve us
in an immediate and heavy loss’’, although he admitted that '‘volumes of
traffic may result from reduction in postal and telegraph rates’’. There-
fore, the question resolves itself into the problemn whether the public utility
service of the Postal Department should be subordinated to the commereisl

considerstions of profit amd loss.
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There is the other question of income-tax burden on people with low
income. Last year, on the 27th March, 1934, Sir George Schuster raised
the bogey of loss of Re. 75 lakhs and susid that he had discussed this question
fully in the previous year, and perhaps he laid main stress on the low level
of prices which meant, sccording to him, s good deal more than the level
of prices prevailing five or six years ago. On looking into the debate of
1033, it will be found that on the 25th March, Bir George Schuster gave
various reasons for retaining this income-tax burden. One of his reasons
was that with the average income of Indians at Rs. 80 per head per annum,
the mam who gets between a Rs. 1,000 and Rs. 2,000 is in a comfortable
position. 1 need not go into this question in deteil. But one thing, I
tmay mention, is that in spite of all the changes in our Indian life, deliberate
or by force of circumstances, the unit of economic life is still the fnm:%y
nnd not the individual. All other arguments of his were based mainly dn
fall in prices. T urge on the Honourable the Finance Member to bear in
mind that now the level of prices is again rising, this burden on persons
who maintuin hand-to-mouth existence should be done away with,

By confining my attention to these two topics, I do not minimise in any
way the value of the financisl commitments which may be necessary other-
wise. [ have based my observations on the most modern tendency in
denling with the economice problems. 1 am still a student and would like
to tuke my lessons from the well-known thinkers and writers,  Dr. Hermnan
Finer in his recent well-known work on Modern State has traced the psycho-
logy of the modern elamour for economy and has found that it derives its
volume “'perhaps more from the impulse ‘to do what one likes with one's
own' than from the desire to see money well spent by the publie authori-
ties’".

Lastly, 1 submit that a hope has been raised that we are all working
for responsible Govermment—a new dawn and the Spring is near. The
Honourable Sir James Grigg is striving to give a new orientation. It is
upto him to leave some margin in the hands of evervbody in lndia. In that
hope, 1 shall conclude with another quotation from the said learned author:
“Fograved upon the heart of modern society, to a depth reaching to its
inmoat cure, is the motto of a Birmingham Bank, ‘He who has, is” " . . .
far though it i not everything to modern mum, it is mueh. ‘‘He who has,
is'", that is not all. **He who has, governs'.

With these words, T resuine my seat.

Sir Ghulam Hussain Hidayatallah (Sind Jagirdars and Zamindars:
Landholders): 8ir, | amn very thankful to you for giving me an opportunity
to speak on this occasion. I can assure you that I shall be very brief, and
contine my remarks to the speech of the Honourable the Finance Member
and ta the Finance Bill.

At the outset. T feel T must enter sm emphatic protest against th® reduc-
tion of import duty on wheat. This reduction will tend to decrease the
price of wheat much further. It will also add to the difficulties and em-
barrasamnents of the agriculturiats. Sir. it is the agriculturist who paxs the
exviso duties to the extent of crores of rupees to this Government and also
direct taxea to the Provineial Governments. Sir, mine is an agricultural
province, and the cultivation of wheat is increasing in that province because
of the Sukkur Barrage. The result will be that most of the people will give
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up cultivating wheat, and the Government of Bombay will suffer because,
the people won't come forwnrd to purchase Sukkar Barrage lands or lease
them. Therefore, I will request the Honourable Member in cbarge, if he
wants to reduce the import duty on wheat, not to take that step at this

-eritical moment.

1 now come to the Honourable the Finance Member's suggestions.. He
says: '‘My answer is that first we should pray for a disposition in the world
to return to the doctrine of cheapness and free exchange’’. Even if we
pray in that direction, I am afraid it will be a ory in the wilderness.

An Honourable Member: Not a prayer in the wilderness!

8ir Ghulam Hussain Hidayatallah: What is overy country thinking of ?
Belf-sufficiency. What is every country doing? FEverybody wants to de-
pend on his own resources. In order to protect their prcxiucta. they are
raising tariff walls, and they are entering into agresments with other coun-
trics. If we follow the policy of the Honourable the Finanoce Member, I
am afraid that we will stund wlone, and 1 do not think we will benefit by
it. I come to his second suggestion. He says: "My second answer is
that we must do what we can in innumerable small ways to improve the
condition and increase the efficiency of our producers, particulurly our
primary producers’’. He has pot mentioned the ways, but in his speech
of vesterday he told us that there wus over-production of agricultural pro-
‘ducts in the world; therefore, he scems to be agwiust any increase in agri-
cultural production. The prices of ugricultural produce have fallen con-
‘gidernbly. It is the agriculturist who pays oll sorts of taxes, and the Honour-
able the Finance Member has not mude sny suggestion to improve hia
condition. Then, my Honourable friend has not made any constructive
suggestion how to Lalance the budget hercafter. He knows that crores and
crores of rupees of emergeney taxes have been piled on the people of this
country, and, nccording to his own budget, he has shown that the expendi-
ture ig increasing. He hus admitted that the revenue from opium snd the
revenue from the hmport duty on sugar will ultimately disappear. How ia
he going to provide for those contingencies, may 1 ask? Supposing the
depression does not dirappear, nobody cam forceast or foretell the future,
in he going to resort to further taxation? 1 am afraid this House will not
lend its support to additional taxes. 1 wus sorry when 1 heard him justify-
ing the heavy military expenditure, which we say this country cannot nfford,
Well, T will quote for his information the opinion, not of the Members of
this House, but of a very independent and impartinl expert,-—1 refer to the
opinion of Sir Walter Layton. He said:

“It is to be remembered that the extent to which taxation is felt a4 a burden
depends very largely on the objects on which a  Government spends  its  revenne
Thus, it has been frequently poiuted out that taxation for the purpose of paying
interest on an icternal debt is. economically spésking, & transfer of wealth within s
ocuntry, which may—it s true—hamper enterprise, 1f the method of ruimng the
revenue 18 unwise, hut which weed npot do s0 or affect the totsl saving power of the
community. Again, wise expendilure on social services, and particularly on heslth
and education, shuuld bLe remunerstive in the sense of incremsing the wuf:h- roducing
power, snd, therefore, the taxable capacity of a» countrv, Security is, of coursa,
exsential, if production is to develop but it cannot le claimed for expenditure on
defence either that it is 8 mers redistribution of income, or that it otes produc-
tive efficiency. Indeed, oconomically speaking, it is the most bur«]mme form of
expenditare, and this s p-rucuhrlir the case where, as in the rase of Indin, the
army containg & large element drawn from elsewhere. If, therefure, the high ‘defence
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. pabio’ i Indian Govermment expenditure is partly due to the low level of other expendi-

_ ture, it remaing & peculiarly burdeusome one. and 1t would be reasonable to assnme that,
eveu if the total expenditure of India were increased, the burden would be more
tolsrable and more readily borne, provided this particular charge were diminished.”

I atn glad that yesterdsy the Honoursble the Finance Member has given
8 complete reply to the Army BSecretury’s argument that as regards the
ratio of defence expenditure we must take the total revenue of India, that
. is, of the Central Govermment and of the Provincial Government. The
Honourably the Finunce Member explained to us yesterday that under the
Government of India Act there is u distribution of functions as well as of
revenues, and that the Central Government have to deal with the more im-
portant functions such as Defence, and, therefore, they are given the more
important and expanding sources of revenue. 1 am sorry, the Army Secretary
is not here. Another argument that was brought forward by the Army
Hoeeotury in defence of the high military expenditure was that the civil
expenditure in proportion has increased more than the military expenditure.
I think that is u very fullacious argument.  One evil does not justify another
ovil, two wrongs do not make one right. When we talk of the heavy military
exponditure, no heed is paid to our ery. Most of the Honoursble Members
in this House auggested a reduction in the hewvy military expenditure, which
this ecountry cannot afford, by Indianising the army.  Indianisation was
supported even by my gullant friend. Captain Sher Muhammad Khan, a
nomines of the Government.,  He told ux, in clew: terms, that Tudisns are
as gollant and as brave as any other soldiers. and that they had given very
good proof of their gallantry during the War. Even as regards leadership,
he showed that Indians had proved worthy of leadership. And who were
those people? They had no training at Sandhurst or at Woolwich. Now,
when the Government have started the Dehre Dun College to give a regular
. training like the training at Woolwich or Sandhurst, I think, if they consider
our cadeta from Dehra Dun unfit for leadership. the sooner they close the
Dehra Dun College, the better for all.  ("*Hear, hear” from the Opposition
Bunches.) 8o, there is great room for retrenchment. 1 will request the
Hounovurable the Finance Member to curry out drastic retrenchment in mili-
tary expenditure as well as civil expenditure, and [ will further request him
to support the expansion of industries in this country, because we know
that agriculture is not sufficient for the teeming millions of India to keep
them in comfort. With these words, 1 have done,

«wMr. Suryys Kumar Som (Dacca Division: Nou-Mubhammadan itural):
Sir, [ um not an economiat nor a politician. 1 am a sunple layman living
in the mufussil, in touch with the masses and classes in the villages I
do nut claim to know much of economic and political theories, but 1 do
, claim that L know what touches the masses of the people and the cause of
their sufferings. That I claim to know better than those who live in big
citica and far away from the country side,

Sir. I have been noticing that. from various economic points of view,
thia question of taxation has been argued, and my Honoursble friend. Mr.
. Pant, vesterday made out a verv strong case for change of the taxation
policy of the Government. He based his reasoning on facte with some
reference to economic theories. 1 am not going to refer tc anv economic
theorv. But T say that one thing must be accepted by the House, that
unleas thiz extravagance in administration. both civil and military. is
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stopped or curtailed, you cannot escape from the effects of drastic taxation.
If you are to spend money, you must Itave the money. 1 would, therviore,
ask Honourable Members of this House to concentrute their attention on
how to curtail the expenditure or rather how to compel the Great Mughal
in London to cut his coat according to his cloth. For this expenditure you
must have money. 1 do not know what influence the Finance Member
exercises over the Cabinet of the countrv. [ am nct converaant with the
powers he has got. To me it seems that he is something like a Treasurer
or a distributor of the money demanded by his masters.  His position, 1
do not think, is enviable at all. They suy tu him: '*We want money for
this purpose and that purpuse.  You must find the money'. That seems
to be his position and the poor gentleman goes on exploring all avenues by
which he ean get the woney, and, consequently, for the time being, he
ceases to be a man with any feeling looking only to the sourcea from which
he can get meney. That is his position, as 1 understand it. Now, Sir,
the very high taxstion obtaining in this country is not really the gricvance
of Indis. The real grievance is that no portion of this taxation goes to
improve the condition of the countrv, to develop its industries und to
make its people economicslly richer thun they are. That is the gravamen
of our eharge.  Of course, we know that taxation is a necessary incidenco
of every Government, whether civilised or uncivilised,  That we know; but,
in all other countries, taxes are utilised to improve the condition of the
people. to improve the economic situation of the country, Why is all this
magnificent administration in this country—if it iz not going to govern
“the country in & way that will make the people economically happier than
they are? Sir, taxation should pari pasu improve the economie condition
of the peaple and the economic position of the countrv. If that is not dona,
the people will become poorer and poorer, more incapable to pav taxes
and will groan under it. hastening revolution in one shape or other ax the
inevitable result. Tf the money is used to improve the economio position
of the people to an effective extent, they will certainly welcome the
taxation. but that is not to be found under the present administrntion. T
will go hack to the 18th century to give a little idea of the principle upon
which the administration used to be run in thoss dayvs and which continucs
today. Sir, in the beginning, these foreipners—these Fnglishmen—came
here as merchants, and, according to the ordinarv ethica of a merchant,
‘they began to shake the pagoda tree to any extent to get the money they
required. Not onlv that. Thev did something else; to improve the
industrv of England, they began to destrov the industrv of India. They
exploited us for their own gain for the Companv's gain, to enrich their
own countrv. They could not do it effectively unless the thriving industry
of India. which could hold ita own against anv competition, was checked
if not destroved. For that purpose. what did thev hegin to do?

_ Mr. President (The Honourable 8ir Abdur Rahim). The House would
prefer to hear something about the Finance Bill.

Mr. Suryys Kumar Som: Sir, T will give only one or two instances.
Wé all know how Fhe cotton industry of Bengal wus ruined. They found
that cotton fabries were exported in large quantitics to England and other
foreign countries. We all know how the finest fabrics were made in
Dacca known all the world over ss the Dacca Musline. They put duty
after duty on it, and when that also failed, they went to the length of
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~cutting the fingers of the expert weavers in order that this sort of fabric
anay not st all be produced in Bengal.

About the silk industry. the story is the same. Large quantities of silk
were exported from India to England and to most European countries.
England begun to tax it by and by. When the taxes failed, they tock to
«nacting the most iniquitous law imposing fines and imprisonment on those
who used Indian silk,

These ure faots which are recorded in history und wiich are known to
wlmoet all the Members of the House, Take the case of ship-bulding.
Large numbers of well-constructed ships used to plv between England and
Indin, with lndisn merchandise, that drew the attention of the l.nglish
people und by various means they destroyed that industry, and now they
say that India has not got enough of ships, whenever the claim is made
‘by our eountrymen that Indin shonld embark on ship-building. 8o this
is the way the Hritisher began the administration of this country in the
-dark days of the beginning of the British rule in the eighteenth century.
8ir, having destroved nll these industries, they forgot that they in fact
killed the very hen that lay golden eggs for them. (Laughter.) Sir, it is
thus that the eountry loat all its industrics. and the economie condition of
the country heeame, from day to day, worse nnd worse.  On the other kand,
Bir, the taxes are incrensing day by day-—and a peculiar situation has heen
ereated : the people are groaning under heavy taxation, and the Government
are in difficulties in running the extravagant administration-—an adminis-
teation which T make bold to say is the most expensive administration in
the world.  That is the situation with which we and the Treasurv Benches
find ourselven faced now. What T nsk the Treasurv Benches today, Sir,
is to retrench their expenditure in the administration, hoth judicial and
exorutive, and  of course in the military also. Thex must cut their coat
according to their cloth or else 1t will be impossible t realike the taxes
that will be necessary to run thiz most costly administration. Sir, we
do not find that there is anv carnest endeavour on the part of the Govern-
ment to help the countrv and to improve its economie power, and unless
thev ean do it, the nnly other course left for them is to retrench.

Now, do you find any scrious sttempt at retrenchment? When there
in a talk of retrenchment in the services, the only thing we see 18 that
pooriv-paid clerks and other subordinates are readily retrenched, whereas
-the eivil services and other similarly highly-paid services remain absolutely
-untoucrhed. Surely, that is not retrenchment, and that sort of retrench-
ment will not do for finding out the money which they want. 1§ I am now
to cite certain instances to show the disparity of the pay of the higher and
lower services in India, as compared with the pav of the higher and lower
-services in England, that will at once expose the extent of extravagance.
We often times talk about the high pav of the Government officiala. but
few of us have the time or the opportunity to look into the real facts.
The House will excuse me if 1 cite one or two instances 40 show the
enormous difference that exists between the pay of officials in Eogland and
the officials here.  First of all. let ua consider the per capita income of an
Indian.  Sir, it is only £3 a vear, whereas the per capita income of a
Briticher is £50, a year. Thus. the average income of the Britisher is over
sixteen times the average inecome of the Indian. That being the economic
wituation of the country, that being the comparative position of the pecple,
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look at the respective scales of puy of the two countries. [ will give two
or three instances only. Bir, vou will find that the Prime Minister of
England is drawing only £5.000 a vear, whereas our Govarnor Genersl,
who runs a subordinate administration, is paid ar much as £20,000 3 vear,
The pay of the Seoretary of State for War in Fnc'and is £8,000 a year,
whereas our Conmander-in-Chief is drawing as mueh as Ra. 8,388 a month,
The Members of the Executive Council of this Government are drawing
about Rs. 8,69 per month each—far more than the Prime Minister of’
England.

Now, if you come to the provinees, you will find the Governors drawing.
Rs. 10,000 a month, their Ministers drawing Its. 84,000 u year, and their
Executive Councillors are drawing equally large sums besides the vverseus
allowances, the Lee concessions and all other things. It is evideng that
the comparative economi¢ position of an average Indian is one-sixteenth:
of the ceonomic position of un average Englishman. DLut you will find
that the pay of officials in India, on the contrary, is almost deuble of that.
in England in every cnse.  Sir, conaidering the responsibility of the work
and the trouble of the Prime Minister of England, who practically rules
over the whole world (Voices: *‘Oh, oh, oh,”") he is satisfiad with £5,000.
a vear, whereas our Ministers, our Executive Councillors—and there are
ots and lots of them now-n-dayvs, compared with somne years ago—are
drawing more than Rs. 6,000 & month. 8ir, unless this extravagance in
the administration is reduced, T fear there is no hope of reducing the taxu-
tion, and, T think the House will agree with me, thut the administrative
coste may safelv be reduced by one-hulf without any difficulty, and without
in the least endangering the efficienc, either of the ecivil administration or
of the military administration. T appesl to the Honourable Members of
this House to combine and see whether we can have s real retrenchmeut
in the Army and in the civil administration; and unless you do it, [ sav,
8ir. it is no use pointing out economie theories and such other things. The
actualities are there. T mayv tell vou, Mr. President, that this high ealary
ir not only ruinous to ns in point of the money which i taken away, bhut’
there is another aspeet which is more dangerous ta the people in its effocts
snd is more mischievous in ita resulta. Tt seems to me, 8Sir, that there is
a policv that underlies the maintenanee of these highly-paid wervices. We
know there are many Indians also who are paid at thesa very high rates of
pav and also enjoy other extraondinary concessiona. Even in the Provinces,
the pav of the members of the lower services—the Deputy Magistratea and
Munsifs and all others—has been inerrased to such an extont that they nre
drawing more income than a firct-clars man, in an ordinary profession and

in the trade can mow possibly eamn.

I think. 8ir. there ia a policy that underlies all these things,—namely.

to denationalise and un-Tndianise our people in the Government

12 Roow.  services. By having more monev than they really need, they
get into luxurious and extravagant habits of the West—forgrt their own
culture. and leave off the villages: thev do not mix with the ordinary
middle-class people. who, T must point out. are reallv the harkbhone of
the conntry: thev do not mix with the eultivators and the masses: ax n
matter of fact. 8ir. they look dewn upon the eultivators and Iﬂt? to
think middle elass prople from which the majority of them are r:ocrmfed
as people not belonging to their class altogether. By that, Rir, they
are faking them out of their mooring=: they are mn-Tndianfsrd and they
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tuke to the habits of Europeans—cut off from Indian society, cut off from
the villages and practically cut off from the national culture. That is the
ides underlying this high pay. 1 am strengthened in this opinion by the
fach ‘that whenever there is a proposal for increment of pay, we find the
Government take it up at once. 1 remember, 8ir, that when the proposal -
to increase the pay of services wus raised, the lLee Comnission wag ap-
_pointed and, within three monthg after the enquiry begun, the report was
published und it was given effect to without any delay. Well, Sir, no
Commissior or enquiry was held in India whose tindings were carried out
in greater hurry and in such a short time as the recommendations of the
Lee Commission. Was it of such an importance? Was the Empire
-dying for giving increased pay to the Indian Civil Service in the shape of
ovorseas allowance, etc.? 1 say, there ie a sinister principle underlying
these high emoluments. This is how I look upon it. What do we see in
thé  whole administtation? What do we find in New Delhi? You have
ull these mugnificent buildings, the huge Viceregal Lodge, big roads,
luxury all round,—very expensive, if not more expensive in ur snd
splendour than the Mughal Emperor. S8ir, it looks as if the British Gov-
~ermment sre vying with the Mughal Emper s of old and want to outstrip
them in the eastern splendour. In a poor country like India, if the Gov-
-ermment want to spend vast sums of moncy on these splendours and
things like that how can they get the money without taxing? Surely they
are not expeoted to bring the money from ;}.nglnnd. The alternative is to
tax the poor people who are already groaning under poverty. They have
been borrowing till now, but now the borrowing of the Government has
come to an enormous limit and they have now had recourse to further
taxation. Sir I ean only say that all these iniquities that brought about
the ruin of India were dug out of the archives of the old records of the
East India Company and its Despatches. That great man, Sakharam
Ganes Deushkar, in his book Dexher katha wrote all these things. ‘He
.did not make any comment. But that book our benign Government has
already proscribed and it is no longer in existence.

Now, Sir, this brings me to x; puasing reference to the question that
wae agitating the people’s mind for a long time. We find the civilised
world, particularly the Englishmen, stigmatising the Vandals who
destroved the libraries and such other things in the days of past. Byt I say
Sir. those Vandals did not do more mischief than what the Government
hete nre at present doing by  proscribing such books. Those Vundals
destroyed on{v one or two libraries, but they never destroyed all the books
in the way that sur present Government are doing by the proscription
law. So, even now we find ancient books which recorded the hist.ory of
the ancient people, their culture and cwilisation despite the vandalisin of
the Vandals. But at present so far as vandalisin which goes by the name
of the law of proscription is concerned, it effaces out of the earth even the
very traces of such literature which recorded the misdeeds and the mis-
doings of the British bureaucracy.

Sir. I now come to the question that vitally concerns us. It is
sdmitted that the prioe level of the produces is at the lowest now. It
in well.known that India has not yet recovered from the world depression
which it began to experience ever since the Budget was introduced » few
years ago impusi.n? new taxes. These Budgets have not done any juatice
to the people of thia country. Has the Hooourable the Finance Member
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followed any canons of public finance? Sir, there is some surplus this
~ear. What does the Honourable Member do with that surplus? He
does not care for the millions of people who are groaning under the
pressure of heavy taxation. He does not give any relief to them. He,
finding some surplus in the Budget, at once goss to the relief of the
al pa Government servants by restoring their cut salaries,
The Uovernment servants in India are the most highly paid people in
Indin: There i again the fact that the purchasing pdwer of money hus
gone up in these days of depression. Are the Government servants dying
under the pressure of this paltry five per cent. cut in their saluries ? Was
it more necessary to relieve the Government servuntd of theit five per =
cent. cut than to relieve the poor maskes who are groaning under heavy
., taxstion? Thib showa clearly the Bhamelensness, the eallousness and the™
*  want of feeling and the want of sympathy in the Government for the poor
masses. This is not' certainly the only instance of want of sympathy on
the part of Government for the poor people in Tndla. '] cite thia only as
one mstance.- It apeaky volumeg about the' memdlity “of ‘the' Treasury
Benches. If the Honourable the Finance Member had not restored the
salary cut, he could have utilised about n crore of rupees to bring great
relief to & great portion of the income-tax payee, T meah, thosk With kn
income'of Re. 2,000 und less. But the Finance Methber did''not consider' '
it worth his while. He at once runs to give relisf to the (Government
servants and he asks the people to contribute more and more every year
in the shape of now taxes. Is this justice? If one thinks of all these
things. .one will come to the conclusion that it is useless arguing with
this bureaucracy. We bave read the speeches made by abler men, the
~ best nien of Indis here inside and outside the Chamber. In thesc speeches
made by these men, the sume principle, the same economies of relieving
the mass from the burden of excessive taxation was being discussed. But
nobody seems to feel for the injuries and the suflerings of the nation. It
is admitted that the wnaticn is groaning under poverty. The avernge
annual income per head is only three pounds and this is the sort of poople
who are being taxed mercilesely. I would assk the House to rise agninst
this extravagant administration which is not only making us poor by
taking away all our money, but it is also indirectly ruining our culture,
making us un-Indians. That is the great danger. T would ask the House
v to stand agsinst this sort of heavy extravagance and T say until you can
check that, it is no use arguing with the buréaneracy about egonomic’
principles. My Hornournble friend, Pandit Govind Ballabh Panl, gove
some ‘constructive ideas to the Governmeént yesterday in his speech. 1
doubt whether those constructive ideas ever entefed the ears of the Hon-
oursble the Pinance Member, Far from acting upon them, I doubt whe-
ther he ever rememhered them after leaving the Chamber. However, if
need be we have to produce a practical seheme or a eonstructive acheme
and demonstrate how the administration of the land can be carried out
with half the cost, and if not with more but with equal efficiency. 1 hope
some of the Honourahla Members here would produce such a scheme when
nceagion ariser. It i not diflicult to produce one.  8ir, this reminds me
. of another thing. Sir, you know thers is simultancous examinations for
~% the Indian Civil Service in England as well as here in India.’ Bomé& boyé
are selected here in India &8 a result of the examination held in India and’
then they are sent to England for training. You are aware, Bir, that
thess boys have to sdminister this country as Collectors or Maglstrates
or Judges. They have to administer justice to the Tndians in the
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villages and in the districts. For that purpose, I do not understand why
they should get training in England for two years. Mark this, Sir, and:
look at the policy underlying this system. The boys are at once sent to
Englund, part of the expenses are met by the Government and part by
the poor fathers. The boys live in England for two years. For what
purpose ?  Are they going there to govern England, or Ireland or Scotland.
or Wales—s0 that they ought to know the habits and culture of that land ?
Are they going there to know how to rule them? They are to know the
people whom they have to serve. If they are to be sent anywhere, they
should be sent to the villages around the districts during the traini
period to learn the economic position, the difficulties, the feelings, the
nature and the culture of the people to whom they will have to administer
justice, But that is not done. Thev are sent to England; and, I say,
only to give them lessons in English culture, to teach them to hate ther
own culture and to teach them not to mix with their own people. That.
is the purpose for which they are kept there for two years and then they
become safe men.

Mr. President (The Honourasble Bir Abdur Rahim): The Honourable
Member has already taken up nearly half an hour of the timme of the
House, and ho has not said one word about the Finance Bill.

Mr. Suryya Kumar Bom: Sir, two minutes more, and I finish. Thus
the money is spent, I say, with a great purpose—the purpose of un-
Tndianising the services. This is the spirit in which the money is spent
and that is why you find difficulty in meeting the expenditure. If you
go on spending money in this way there will be no end of expenditure.
8ir, T ask the Treasury Bench to stop this spirit of denationalising the
gervices and the consequent extrmvagance and also direct their attention
us to how to bring the taxes on a par with the economic condition of the
people. 1 do not say that you can change the whole thing all at once by
s strokn of the pen but let us see in the present Finance Member a
beginning of this ideal in the administration.

Sir, about this Finance Bill, T will mention a few things. First, with
regard to the price of postcards and then with regard to the charge of
four pice for lettars of the weight of half a tola. This charge of four pice
for halt a tola is a fraud and a rham. We cannot write on a letter paper
which is below half a tola in weight. 1 understand the number of deficit
stamped lettors has increased. and that ie to the detriment of the interests
of the people, but it no doubt enriches the exchequer. I, therefore, sug-
gest one tola for one anna, As regards the postcard, I would ask you to
congider that the postcard has become like tobacco a vital necessity of
even the poor villagers in this twentieth conturs, and mvyv suggestion is
that it should be brought down to half an anna. if not less. As regards
incame-tay on inenmes  below Re. 2,00, my Honourable friends have
spoken about it. It tells upon the middle classes who are undoubtedly
very hard-hit by this depreesion. They generally follow profeesions which
have gone down very low and the petty traders also have suffered from
low income. If you show some relief, it will be appreciated by the people,
and a reduction in the price of the posteard will be a great benefit to the
masses and classes alike, |
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Dr. N. B. Khare (Nagpur Division: Non-Muhsmmadan): Sir, before
1 begin to discuss the Finance Bill in a most haphasard manner, [
think it my duty to thank you for affording me this opportunity of spoak-
ing in this House; and, Sir, I have to thank you specially because we
the back-benchers of any Party are at a great disadvantage. We may stand
up scores of times, but we are not fortunate enough to catch your eye,
and we being back-benchers, our front-bencher bosses, of oourse, over-
shadow us. Whautever it may be, although I admit it is our misfortune,
even then there is a remedy for that nusfortune. 1 do not blame any-
body: I simply describe th: pitiable condition in which we back-benchcers
find oursalves.

Mr. President (The, Honourable Sir ALdut  Rahim):.1f the Honourable
Member will observe, he will find that more back-benchers have taken
part in the debate than front henchars.

Dr. M. B. Khare: We feuol like forlorn children . .

Mr. President (The. Honourable Sir Abdur Rahim): The Honourable
Mamber had better address himnself to the Finance Bill now.

Dr. N. B. Khare: Sir, this oceasion of the Finance Bill and the budget
is a very important occasion in the history of any country and also that
of India slthough it is a subject nation, Bir, when this occasion ap-

es, many people amongst us who are rather oredulous and over-
hopeful think in their heart of hecarts that now is the, time
when the sweet and smiling celestial chernub will open the flood-gates of
heaven and cause the calestial (innges, the milky way, to descend from
heaven upon the plains of Hindustan. Sir. T am not one of those who
entertain such fond hopes. The fact of the matter is that there is no
doubt that the celestial Ganges, the milky way, descends upon the plains
of Hindugtan, but the unfortunate part of the whole matter is that after
descendi;}u upon the plains of Hindustan it does not flow through them.
It flows directly into the English Channel in a straight and precipitous
course and empties itself thero with innumerable mouths. Of course I
need not describe what those mouths are, they are known to all of us,
They are the 8o many services,—the Indian Civil Service, the Indian
Medical Service, the Indiau Icclesiastical Bervice, the Indian Agricul-
tural Service, the Indian Forest Service, the Indian Army, the Indisn
Police Service, and God knows what nct; and then there are tho interest
charges, capitation charges, trade and commerce and so on. They are
all permancnt leeches; of course they are medicinal lecches; they do noi
kill us because if they kill us they cannot afford to live. Bir, the Finance
Bill which is placed before uas for finding waye and means for providing
money for the budget we passed the other day is a very funny thing. I cow-
pare the Government of India to a grent trading concern which it was
hefore and which it even now is.

Gir, T am not a financier and T am not a juggler with figares and |
do not want to deal with the innumcrable figures. I fael like chewing
dry bones if 1 do it. Sir, T find, that half or nearly half,—may be a
little less—of the revenue which we earn annuslly is spent umm the chauki-
dars guarding our premises.  Sir, any trading concern which does that
every year will not be called a trading concern st all. Not only can oné
question its wisdom, but if the managing director or the manager of

B
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that trading concern iusists upun doing it every year, you :mgh‘t also
osll him u congenital idiot. But, in this particular stance, it is not so.
If that managing director, under the garb of spending half the revenue,
even though it may be for chaukiders, uses that money for the benefit
of his own kith and kin and people who are friendty to him and interest-
ed in him, thén | would not csll him a congenital idiot. That is the
situation which obtains in this country so far as ‘the military expenditure
is eoncerned . . . . .

Mr. M. 8. Aney (Berar Representative): What would you eall him?

Dr. N. B. Khare: Cunning. The whole policy of this administration
can be summed up in two wards, or rather one word—domination:
whether it is political or financial or hoth or any permutation and comn-
bination of both it docs not matter. S0 what happens is this: the
budgét happens to be more or Jess not a people’'s budget at all, nor is
the Fmance Bill which is meant to balance that budget: it it is a
budget of the services and Government servants. No wonder then that
s0 many people, both puid and unpaid, honorary and amateurish, come
forward in this House to =xtol the policy o' this administration to the
skies hecaude it hemefits them. When T look at this thing. T am re-
minded of a story, perhaps in the Pancha Tantra or somewhere, which
1 read in my childhood. Onre upon u time, there was a marringe ccle.
brated in the family of eamels; and to recite the murriage hymns or
muntras, asses were invited; and in that function they bhegan to praise
each other: one said to the other: **Oh, what a beautiful countenance!™
The other said to tha first: ‘*Oh, what a nusicnl voice!" T can only
racite thia atory and stop there nnd will not go further. It mav he like
A marringe season for aur friends who it in the opposite Benches; but
for us it is not A mnrriaga it is the ocension of a funeral: in India at
least every funernl is followed by a Shradh the next year: Shradh means
the anniveraary eceremony of the dend. Omn that day. what happens ix
that in memory of onr departed ancestos and to pay respect to them.
nnd to remember onr duty towarda them, we imvite a connle of Bralmins
and feed  them  for a dav. HHere also, what T find i= this: that this
annual budget and Finanee Rill ix an oceasion of Shradk: and what
Shradh? Tt is the Shradh or anniversary ceremony of the departed
glory of Mother Indin: it only helps to remind us of our dotv to our
motherland. That is the only uze of this bodget to me. and it has no
other earthly use for me. But there is one great difference. In  our
household Shradh, what happena iz that we feed one or two Brahmins
only for o dav: but here to perform this costly Shradh, we have to feed
not one or two Brahming, but hundreds and thousands of swhite. brwn
and black Brahmins. and that not ior ome day but for 885 days in the
vear: and that is the Finance Bill.

Mr. M. 8. Aney: It is o perpetual Shradh!

Dr. X B Khare: The reason for this is not far to seek. The British
power was established m India in the following sequence—all beginning
with B, just like Brilish: wherever the British race have e.. three
things bave gone there in sequence’ first of all. the Bible, thea Balance
and lagt the Bayonet. Bible stands for rehmnn--("hnstmmtv as  they

-’
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understand it, not as we understand it.  Balance means trade and com-
merce,  And Bayonet of course we are all familiar with it; and all these
things are entirely made in Britain; they are Biitish to the backbone,
like their Bovril; and we are usked here {o find money to perpetuate this
poliey and to support these three depurtments, the Bible, the Balance
and the Bayonet. We cannot do it in ull conscienco: we know we will
be Torced to do it, bt we will not be a willing purty to it. That is
my only argument. Taking the Bible, | know that there 18 an  item in
the Government of Indin vxpenses, called the Feelesiastical Department.
I I am right, about 45 or 46 Jukhs per year is spent on that departinent.
That money, which belongs to the Indian tuxpayer, is spent on  these
white padris. There is no neccsaity to do so: it is wrong and immornl
Ao do sb; but they are doing it. 1 wil just ask them ime question, Thut
¥:m is npn-votable: still 1 will usk them one guestion: where is the
meccssity of doing it? What do you spend wpon the religious instruction
-of pﬂﬂpio who do not follow the. Christian faith? What about Mubum-
madans? What about Hindus, and Buddhists and others? You do not
spend a single pie upop them, Why then do you spend so much money
upon padris of the Christian religion and yet patade your religious neutral-
ity? I eannot swallow that pill: it is too much to swallow.

1 once met a very venerable Europenn missionary with whom 1| tra-
velled in the same compartment when 1 cnme to Delhi to attend this
Session. We had a good chut, and he himsell admitted to me in  the
-course of our conversation that all the Furopean nations who profess
Chriatianity now are no longer Christians at ull, and he himsalf further
said that they have given up the ways of Christianity, which every one
knows, are noble, and these people have fallen into bad wuvs. And, Hir,
what do we find today? God of these people is not Jehova, but Moloch,
Mammon and Belial, and half of this money will be spent to feed the
military Moloch. That is my grievance.

Now, Bir, 1 will not traverse the huckneyed ground. 1 will not talk
of gold exccpt to ray that the gold policy is an operation ol transfusion
of blood from India to Fogland. T will not talk of salt. I will not talk
of sugar except to say that there was a ocvuntervailing duty on foreign
sugar, and then the Indian sugar was protected by that countervailing
duty. We were given protection, and people naturally thought that it
was a gond opportunity to concentrate their attention on the sugar
indnstry, and they spent crores and crores of rupees on the rgtablishment
of sugar factories, and for these sugar fivtories, crores of rupecs  worth
of muchinery was imported from England. and when all the money went
into the pockets of Fngland, what do we find? We find a  surprising
thing. T menn the execine duty. That iz all T want to say abont jt,  Sir,
T am not much fomd of sugar or salt. 1 am rather fond of red chillics,
and, therefors, T will proceed te the Army Department.

Sir, the day lefore vesterday we were told by the  Army Secrctary
that tie Bnritish do not distrust 1the loyalty of the Indinn troops snd the
Government are following the policy of Indinnisation in a proper wuy, that
there is no racinl animosity, and that there ia no differential trentment
in the army,—ibat is what 1 understood him to say, but, Sir, in spite
of the view held by the Army Department, I would maintaim that the
policy of this Government. especisily i the Army Department. hns heen
the same consistent policy of dintrust and disérimination and d‘ivia:lce2 and
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rule, and I shall attempt to prove it to the House if 1 can, and this
policy has been followed for the last 100 years, and even today it is
followed in epite of the vehement protocate made in this House and out-
side it. Sir, I shall, with vour permission, quote a few passages,—it is
an old quotation,—nevertheless it applies with equal force to conditions
existing today !

*“This question involves iasues of the greatest moment demanding the most careful
consideration. It appears to me o be of vital importance to the safety of the Empire
that we should maintain snd encourage the distinction of race feelings and habits
which have, heretofors, kept the various great sections of the people of this country
from coslemcing and becoming a homogenous race to whom national feeling and
nationsl cohesion would be natural and possible. .

The more diversity that can be introduced into the constitution of differeat co
the better, so that in any case of any future attempt at combination the
heterogeneous character of the various regiments may present an effective bar to it,
and be a source of information to commanding officers.”’ - ’

Mr. President (The Honourable Sir Abdur Rahim): What is the
Honourable Member quoting from ?

Dr. N. B. Khare: It is n book written on Indian Defence Problem
by Captain (3. V. Modak of the Gwalior Army.

This is what His Excellency Naville Chamberlain, Commander-in-
Chief, considers:

"Each army corps. . ..should be distinct in race, religion and language.’
Then, Tord Elphinstone (3. G.) says:

1 have long considered this subject, and I am convinced that the exact converse of
this policy of assimilation is our only safe military policy in Indis. ‘Divide ¢t smpera’
was the old Roman motto, and it should be ours.”

Here is a quotation, Sir, from Brigadier Coke who would have each
corps of one tribe or caste and his rensons are:
*“That, in a rising of the Mussalmans, you would always have Sikhs, Dogras,

Qurkhas and Hindu corpe to defend or vice versa. By mixi the castes in ome
corps they become amalgamated and make common cause, wl;::.g- they never do if
they are kept in separate corps. The result of mixing them in one corps has
been to make them all join aguinst QGovernment and not only the soldiers
but through them the Hindu and Mussulman Zamindars were incited to make comm-n
cause which they never would have done, had the races heen kept in distant corpe.
Our endeavours should be to uphald in fall force the (for us fortunately) sepsration
which evists between the different religions and races, not to endeavour to a

mate them. Divide et impera should be the principle of the Indian Government.”

Hore is another quotatinn from Lieut.-Colonel ‘H. M. Durand, C.B.,
on specinl duty with the. QGovernor General,—not the present Governnr
General. of course. This is what he says:

“As we cannot do without a large vative army in India, our main object is to make
that army safe. and next tc the grand counterpoite of a sufficient Eurvpean force,
comes the counterpoims of natives against natives.

To preserve that distinctivonesr which is 20 valuable and which, while it lasts.
wakes the Muhammadarns of one country (proviooe) despise, fear or dislike the
Mubammadans of another. Having thus created distinctive regiments lot us keep
them o agaiost the hour of need.
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By the system (of distinctive regiments) thus indicated, two gread evils are avoided,
Sirstly, that community of feeling throughout the native ammy and ihat mischisvouna
political activity and intrigue which resultsa from association with other races and
travel in other Indian Provinces and secondly, that through discontent and aliena-
tion from lbo service.'

Sir. this is the policy. Not only thst, the Princes might flatter them-
salves for the trust which they enjoy under British rule, but here is a
quotation which proves the real truth:

*Tt is claimed by enthusiastic Rajamaninca thst we should provide an outlet [for
the military aspirations of $he Frinces, and in addition 1o rank and honours should
give them commands in poace aud war, in fact should train them to succesd ua in
ludia, when we give the country Home-rule.

The Native State, as al prasent oonstitoted and ruled, relisve us of the sdministra-
tion pf one-third of British India and strengiben the Empire.

To add to their treops, and to encvurage their martial ardour, would make them
an anxiety and posaibly a danger. Notwithstanding the perplexing march of time and
events, we cannot disregard historical precedents, or the guestion of colour.”

And, Sir, when we ask them, thev tell us that they are our trustees,
they are the trustees of the voiceless millicns, they know our intepests
better, that they will dictate the policy which is hencficinl to us, . we
all know that this trusteeship is mere humbug and oamoufiage. God
never awoke one fine morning and appointed the Britishers us our trus-
tees, but T shall presently tell the House what even some of the British-
ers themselves tell us about this. This is a quotation from General
Maurice:

“We are less than honest in our talk about our Lustesship for the ‘voiceleas
aillions’ of Indis. India, certainly no longer ‘voiceless’ and fsr from its being &
question of ‘trusteeship’, vur hold on Indis is chiefly in our interest mnd frunkly
imperialistic.

We conquersd India as an outlet Tor the goods of Dritain. 1 am not such =
h te as to say we hold India for the Indians, we hold it as the finest outlet fur
British goods in geperal and for Lancashire goods in perticular.'

Bir, I will not detain the House very long, but I will make one fact
<lear, and that is, that the only solution which appears possible to get over
the morass of financial difficulties is to cut short the army expenditure
quickly and immediately. If the Dritish tommy is replaced by the Indian
soldier, who, as the Army Secretary has admitted, is his equal, if not
superior, in valour and everything else, there will be no difficulty. For
the British portion of the army there is short scrvice recruitment und they
stay here for six years and then go back to Eugland. In thet way the
British lpeo e get a good supply of trained and capable soldiers ot the
cost of India. But the Indian soldier is not recruited oun the short service
system Because then you will huve so many people thrown in the Indisn
population who have had a militarv training. You cannot deny that,
otherwise what difficulty is there in adopting the short service aystem for
Indians? 1 will go further and say that not only is the Indian soldier—
though ill-clad, ill-fed and ill-trained—more competent than the British
soldier, but that the British soldier has many a time proved himself inefli-
cient, because he comes from a different countrv and lives in a different
climate—I do not blame him for that,—and although he gets more pay,
three and a half or four times, and so meny different sllowances which are
denied to his Indian confrere, yet in actual warfare, on manv oocasions,
in Mohamsand warfare and in frontier defence, he has proved himgelf.un-
equal to his Indian companion. Because he is confronted with a different
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country and with mountainous surroundings. It is only 10 or 15 years ago,
that in Bandhurst, they have started a course of frontier warfare. Again,
in spite of all the meticulous care which the Medical Department takes
about the British soldier,—he is nurtured here in an incubator or a hot-
house and s lot of money is spent on that purpose. Yet i spite of all that,
he is not found equal to the task, as can be proved from the writings of
Britishers themselves.  So, what is the good of forcing this unwanted article
upon us when we cen have our own srticle in a better and cheaper way?
It this is done, about 20 or 30 crores of rupees would be saved straight-
away, and that moncy could be spent on beneficent activities. Will the
Government do it? 1 am afraid they will not, because it is not in their
interest.

Sir, this catalogue of grievances is a very long onme, it is so long, or
rathor it is o8 long us the proverbial tuil of the Hanuman of Ramayana
fame. The tail of the Indian Hanuman, in the shape of these grievances,
1 8o Jong, and so powerful a prehensile organ that he should have burng
Lanka, ere long, but he cannot do that, because his own kith and kin are
ringed on the enemice’ side. We have been many times asked as to why
we eamo here, what is our attitude, whether we have abandoned vhe civil
disobedience campaign, and all sorte of questions are asked of us. I am
not ashamed to admit that for immediste effects the civil disobedience
campaign has failed. I am not ashamed to admit that, and that is why
weo are here.  But that does not mean that our mentality has changed, or
that we have lost sight of our ideal. What shame is there in being defeated
or in losing one’s battlo? There is no shame in losing a battle; there
i8 shame in not fighting at all. Even Shakespeare savs: *‘Not failure, but
low aim i8 crime’”  So, we need not be twitted like that. After that, we
are told: "What is this? You have come here. Accept this’’. But why
should we nccept? What is this Finance Bill? It is placed before us
reudy made and we have to say, Yes! Though we have lost our battle for
the time being, yet it does not mean that we should be slaves mentally;
it does not mean that. If 4 man becomes a slave mentally, then he is
gone for ever. This reminds me of a story in the Mahabharata, which hap-
pened at this very place, several thousands of years ago. When the Pands-
vas were deceived by the Kauravas with loaded dice,—as we were by ordi-
nances and fiats,—and they were made powerless, Draupadi was brought
into the durbar of the Kauravas and she was told: ‘‘Now, what will you
do? Your Pandavas are powerless, there is nobody to take up vour cause.
You are helpless. Now, what will you do? Consent to become the queen
of Durvodhan'. Was there anybody in that durbar to advise her to accept
that shameless proposal? There was nobody. There were some
penp‘e.

Mr. President (The Honourable Sir Abdur Rahim): The Chair may
remind the Honourable Member that there are other Members who also

git on the back benches. who want to address the House on the Finance
Bill.

Dr. N B. Xnare: T shall finish, Sir.
Mrx. X. 8, Aney: Don’t leave Draupeadi unprotected like that!
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Dr. N. B. Khare: That would be very ungallant. So, what happened
was this. Draupadi did not sit on the lap of Duryodhan. The reply
thap alge gave was: ‘God is my protector’’. And God helpad ber, and
Bhima's mace sat on the lap of Duryodban At that time, too, in the
durbar of the Kauravas, thero were Bhishina and Drona and others.
Draupadi appealed to them for protection, but they said:

“Arthasye puruehé dacah.”
“Man is the slave of money.”

“Your eause is just, bub what oan we do? Wae are powerless.’’ When
such great men said like that. what to sav of the defenders of our rights
who git in the opposite Benches—I call them defenders of our rights
although thev are not so in reality.

We really feel for the Government of Indin in this matter. We feel
for their subordinate position. We want the Government Memhers ta he
real sirkars and not merely sitkars in name. That is our grievance und
when we are trying to pull them out of their unhappy position, they should
not hinder but help us. 1 wil] explain why all this happens. All this
happens, because it is the British Parliament which governs us and not
this Government., 1 deny the right of the British Parliament to govern us.
I do not concede that right. 'They may tell us therc is n legal rivht. 1 wny
“No''. We never consented. 'There is no right of consent, snd therc is
no right of conquest. I have got no time. My Party Whips ave nfter me.
80, 1 must close, but, if I had the time, [ would have proved from historical
happenings that the British never really conquered us. The British
Parliament governs us nob by right of consent or conquest. They are simply
governing us by right of usurpation and long usage. Usuge, howsoever Jong
it may be, it it is a wrong usage, sn immora] usage, an unjust usage, it
cannot be justified by mere length of time. 1 would say thut it does
not natber if it is n despotic power. If there ix one despot, he will be
tired of if, but this system is neither despotism nor democrney.  (God knows
what this system is, under which a few millions of aliens are governing
many more millions of people. not in the interest, of the people, but in their
own interest. This system is certainly grotesque, absurd, unjust, immoral,
and we protest against this system, and if the Finance Bill is brought
for the support of this form of administration, I will aay that I will have
nothing to do with it. That is all T have to say.

Mr. M. Ghiasuddin (Punjeb: Iandholders): Sir, in this debate, 1 will
¢onfine myself to one and nne issue only, which is really very dear to my
heart, and that is the Indianisation of the army. 8ir, the other day, I
heard the Honourahle the Secretary for tha Army Departinent speaking. It
shonk me out of myv slhumber, because. hefore his speceh, T was under the
impression that the Indianisation of the army was an accepted prineiple,
but the things did not turn up as T had imagined them to be. 8ir, the
Army Becretary himself maid that his speech wag frank. T congratulate
Bim on his frankness, but T mnst say that we had not heard such frankneas
from the Treasury Benches for a verv long time. As a matter of fact,
such frankness had not been heard since Iom Birkenhead laid down the
reins of his office. 'Of coume, we hear guch frankness nowadays from people
bke Mr. Churchill and Tord Llovd. but these gentlemen are out of office.
86 their frankness can be ignored, but when it comes from a gentleman
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who is the mouth-piece of the Government of India, 1 think nctice should
be taken of it. There is one passage in his speech to which I take very
strong exception. My Honourahle friend, Mr. Tottenham, said that the
Government of Indin were not sure whether Indians would make good offi-
cers or not, ns he said thev have not vet proved themselves to be good
officers. There was doubt in his mind whether Indians are fit to be Gene-
rula.  He made his point elear by saving that there are no motor cars manu-
fuctured in India and he did not know whether Indians are able to manu-
fucture motor cars. Similarly, he said that no Indian has ever held the
position of, T think, g General, and that was open to question whether they
will ever be able to adjust themselves to that positien. Now, 8ir, this is
a gross insult to a nation.

I am very sorry, 1 do not see the Honourable the Leader of the House
or the Honourable the Commerce Member in their seats, because, although
thev are Members of the Government of India, they are Indians, and I
wonll have liked to nsk them whetber thev nlso share this opin.on of the
Government of Indin about their race. Sir, there are other countries
bordering India. Persia and Afghanistan have their Generals. Even in
the mmnal] State of Nepal, they have got their Generals, and, may I ask, why
this stigina of inferiority is placed on Indin nlone, by a public servant of
India? I congratulate the Government and 1 congratulate my Congress
triends that they have started understanding each other very well. We,
the middlemen, are being squeezed out, because there is real agreement
between the Government and the Congress. The Congress say that Gov-
ernment have sapped our manhood. I heard one of the Congress speakers
say #0. Government do not admit that they have sspped our manhood,
but they agree that our manhood has been sapped. 8o, to a certain extent,
bofh parties agree with one another. 8ir, we are sometimes ironically call-
ed the habitual supporters of the (Jovernment and we expected the Govern-
ment to come forward and say ‘‘No. There is still manhood in you”. But
that is not so. I congratulate the two sides on their closer understanding.

Day before yesterday, when 1 came to this House, I had three com-
plaints against the Indianisation policy of the Government, but, after hear-
ing the Honourable the Army Secretary, 1 had four complaints. My fourth
complaint was his speech. My first complaint is that the speed of Indiani-
sation is too slow, My second complaint is that the method of Indianisa-
tion is defective, and my third and most serious complaint is that the
status of Indian officers under the new scheme is inferior, Now, 1 will
come to my first point, and that is the speed of Indianisation is too slow.
The Honourable the Army Secretarv said that one division is marked for
Indianisatinn. Now, Bir, in the Indian army. T think there are at lenst 18
or 14 divisions. 1 do not know the number exactly.

Mr. G. R. F. Tottenham (Army Secretary): Six or seven divisions.

Mr. M. Ghiasaddin: Only one division is marked. T think it is a very
1w small number, and we are not satisfied with this. I think, Sir,

o there should have been more, because in that cuse we could
satisfv  the demand of our young men who are in need of
emplovment. 8ir, when I  plead the cause of these young
men  in this House. 1 muet point out that 1 am net
plending the cause of any criminal, I am not pleading the cause ol



TRY INDIAN PINANCE BILL, 2988

people who have done anything wrong. The poinbt should be taken note
of that I am pleading the cause of those people whose families have
served the Government for a good long time, who have got many of their
relatives lying today under the foreign soil of Frunce and Flanders.
(Hear, hear.) I am pleading the cause of those young men who are
honourable in every way, clean in body and clean in mind. and who have
one ambition and one ambition onlv, that is {a  sorve their  country and
their Emperor in an honourable manner. (Applause.) Sir, 1 nmn pleading
the cause of such men. and T am sorry that the Government are not
lending s sympathetic ear to these demands. My second complsint in
that the method of Indianisaticn is most defective.  When 1 aav this, 1
am referring to those reserved units set apart for the Indian officers,
instend of sending them to an anmnlgunated anny. Bir, 1 do not kaow
why there is this separation und segregation. Oun the one hand, the
Government ask us to co-operate with them, and, on the other hand, we
are denied co-operation.

Sir, 1 admit that, after all, we Indians are beginners—l do not say
that we have not got good material, nothing of the sort, but I must sdmit
that 8o far a8 modern methods of warfare are concerned, we are novices.
We have forgotten the art of war, because we were not trained in it for a
long period; but, for that very reason, they should not separate and
scgregate our young officers. On the contrary, it would be very beneficial
for our young men to work side by side with their British brother officers,
who are more experienced, and I caunnot understand why this separation
of unite bas taken place. And 1 can say it, 8ir, that the yvoung Indien
officers are quite dissatisfied with this arrangement. They do want to
work with their British colleagues—to join the ssme mess, to play games
with them' and yet they are denied all these things, and I really can say
that most of our young men are quite burt by this procesa.

Mr. G. R. ¥. Tottenham: Does the Honourable Member wish to
continue British officers for the Indian army?

Mr. M. Ghlasuddin: For the time being, yes.
Mr. @. R. ¥. Toltenham: That is not what his Party recommended.

Mr. M. Ghiasuddin: T do not know; but, surely, for the time being, we
want that British officers should remain; and, if { am not mistaken, the
Honourable the Army Becretary himself quoted day before yesterday the
Leader of our Party and he said that our Leader wanted their retention;
80 I really do not know why this point has been raised by the Army
Secretarv. 8ir, wo do want that more Indians should be taken and our
mndest demand is—and I am not speaking on behalf of my Party here—I
think at least fifty per cent. of the officers of the Indian army should be
Indians. That, for the present, is our least and most modest demand.
This demand has been conceded in other departments of the civil services,
and, in all these depasrtments, we are getting fifty per cent.

Captain Sardar Sher Muhammad Khan (Nominated Non-Official): We
are getting fifty per cent.

Mr. M. Ghlasaddin: We are not, and you say ‘‘we are getting fifty per
cent'’?
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Qapiain Sardax Sher Muhammad Khan: Yes.

Mr. M. Ghissuddin: You mean to say that fifty per cent of the officers.
will be sent to one-eighth of the army and the remaining fifty per cent.
will be sent to seven-eighths of the army? If this is your mathematics,

I fail to understand it—I am nct very good at mathematics myself, bus
this even beats me.

Oaptain Sardar Bher Muhammad Khan: You are mixing those two
things.

Mr. President (The Honourable Sir Abdur Rshim): The Honourabie
Member had better go on.

Mr. M. Ghiasuddin: There is o strong suspicion in certain quarters
that this process of segregution is just for the reason that no Indian should
ever be able to command a unit where there are British officers. I do
not know if this is the tendency, but if it is true, I think it is very regret-
sble. On the civil side, there are u good many Indian officers who have
the privilege of having European subordinstes under them and the rels-
tions in those services are very friendly; and, if that experiment has been
a sucoesa in the civil service, I do not know why it should not be extended
to the Army. Now, Bir, coming to my third complaint, it is that the
status of the new Indian officers who are to be recruited under the new
scheme is an inferior one. 8ir, 1 was glad that the Honourable the Army
Seoretary read out an amendment to the King's Regulations and he said
that theyv will be able to command the Indian units, but, Sir, the very fact
that thev are to be sent to these segregated units bound to put the stigma
of inferiority on them and T can quote from history of the srmy before the
Mutinv, ns my Honourable friend, the Army Secretary, must be well
uwnre, there was the Queen’s army and there was the Company’s army
and the feeling of superiority on the part  of the officers of the Queen's
army did exist as regard to the other class of officers, and, mind you, both
were Englishmen; no officer who belonged to the Queen’s srmy would
willingly serve under an officer of the Company's army. This feeling of
snobbery was present there, and yet they sav that there won't be any
snch feeling if certain units are absolutely segregated. There has been a
teeling of disappointment. These pew cadets will not be able to command
British troops. I think this will diminish their prestige to a very greak
extent, because in every-day life they have to deal with British troops.
For instance, in the Supply and Trausport Corps there are British non-
commissioned officers and an officer of the Indian Army in his daily
routine has to deal with these non-commissioned officers. What respect
will they show him. knowing that he is quite an inferior sort of officer and
has not the power to command them? Surely, then, the life of these
voung ofioers will become unhearable, and it is in fact unbearable today.
and thev keenly feel this sense of inferiority. Of course the sense of
disoiplime in the Army is 90 strong shat they cannot make sy complaints
against it. but they fee! it all the same. Sir. the Government can bring
fornard one excuse and that is in the last Legislative Assembly this rery
Honourable House passed a measure which crested théss officers and
these distinctions.



8ir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): We
protested very strongly, then.

Mr. M. Ghiasuddin: Now, Bir, submission is that no House of
Legislature can bind its suocceeding ialatures, If the last Assembly
passed this measure, we at any rete, are dissatisfied with it, and want to
do away with it.

tir, all I can say is thut at all events those clected Members in the last
Assembly who voted in favour of that wessure did not earn the gratitude
of their country (Loud Applause),—and you see, there are very few of them
here taduy. (Hear, hear.) But, while on that subject, I cannot help
suying n few words for those Members who resisted that law, and, while
on that poiut, I cannot pass over the gallant stand token by that fine
gentleman, the ex-Leader of the Independent Purty, who raised his voice
loudest ugainst this discrimination, I am referring to Sir Abdur Rahim,
who, us the Leader of the Independent Party, in the last Assembly, really
voiced the opinions of the country. I know that 8ir Abdur im and
his followers were defeated, but lot me assure them that their dofeat was
without disgrace. I want to tell the military authorities that we are
thmm.:fh.ly dissatisfied with the present state of things. Day before
vesterduy, there was s vote on the Army Department demand. I think
that vote should have opened their eyes.

Mr. 8. Satyamurti (Madras City: Non-Mubammadan Urban): Their
eyes Are never open.

Mr. M. Ghiasuddin: Taking the representatives of my province, the
Punjub, which is sometimes ironically called the Ulster of Indis, out of
eleven clected Members, ten of whom were present in the House nine
voted against thut demand. They censured the QGovernment, one
remuined neutral. I think this vote of the Punjab Members should open
the eves of the military authoritics. We are dissatisfied, and, if I am right,
L think only one Indian elected Member voted with the Government
on that derdand. 1 want to tell the Government of India that we are dis-
satisficd with this present arrangement, and I want to tell His Excellenoy
the Commander-in-Chief that we are dissatisfied, and, if my voice reaches
England, I want to tell His Masjesty's Government that we are thoroughly
dissatisfied, and the same applies to both the House of Parliament. With
these words, I conclude my speech.

The Assembly then adjourned for Lunch till Twenty-Five Minutes Past
Two of the Clock.

The Asserubly re-assembled nfter Lunch at Twenty-Five Minutes Past
Two of the Clock, Mr. Presideat (The Honourable Sir Abdur Iiahim) in
the Chair.

Mr. Mathuradas Viesanji (Indisn Merchants’ Chamber snd Burean:
Fndian Commerce): Sir, during the course of this debate, | understood the
the Finance Member remnrking that there were no constructive sugges-
iions eoming up fromn this w'd: of the Hous», Hoamwursble Meinbers on
this side may ss well ask. have Government adopted any constructive line
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[Mr. Mathuradas Vissanji.]

oi policy on whatever suggestions have been made hithert;? My Honour-
sble friend, Pandit Govind Ballabh Pant, has practically dealt - with, all
the points mentioned by the Honourable the Finance Member, and I dn
not want to tread over the ground which has been trodden over so fay.
But T will sitnply make some coustruetive suggestions, to see whether
there is uny response coming from the Government Benches at all.

[ will first take the incidence of the Income-tax. First of all, the

logses in business in one year are not allowed to be carried forward to the
next.

The Honourable 8ir James Grigg (Finance Member): The Honourable
Member is under s misapprehension. I was talking about constructivp
suggestions for curing poverty, and not for making the rich richer.

Mr. Mathuradas Vissanji: I will give other suggestions too if they would
only be earriod out. As regards the actual Finance Bill, 1 will give them
presently.  1f the business losses are allowed to be carried forward, or the
tax charged on a three-yeurs averago, it will not make any material differ-
ence to the present Finance Bill, but it will certainly be a boon to the
commercial community.

The Honourable Bir James Qrigg: That is one crore a year.

Mr. Mathuradas Vissanji: If I remember rightly, his predecessor sym-
pathised with this demand, and practically promised, on the floor of this
House, that he would look to it and remove this dissbility.

There is another point also worth mentioning. The incomes derived
from pensions, carnings from interest on the sterling debt and similar other
incomes earned in India but paid out of India are not being taxed at the
source of income. If these are taxed, on an average of ten per cent, it
will probably give not less than three crores a year. The attention of
his predecessor was actually drawn to this subject, and he also at the time
promised to conaider it sympathetically. Is the Honournble the Finance
Member prepared to do it and bring about the necessary amendments?

Another point is this. A good many Honourable Members have spoken
about the iniquity of the restoration of salary cuts. I may here mention
that the salaries and allowances were cnhanced by the Le¢e Commission
at & time when high prices were ruling. Those high prices bave dis-
appeared long since. I remember the Honourable Member mentioning that
the increase of salaries was naturally due to the high price level in the
country, and these ought to fall or be reduced when the prices have fallen.
Perhaps purt of the deyression which has since resulted is due to the linking
of the rupee to sterling, at an unduly high rate. The prices in the country
have, at any rate, gone down. If that is so, I do not see how the restora-
tion of the cut could have been justified at all.

The people were crying for the redress of their grievances, and I think it
is due to them that their needs should have been met first and taxes
veduced before any such restoration was eflected. At least that would
have saved a very good amount.

Now. coming to salt; let me draw the attention of the House to this
that probably every Member of the House has formed his own opininn
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from the representation on the subject by the different mercantile bodies,
as well as the private agencies concerned, and they know what is the
teeling prevalent about it. When the Finance Member said that he is
going to leave this point to the free vote of the House, either to abolish
the salt import duty or to continue it for one year at least, I think he is
absolutely unjustified in view of the promisc that was given at the time
of levying that protective duty. That duty was put on for a period of five
years, and we are still in the middle of it, and really speaking thore is
no necessity to remove it so soon. Furthermore, it has got to be borne
 mind that recently the prices of salt have gone dowu tremendously and
the ill-effects of the duty have been mitigated to a certain extent. If
the duty, as proposed by the onourable Member, is removed, the com-
‘petition will be too wmuch, not only frum Aden, but ulso frum other Red

a ports and continents! countrics. So long us Aden is not separated
fromn India, it requires consideration on our part. A great deal of Indian
capital has been invested in the Aden salt works, and I do not ses why
we should not protect the interests of Indians in Aden who have invested
a large amount of capitad in this industry there. If there is any demand in
any one part of the country that they sre suffering uwing to this duty, it
could easily be met by advising them to develop their own industry in
that part of the country, and Government should help them in develop-
ing the loecal industry to the required standard. If such a policy 1is
adopted with the assistance of Government the oorresponding industry
in that part of the country will grow and prosper and meet the demand
there. Naturally there will be no necessity, after a few years of that sort
of protection and the help of the Government, to keep any sort of import

duty.

Regarding the removal of the duty on hides and skins, I think it is
absolutely unjust on the part of the Government to remove it at the pre-
sent stage. The industry ut present is just developing; and while it is in
ite infancy, I do not know what reasoun Government have to stifle it at
this stage. I want our country to be self-sufficient in the matter as in
others; and unless the Government of the country adopt proper policy, I
do not think we can at any time be successful, and work up the neces-
sary industries in our country. I would request Government not to abolish
the export duty on hides at this stage.

Furthermore, as regards the expenditure side of the hudget, my Hon-
ourable friends have made various suggestions, in various directions: but
I will take up the suggestion of financial adjustments on the separation
of Burma T have already put in some questions about that subject, and
1 will not tread upon that ground at present. I will wait till the oppor-
tunity comes on a future occasion. But at this stage I may say that there
is considerable room for saving in that direction.

Mv Honourable friend. §r Ghulam Hussain Hidayatullsh, came out
with the suggestion that the reduction of the import duty on whent ought
not to have been bmught in, but the old rate ought to have been main-
tained. T am onc with him as far as that is concerned: if the duty is
maintained at the existing rate. it will at least save to some extent the
agriculturist of his province, namely, 8ind

Sir Ghulam Hussain Hidayatellah: And the Punjab too.
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M. Mathuradas Viesanji: At least Sind, I said: T include the Punjab
also. Regarding flovr aiwo, a redustion has been proposed, and T might
have to bring out that subject when the consideration of the amendment
on that is brought up for discussion on a future date.

These are some few suggestions that I have to make with absolutely
ove mind and thut ig this: the Honourable the Secretary in the Army
Depurtment said that we have got to apply certain tests to every sugges-
tion that is made, and see whether it stands the test. Accordingly, I have
made these suggestions, and 1 will see what the Government Benches and
my European friends have to sayv, and whether the British and the Indian
Governments have got in their heart the welfure of the tnasses and the
welfure of the country at large. T have made these suggestions to see nud
test the bond fides of the statements they make on the floor of this House
snd also outside st times. With these few words, I resume my seat, ~

Babu Baijnath Bajoria (Marwari Association: Indian Commerce): Bir,
mndpl'c underlying the Finance Bill is the supply of money Ior the
nistration of the oounLE. When we are asked to give the supplies.

I think we are entitled to ask for the redress of our grievances.

Mr. 8. Satyamwrii: Not from that place.

Babu Bsijnsth Bajoria: As [ represent s commercial comstituency, #
i in the fithess of things that [ should ventilate the grievances which con-
oerns vitally the commercial interests, and, therefore, they are not besed
on race or creed or colour. Sir, the Finance Member in his budget speech
said that he himself was not satisfied with the budget presented by him.
Therefore, he eannot expeet others to be satisfied with it. True, the bud-
get has not only been balanced, but shows a big surplus during the cur-
reut year and nlso anticipates s surplus for the next vear. But let us
examine how this surplus has been secured.  Sir, as far back as in Sep-
tetnber, 1981, when the financial position of India was in & very bad
plight and the credit of the country was at stake, some emergency mea-
sures were adopted for tiding over the difficult situation created hy circum-
stances not our own but due to world-wide trade depression.

In that vear, the Government took stepe to curtail their expenditure
on the one side by means of retrenchment and on the other hand they
took steps to levy emergency taxation like the surcharges. In the field
of retrenchinent of expenditure they enforeed the cut in selary of all
Government servanis by ten  per cent. of their puy wnd in the neld of
taxation they levied surcharges, and, by one stroke of the pen, increased
the ncome-tax, super-tax. unport duties, excise duties, ete., by 25 per
cent. ab a titwe when all sections of the people of this country, whether the
agriculturists, merchants, professional men, landholders and others, were
adready groaning under a beavy burden of taxation at a time of nnprece-
dented cconomic depression, and this sudden iucrease of varions forms of
taxation came as the last straw on the back of an already overladen camel.
These measures were taken in order to meet budget deficits, wnd it was
definitely declared that these emergency measures had been adopted tem-
porarily to tide over exceptional difficulties and the Finance (Supplement-
arv) Act of 1931.32 was passed for a period of about 18 months on this
dofinite declaration. It was then confidently cxpected. by all sections of
the people, that these additional taxations will lapse at the end of March,
1038, lr;lnt it war not 8o to be. This reminds me of the writing of a
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leading journalist that whenever Government want te hinpose additional tax-
ation, it is always said that it is only a temporary ureasure, but a taxation
onece imposed never goes, and becomes u permanent thing. it has hap-
pened so in this case also. During the lust two years, the financiad posi.
tion of the Government has much improved, but what have the Guvern-
ment done to reduce the burden of taxation? Govermnaent took the eatlicst
pussible opportunity of restoring the cut in salary of Govermment servants
on the (fmund of alleged pledges ws if the ten per oent. or even five per
<caat reduction in their fut salaries was unbearable to them. But it 18 a
solid truth that the income of all classes of people, namely, agriculturists,
traders, money-lenders, landholders, persons in private employment, ete.,
has all gone down by 25 per oent. or even more d recent years. The
cost of living in receut years hus also gone down oonsidernbly. Therefors,
a my opinion, this resturation of cut in salary was not in the least justi-
fied. BSir, this restoration of five cent. cut has eost the Central gene-
rul revenues 92 lakhs and the Rallway revenucs 70 lakhs apnuslly. The
provinces, many unwillingly, hud to follow suit which has cost them about
150 lakhs. Thus, if this five per cent. cut were not restored, thete would
have been available sbout 102 lakhs to the Centrul Government and 160
lakhs to the different provinces for utilisation in various projects of publie
utility. Bir, when the Government restored half of the cut in salaty tc
their servants in 1984-85 budget, the people in genernl and the commercial
interests of the country in particular cnnEdeutly expected that theirs would
be the next turn to get relief, by way of abolition or substantinl redustion
of the surcharges on income-tax. This surcharge is Laving & very great
distressing effect on business, and capital is becoming very shy. It is
the business of every Government in every country to see that the com.
merce und industry in the country may develop for which the maia sinews
is capital. In s country like ludia, where ordinarily capital is shy, we
should take all steps to encourage capital to flow into the field of industry
and commerce so that the country’s raw resources may be better utilised
to the advancement of this country. 1 for one can never ugree to the
action of the Government in the full restoration of the cut in sadary before
giving substantisl relicf to the trade and industry of the country by s
substantial reduction in all the surcharges levied in Seplember, 1931, and
especially on income-tax. 1 may inform the Govermment, that the full
restoration of the cut in salaries of Government servants, drawing fat sal.
arics, have cvoked a serious discontent amongst all sections of the people
throughout the length and breadth of this country and T am perfectly c.r-
tamn that most of the elected Memben: of thin House. both Furopesns and
Trdians altke, irrespeetive of the differences of opinion amongst them in
the field of politics, stmngly disapprove of this restoration of cut in salarien

Sir, the next point 1 wish to deal is the way in which the surplus of
389 lakhs has been distributed. 1 for one do not agree to the expenditurs
of 93 lukhs on Civil Aviation snd sbout 20 lakhs on broadeasting und 25
lakhs for rouds in North-West Frontier Province. As regards the Civid
Aviation let us cxamine 8% w the classcs of persons who would anveil them-
selves of this development. It will be only utilised by n few commnerewd
magnates or by the richer classes. The vast expeuditure proposcd to b
expended on the development of Civil Aviation, at this juncture when thv
masses are groaning vnder the burdens of multifarious indireet taxations,
is wholly unjustified and cannot be supparted by any seelion of the Indiun
people. ~ Sir, to my mind, this Civil Aviation is nothing but & branch of Ue
Roval Air Force and is being developed and maintained for the sole pucpose
of helping the Army in India.
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The Hosourable Sir Frank Noyce (Member for Industries and Labour):
I must protest against that statement as being wholly inaccurate. This ex-
penditure bas nothing whatever to do with the Army in India. Tt is en-
tirely civil expenditure.

Babu Baijnath Bajoria: However, the fact remains.

That being the case, 1 have no objection, if such a development of this
branch of aviation is also carried out from the Army estimates of this
country, which is already beyond proportion to the total revenues of the
country. Sir, the expenditure of 25 lakhs provided for road construction
in the North-West Frontier Province js also for military exigencies and so
this should huve slso been included in the army budget. These sums of
98 lukhs and 25 lakhs should have been utilised for the development aof
cottage industries and for relieving unemployment in the whole country
and especially in Bengal. ‘

I next come to the question of the grant of Rs. 20 lakhs for broadcast-
ing. We are told that it has a great educative value. But, in practice,
we find that this broadecasting is being utilised only by the rich and is
nothing but a luxury. I admit that broadcasting has a potentiality of
being utilised for mass education but that may olzfy be achieved if Govern-
ment is prepared to instal free radio machines in every village primary
schools, where the village folks may get the news of the world free of cost.
I think the present programme of broadcasting, as we find, consists mostly
of songs and theatrical performances, which are only meant to cater to
the perverse mentalities of the people living in luxury and cownfort. Broad-
oasting is not being utilized for the purposes of education of the masses
while large sums are being spent on this project.

An Honourable Member: Don't you keep a radio in your house ?

Babu Baijnath Bajoria: 1 have not got any.

Then, Sir, I come to the question of the excise duties on matches and
sugnr. Sir, T am fully aware of the extent of protection given to these
industries. [ am grateful to the Government for taking the hold action of
lovying subatantinl protective duties on sugar even though it created a
big hole in their revenues but the Government will be amply rewarded for
this generous policy, as under the shelter of this protection, numerous
sugsr mills have been erected in the different Provinces and the cultivation
of sugar-cane has also increased considerably. I eagerly look forward for
the day when India will be self-supporting as regards sugar, and shall not
have to look to other countries for this necessity of life. But, Sir, both
the matches and sugar industries have not yet developed fully and it is
premature to levy excise duties on them for raising Government revenues.
{ think the excise duties should bave been deferred for a few years, and,
during that period, the restoration of cut in salary, should have been en-
forced by way of retrenchment. Sir, the sugar excise duty during the ten
months euding January, 1935, has vielded a revenue of about 3 crores and
87 lakhs and it is only just and fair for me to demand that & large sum
of money must be spent for intensive and comprehensive sugar-cane re-
search for the improvement of the quality of sugar-cane so that the per-
centage of yield of sugar may be much higher than it is at present and
also for the prevention of diseases in cane as is being urged by the Indisn
Sugar Mills Associstion. The development of this industry depends on
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the quality of sugar-cane available to the Indian mills, and, it is, therefare,
necessary that nurserics should be established and better quality seedw
distributed to the cultivators. These measures are required not only for
the advantage of the millowners but also for the rassing of the price
level of sugur-cane for the advantuge and welfare of the cultivators as well.

Then I come o the question on which a great deal of revenue is being
wasted. Bir, 1 mean the London Stores Department under the charge
of the High Commissioner. The expenditure incurred, to my mind, is
a lurge waste and we ean never subseribe to it.  From the available records
we find that in 1932-33 the total value of stores purchused was about
nine lakhs and 55 thousand pounds, out of which storee worth about four
lakhs pounds were purchased through Departments of His Mujesty’s Gov-
ernment like the War Oflico and the Admiralty in respact of which the
London Stores Department only acted as a post office.  But the cost of the
London Stores Departinent in that yeur was £170,000 i.e., about Ra. 28
lakhs. It. therefore, shows that it ie costing us 28 Inkhs of rupees for the pur-
chase of stores worth about four lakhs and 98 thousand pounds, ar, in other
words. about Ite. 60 lokhs. It means thut during the vear 1982.88, the
expenditure of the Departinent was about 86 per cent. on the total value
of stores actually purchased by it. Lwet us also examine the figurce for
1933-84. In that yeur the total value of stores purchased Ly the Depart-
ment, exnluding those purchased through the Departments of His Majesty's
Government, was four lakhs and 18 thousand pounds and the cost of the
Department was £161,400 or about 22 lukhs of rupees. Sir, 1 would
like to road out tho classification of charges incurred in the T.ondon Stores
Department to show how preposterous these charges nre,

I will read to you only a few of the items:

Bhare of India House Btaft expenses, interest on capital, eto.,
£186,500;

Consulting Engincers, Naval Architects and other experis outside
the Department, £29,100;

Labour (other than clerioal and technical staff) and miscellaneous
items, £19,300;

Directing and clerieal staff, £38,700;

Directing, technical and clerieal staff, £58,100

I fail to understand the cost of £29,000 in consulting Fngineers and
Architects when there are already 21 higher technical officers in the
Department.

Though there is a slight decrease in the proportionate cost, yet the
cost, as it stands, is beyond comprehension of anv businesg firm worth
the name, I, as a businessmnn, have never heard of e¢xpenses of about
35 per cent. on the total value of stores. On the other hand, Jet us
compare the working of the Indian Stores Department during the yours
1982-83 and 1988-34. The ‘ollowing Ggures will speak for themselves:

19321983, 1938-34,
Valoe of goods purchased . . . 330 'akhs 160 lakhs,
Direct and indirect expenditure of the
Department ... 21} lakhs 224 Iakha,
Earnings of the Department . . . 10 lakhe 12 lakhs,
Net sost of the Departasent . . . 11§ lakhe 104 lakha,
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Sir, in repling to the debale on the Public Accounts Committee
report on the 3uth Angust, 1934, the Honocurable Sir Frank Noyce said
that the question of amalgamating the London Stores Department with
the Indian Stores Department was under consideration and amalgamation
wak bound to come m course of time but nothing has yet been done. I
would, therefore, suggest that the London Stores Department be forthwith
abolished and the purchases, other than through Departments of His
Majesty’'s Government, be controlled by the Chief Controller of Stores,
Indian Btores Department, in India, either by arranging with some reputed
British firms who, 1 think, would only be too willing to act as purchasa
agents on a maximum commission basis of five per cent, or by the
sstablishiment of a small Btores Department Branch in London.

Mr. B. Das: Iive per cent is too high.

Babu Baijnath Bajoria: But we are paying 85 per cent. now. Bir,
] welcome the introduction of rupee tender svstem as this expresses definite
preferenco for goods produced or manufactured in India and also
enables stockists and merchants in India to get a much larger share of
the orders placed by the Department. I would ask the Government to
make it 1 point that when it is necessary to purchase goods of foreign
manufacture, they should placo the orders, ns far as possible, through
importers and stockists in India rather than pass over the order to the
London Stores Department, as the former method, while assisting Indian
traders, will also be cconomical to the Government.

[ have got another serious grievance against the London Storeas Depart-
ment,  Sir, out of a large establishment of tochnical officers
to the tune of about 21 members, there are only two Indian
officers employed there. One as assistant Inspector and the other as
assistant chemist.  Certainly the High Commissioner can find best quah-
fird Indians in T.ondon, trained in all branches of engineering and 1
would request the Government to ingist on the appointment of more Indians
in the London Stores Department.  Bir, T have carefully gone through the
reports of the Indinn Stores Dupar‘t.ment. for the years 1932-38 and 1933-34
and am very pleased to state that under the able guidance of Sir James
Pitkeathly, this Department is doing very useful work in helping Indian
trade and industries. 8ir, 1 would prefer that all the stores required to
be purchased for the different departments of the (Qovernment and rail-
ways should be purchased through a central stores department instead of
cach department and each railway having a separate purchasing depart-
ment which is a costly affair, I¢ is alwavs more economical to buy big
quantities nt a central organisation and to distribute and supply the re-
uiremontn of the various departments than to buy piecemeal separately
&m‘mgh different departments,

The next point T wish to refer is the question of the restoration of jute
duty to the Province of Bengal. S8ir, 1 congratulate the Government of
India for the small mercy they have shown to my province of Bengal
by restoration of half the jute duty, and, in this connection, T think Hi<
Fxcellenoy the Governor of Bengal descrves the rongratulation from every
representative from Bengal, irreapective of caste, creed and colour, as it
is well-known that but for his persevering efforte in this direction, we
would not have been able to secure this small merey. Sir. T call this

Ir N
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a small merey, bLecause no Bengali worth his salt ean be ever satisfiod
unless and until we are given back the whole of this duly on which the
Central Government has no claim.  This produet of jute is u gift of nature
to Bengal, and, as such, Bengal has got every claim over the whole of
this duty either from the standpoint of cquity or from the point of view
of justice.

8ir, when this question of restoration of jute duty to Bengal comes
before this House, 1 find that several representatives of other provinces
think that this is doing a special favour to Bengal. But, Bir, we claim
this duty and the whole of it, not as a favour, not as a mercy but as a
anatter of right?

Mr. 8. Batyamurti: What about ""India’'?

Babu Baljnath Bajoria: We all know that it is illogical to pup an
«xport dutv on agricultural produce, and an export duty cannot be com-
pared and does not stand on the same footing as import and excise duties,
both for revenus and protective purposes. Sir, it bas been possible to
levy this export duty on jute only because it is the monopoly product of
Bengal and is not grown in other countries. The burden of this duty
falls to a great extent on the producers and it is the inherent right of the
producing provinces to get the export duty on their agricultural produces.
8ir, Bengal is the greatest earning province for the Central Government
(An Homourable Member: ‘‘Question’’) as it pays the greatest amount
of income and super-tax, customs dufies, salt tax and the consumers
in Bengal have also to suffer greatly for protection given to industries in
cther provinces of Indis, e.g., iron and steel, sugar, cotton, eto. Indeed,
Bir, it is an irony of fate that Bengal, while feeding generously the Central
‘Government and the other provinces, herself remains a beggar. This ia
an intolerable state of affairs. (Hear, hear.)

I hope and trust that everv Member from Bengal, irreapectlive of casto,
creed or colour will voice their protest in not being given the full benefit
of the jute duty, as otherwisc Bengnl's progress, both material and moral,
is being jeopardised for want of sufficient finunce.

Sir, 1 would now like to draw the attention of the Honourable the
Finance Member and of the House to an anomaly that exists in the
rates of jute duty which is adversely affecting the jute industry in Bengal.
8ir, the rate of duty on the export of raw jute is Rs. 4.8-0 per bale of
400 lbs. which amounts to about Re. 25 per ton, whereas the rate of duty
on manufactured jute, vis., Hessians, is Ra. 82 per ton. Again, the rate
-of duty on jute cuttings is Ra, 1-4-0 per bale or Ra, 7 per ton only, whereas
the duty on manufactured jute, wvis., sacking, in the manufacture of
which a good proportion of jute cuttings is used, is Rs. 20 per ton. Henes,
we see that the export duty on raw jute is much less than on manufsctured
jute which means that the jute mills in Beotland, Germany and other
foreign countries are getting a substantial advantage over the jute mills
in Bengal. The result of this has been that jute is exported to a grest
extent while our own mills are only working 40 hours per week instead of 60
hours and 54 hours which they used to do a few vears back and 124 per
cent. of the Hessian looms are lying sealed. This has thrown hundreds
of thousands of labourers out of work, and the wages of those¢ employed
had also to be curtailed. This state of things cannot be called satisfactory,
though 1 know, by a system of restriction of output and by organised

o2
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action, the jute mills are making a profit. Sir, at a time when the
Government of Bengal and all concerned in the jute trade are engaging
their serious attention to raise the price level of jute, it is out of the
question to incrense the cxport duty on raw jute. The only other alterna-
tive is to reduce the export duty on manufactured jute, both Hessian
and sacking mo as to bring it at least on a parity with the export duty
on raw jute, so thut the local mills may not be st o disadvantage in:
competing with foreign mills. Bir, in mauaking this supgestion, I mayv be
open to criticism that there will be a loss in revenue, but in my opinion:
the increased production by the jute mills and increased shipments of
manufactured goods will compensate for the loss in revenue due to lower
tarifls. and further increased production will enable the local jute mills
to provide employment to  further hundreds of thousands of labourers,
and will also be of immense benefit to the cultivators. 1 commend this
suggestion for the serious consideration of the Government.

The next question I wish to bring before the Government is the ques-
tlon of consurmption of Indian cotton by the Indian mills within the borders
of Indin. Bir, here, 1T have o real grievance ugainat the cotton millowners
in India ns it 18 shocking to me that they are using centton imported from
Egypt und other foreign countries to the tune of crores of rupees annually
nrﬁ{ aro thus neglecting to make proper use of Indian cotton. Sir, during
the diseussion of the trade agreement with Japun and England we de-
manded the stipulation for the consumption of raw Indian cotton by those
countries. 1t is our duty to find out markets for our raw produce, because
Indin is mninly an agricultural country and industrially less developed.
In order to have a balance of trade in our favour we will have to export
our raw produce more than the imports of finished products from other
countrics. But, Sir, cotton industry in India is sufficiently advanced and
has been given protection as well. Therefore, certainly we have a claim
to know from the industry as to what steps they have taken to use Indian
cotton and not foreign cotton. It is an everybody knowledge of every
Indian that India is exporting at the present moment foreign cotton to
the value of erores of rupees annually, and I think time has come when
Government should take steps to find out as to bow best the import of
raw cotton is reduced and the use of Indinn cotton in Indian mills is
inoreased. It is a slur on our national industry like the cotton industry
that they cannot produce manufactured ootton articlcs which we call 100
per ocut. lndian, vis., Indian capital, Indian labour, sud Indian raw,
materials. 1 bope my friends from Bombay will not misconstrue this sug-

ion of ming, 1 am one of thoss who are for the abolition of cotton
excise and also for the prolection of the industry by a protective duty.
But that is no ground t.lhal. I should not press the question of the use
of Indian cotton in Indian mills to the exclusion of foreign cotton,

Sir Oowasji Jehangir: Does the Honourable Member only refer to-
Bomhn_: mills, when he makes those remarks, or inolude slso the mills in
Bengal?

Babu BaYinath Bajoria: Beosuse you own most of the mills.
Str Qowasji Jehanghr: Bombay does nol coptain rmaet of the mills.
M. ¥ M. Joshi (Nominated: Non-Official): Bombay snd Ahmedabad.
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Babu Baijnath Bajoria: iIf, due to the old type of machineriea, Indian
wootton cannot be used, 1 will then ask the millowners to repluce them with
the latest machineries irrespective of the country of origin of such machi-
neries and which will help in the use of cent. per cend. Indian cotton.
Bir, I feel it is g matter of shame for an agricultural country like India
producing vast quantities of cotton to import foreign cotton for use in our
own ruills; and I think every Indian worth his salt must be feeling like that.

Last. but not the least, is the question of the transfer of the Agricul-
tural Resoarch dustitute from Pusa to Delhi. 1 must confoss that I have
oot been canvinced by the arguments of the Government in favour of
such a transfer. The money which is being sunk in the construction of
the Institute in Delhi is to my mind & buge avoidable waste. The
Institute could have been reconstructed with half the cost in Pusa. B8ir,
I am dead sure, that this sum of His. 40 lakbs at present provided for
this scheine is only the first instalinent and further cqually big inetsl-
wents will have to be provided before this scheme is completed.

Next point to which 1 wish to draw the attention of the Government
is the spending of money on thiz construction from the revenue and not
from the capital. Sir, this transfer of the Inatitute to Delhi in conneoted
with the programme of making the Imperial City more popular, and, thero-
fore, the whole of the expenditure should have been met from the head
of Dennnds called Delhi Capital QOutlay. As far as 1 know the Govern-
ment of Indin has frittered away about 28 crores on Delhi, the pot and
spoilt child of the Central Goverament with no return whalsoever from
shis huge cxpenditure.

The Honourable 8ir Frank Woyce: Sir, I should like to ask my Honous-
able friend where he pets his figure of 28 crores from,

Babu Baijnath Bajorla: S8ir, the Leader of the House knows it
«Lauvghter.)

The Honourabls Sir Frank Noyce: Then, may I ask my Honourable
driend. the ILeader of the House, to authenticate his statement?

An Honourabls Member: That is an under-estimate.

8ir Cowasii Jw: Are we to take it, Sir, that the Leader of the
‘House did say that 28 crares was the cost?

~ Mr, Presidant (The Honourable Sir Abdur Rebim): Let the Bomourable
_Member go on.

[At this stage, the Honourable Sir Nripendra S8ircar rose, but Babu
Baijnath Bajoria bappened to be standing. ]

Mr. President (The Honoursble Sir Abdur Rahim): Has the Honourable
Member concluded his speech?

Babu Baljnath Bajoria: Onc minute more, Sir. In order not to
‘increase the figure of capital outlay on Delbi, Government have
adopted this ingenious method of finding money from the revenues
for spending om Delhi. This is one of the Government of Indis’s
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budgetary tricks for evading criticism on the Delhi Capital Outlay Preo-
gramme which has been condemned by all, Europeans and Indians alike,—
n huge waste of capital with no return, but on the contrary, consuming
a huge sum on the Central Public Works Department for the repairs and
muintenance of the New Capital. 8ir, [ hope and trust that the Govern-
ment will give due and sympathetic consideration to the points raised
by me.

Mr. W. J. O. Richards (Burma: European): Sir, in view of the proba-
bility of the political separation of Burma from India, I will confine my
remarks to a narrow range, to matters of pressing concern to Burma which
are controlled by the (lentral Government. Burma is in dire distress and
I will not take up time by attempting to draw the picture as it is very
simnilar to that painted of Assam yesterday by my Honourable friend,
Mr. Hockenhull.  His description of the present condition of Assam remind-
od me of Burma s few yvears ago in times which adversity has since made
us regard as years of comparative prosperity. The financial condition of
Burma for some years has been getting progressively worse in spite of
severe retronchment und the rigid applications of economy in all spheres.
The Burmsa Government has budgeted for the coming year for a defioit.
of Its. 93 lukhs which, if correct, will make Burma's debt to the Govern-
ment of India at the end of March, 1936, Ra. 863 lakhs.

Speakers from other constituencies have asked for direct and immediate
relief fromn Central revenues but I do not follow their lead, as I think, they
and I have very little chance of getting it, and 1 consider it would be
imprudent for Government to consider the elaim of any one province with-
out aimultaneous consideration of the claims of all provinces. (Applause.)
1 bolieve the Honourable the Finance Member’s plan of improving the
condition of individual industries, thus bringing about an improvement in
the cconomie situation, is a sound course aud 1 place in this category
the removal of the duty on machinery which presses very heavily on
provinces like Assam and Burma which are at present in a destitute condi-
tion but have valuable undeveloped resources. The supply of machinery
at the cheapest possible coet has long been regarded in India as an essential
condition of industrial progress and in that long period of just over twenty
%(;‘.m which ended in 1916 industrial machinery was admitted free of duty.

ot poriod witnessed the development of some of India’'s great key indus-
fries.

Much of the machinery which is used in some industries becomes worn
out in a short time and its cost forms a substantial portion of the cost of
production. Therefore, if the duty on machinery ie ished, there should
be a considorable set off in higher receipts from income-tax and super-tax.
1 mention this point, not because I have much faith in the srgument my-
self, but because it has been so frequently used in. connection with restor-
ing Government servant's salaries to theis former level and making them
h&le for the surcharge on income-tax.

In discursing the emergency budget. Sir George Schuster said that of
sl the import duties that on machinery wae the one he would select as the
first for removal.  When the promised departmental enquiry on the revision
of revenue tariffs is held T hope OQovernment will place the removal of the-
duty on machinery in the forefront of the agenda for sympathetic con-.
sideration.
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It is a matter of disappointment that at least half the export duty o
rice is not being allocated to Burina. 1 will not rnise the question of the
incidence of the export duty except to say that in Burma we do not acceps
the view that because there are duties on rice shipped from the other big
exporting countries the duty on rice exported from India does not fall on
the cultivator or other Indian interests. 1 realise that if the Honourable
the Finance Member's view as to what are non-recurrent surpluses is to
be accepted, Central Revenues cannot be weakened by the transfer to Burma
of half the rice export duty, although T maintain that there is greater
justification for it than transferring to other provinces half the export duty
on jute. In the budget discussion we have been reminded frequently by
the Honourable the Finance Membher of many old cconomie truths and 1
share his faith in most of them, but I cannot accept his treatment of the
export duty on rice by any prineiple other than that which he applies to
jute. It seems to me that he has one set of economics for Bengal and
another for Burma. For reasons which I have stated and which 1 appre-
eiate, I waive Burma's claim to a prompt settlement of the rice export duty
and content myself with postponing the clnim until the proposals for the
financial settlement between Burma und India are made public when Burma
will no doubt be able to establish its title to half the export duty on rice
exported from Burma in the present financial yesr and in that on which
we are about to embark. (Applause.)

Mr. K. Nageswara Rao (East Godavari and West Godavari cum Kistna:
Non-Muhammadan Rural): 8ir, I thank you for the opportunity given to
me to make a few observations on the vast and intricate financial problema
involved in the Financial Bill and discussions. The long established
practice of surveying Indian financial matters, on this occusion, without any
restruint from Mount Kailag to Kanya Kumari is, 1 think, intended to ex-
tend the vision of the Houre and that of the Honourable the Finance
Member bevond the manipulation of fwets and figures to the renlities of
finance. The manipulatinn of figures and facts is the business of un scecount-
ant and no expert knowledge is needed to do that. The inter-relation of
Central and Provincinl financial matters enhances the responsibility of the
Finance Member in deciding the financial policy of the C'entral Government,
Autonomous Provinces and indirect representation may, in course of time,
lighten the responsibility of the Finance Merhber in these matters. But the
welfare of the people in one form or other, as an all-Indis problem, is bound
%o be determined by the Central Government.

Mr. President (The Honoursble Sir Abdur Rahim): Order, order. No
Honourablo Member is allowed to réad newspapers inside the Chamber.

Mr. K. Nageswars Rao: The Honourable the Finance Member, in intro-
ducing the budget proposals, stated, *'that the needs of the rurul areas
should have the first claim on the balance to be distributed by me’’.
Though the grant of 100 lakhs is of little consequence for the economic
devalopment and improvement of rural areas, the recognition of the claims
of the rural areas by the Central Government is a welcome change in tho
attitude of the Central Government to draw the attention of the Provincisl
Governments to the needs of the rural arcas. India is a land of rursl areas
and agriculture i the main occupation of the rural population. The Indian
cultivator is the mainstay of the Indian econumic structure. Out of 352
millions sbout 314 millions live in villages. The progress of urbanisation,
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during the last forty years, has been a little more than one per cent. owing
¢o the commercial policy followed by the Government. In spite of the
Yndustrial progress during the last forty years, the population dependent
on agriculture has steadily increased from 59 per cent. in 1891 to 73 per
cent. in 1931.

The present slow rate of industrial progress is suicidal to the economic
interests of this country. Cottage industrics, which used to contribute to
the rural prosperity, have graduslly disappeared. Agriculture has become
a precarious occupation. The world depression and the economic, financial,
sod political policica of the Government of India have crippled the agrioul-
tural industry. The exchange and currency policy and the policy of Imperial
Preferonce have reduced the incomes of the farmers by several crores of
rupeas. The abnormal fall in prices, during the last five vears, has reduced
the income of rural population by crores of rupees, while the taxes have
inereased considerably. The rise in taxation in the case of the rural popula-
tion, who live on agriculture, is much higher than in the case of those who
bave regular incomes owing to the fall in the agricultural prices. The prob-
lern of unemployment in the riural arens has becomne more serious and pros-
sing than the problem of umemployment in the urban areas. The recom-
mendntions which the Royal Commission on Agriculture made in 1928,
*‘that all the resources at the disposal of the State should be brought to
bear gn the problem of rural yplift. What is required is an organised and
sugtained effort by all thase departiments whose activitics touch the lives
and aurroundings of the rural population’’ has become much more impera-
tive in 1935 The rural population has been actuslly living on its capital
inatend of on its production. Thousands of farmers have becn ruined and
tho downward march is still continuing. The furmers have sold their lands
and ornaments to meet their liabilities but there is no hope in sight in the
presont fingueial outlook of the Governruent. The distress gold of the rural
population has saved the Government and the country from financial
cntastrophe.  But the Government remains indifferent as usual to the needs
of the rural population. The Finance Bill introduces no relief to the suffer-
ing rural tax-payer though he bears a greater portion of the burden. Though
the gonerous grant of 100 lakhs is & welcome change in the economic out-
look of the Honourable the Finance Member. it will not effect any material

:oghange in the oconamie condition of the rural population. The financial
" proposnds should have provided some permancnt relief to the over-burdened
rural taxpayoer instead of a grant of 100 lakhs.  The previous Finance
. Member's pledges are equally sacred in the case of the general taxpager as
in the casc of salariod officers, But the whole financial poliey of the Gov-
ermnment is based on the State Services. ne million servants of the State
determine the fate of 850 millions in an asoending seale, from His Excel-
loacy the Viceray to a Chowkidar in a village represent the interests of the
State. The financial and self-preservation respomsibilitics of the Finsnce
Meinber are mainly in the interest of the servants of the State and the
geople who maintain these servants have only eecoudary consideration.

The main problem for the consideration of the Finunce Member is the
welf preservation of the millions of rural population and his responsibility
%o the taxpaver. The rural indebtedness amounts to about 800 crores and
is increasing day by day. Rural reconstruction mnd regeneration in some
form or other i necessary to give relief to the rural population by creating
‘employment to the millions of unemployed in the rural areas. 1f the grant
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of 100 lakhs of rupees can secure the desired end in 7,00,000 of villages
there is nothing to be said against the policy. But even the polivy of this
grant seems to be only an eye-wash. When the substitution of direot to
indireet election to the Central Legislatures is taken into consideration, the
recent suecess of the Nationalist and Congrees candidates in tho Assembly
elections has deprived the rural population of their right to direet election.
Repression and concession always go together in the (Government policy.
The problem is not how many crores are required but what are the require-
ments and how they are to be met. It ir not a matter of money but a
matter of outlook and change of heart. If the Govermment seriously
believe in rural uplift, the first requisite is trust in the people. Repression
of all forms is to be discontinued and the confidence of the people in the
rural arcas is to be secured. There are millions of educated and uneduonted
people who can serve the country if they are trusted. Thero are well
trained men in all the branches of Government services for all eonastructive
purposes and they can profitably co-operate with the people. The only re-
quisite is a chamge in the angle of vision. In the reconstruetion programme
sufficient production of food must naturally take the firet place. The im.
ports of wheat amd rice testify how India is gradually drifting into helpless-
ness even in the matter of food grains. The growing population requires
immediate attention of the Government so far as food is eonoerned. The
population of India requires 90 million tons of fond grains per annum but
the vield of food erops amounts to 65 million tons. After giving allowance
for the guantity required for export, seed, eattle fecding, the balance is
barely 50 million. This insufficient supply of food-craps to a country pre-
dominantly agricultural is sapping away the vitality of the people. The
cultivated or cropped area in British India is 261 million acres. In addition
to this there is an area of 154 million acres of cultivahle waste land which
mav be brought under cultivation. There are projests like Tungnbhadra,
which require immediate consideration, in Mndras, Bengal, Punjab and

other provinces.

Apart from: the financial policy, even in the matter of general services
the needs of the ryral population are generally relegsted to the background.
In 1933-34, 1,000 rural post offices and post hoxes were closed while those
-of the urban ones were incressed. In starting experimental post offices the
partial contribution systern was discontinued and full coatribution system
was adopted. While the increase in the expenditure of urban post offices
s 11 lakhs ia shat of rural post offices is only 50,000 in the budget pro-
. posals, theugh the coet of a rural pest offica is only about Rs. 140 per
aneum. In the matiee of roads and communications, the same negligene
is shown to the village communications in the rural areas. :

. In the field of Gavernment jobs the rural populstion have very few
ebances. But a few small coneessions, without any finsncial complications,
may be given to the people (1) The observanec of the Gundbi-Irwin Ssit-
Pact in & more liberal spirit. (2) The extension of rural post offices to
every group of five or more villages. (3) Village rwad exteusion and eom-
struction. These iwms cen be easily uadertaken for the economic uplift
of the rural population.

The main problem to be solved by the Government is the increase of
roduction and income of the rural populstion. The rapid revival of
Industries and the extension of agriculture are problems, which the Govern-
ment are required to solve. e mechanization of large industries may
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require time and large capital, but the revival and improvement of cottage
and rural industries can be undertaken without delay. There are thousands
of educated young men and women who are ready to serve their country.
There is stagnation not ouly in agricultural industry, but in all walks of
life. Lack of identity of interest between the rulers and the ruled makes
the finuncial und other policies unreal.

In this connection, a fitting tribute may be paid to the great social
serviees which Mahatma Gandhi has rendered to the uplift of Harijans
in the rural uwreas by reviving and improving the leather industry. In
villuges, leather industry is o cottage hereditary industry practised from
time immemorial by Harijans, Harijuns richly deserve a portion of the rural
uplift grant to unprove their social and economic condition. In this matter
polities are not mixed with the Harijan uplift. Above all, financial prob-
laing are problems of men, snd matters of money ought to occupy a
sccondary pluce.  The Government should give up their prejudice and pres-
tige and ses their way to help Muhatma (andhi in his rural uplift work.
India has the good fortune of having a great living man. He has inspired
the Indisn people with self-respéct, self-confidence and self-reliance. He
is the embodiment of truth, service, and non-violence and may be safely
sllowod to curry out his rural industrial revival work. Plain living and
high thinking ia the key noto to Mahatmaji's life. Real and living India is
still to bo found in Indian villages. The farmers are self-respecting, hard
working, honcst labourers and Mahatmuiji, o great leader of men, may be
allowued to curry hope and light to the suffering millions of the rural areas
in the revival of rural industries.

Babu Baijnath Bajoria: May I muke a personal explanation? 1 made
s mistake when 1 gave the figures of expenditure for Delhi: 1 said 23 erores.
It whould have been 13 erores. [ am very sorry for the mistake.

The Honourable 8ir Frank Noyce: [ am very grateful to my Honourable-
triend for his correction: 1 may tell him that the actual figure is 15 crores.

Mr. B. Das (Orissa Division: Non-Muhammadan): What about the new
expenditure of Rs. 3 crores lust year?

Mr., Mubhammad Nauman (Patna and Chots Nagpur cum Orissa
Muhainmadan): Sir, first of all allow me to co tulate the Finance Mem-
ber on bis having introduced and presented s Bill for the first time, within
the memory of the last few years, which does not aim at new taxation and
new oustoms duties. Of course, the relief given is far from being satis-
factory for a country like India, but we must appreciate even that little,
which we have been given. I wish we could be in a position to make con-
structive programmes, as we, unfortunately, do not have any control on
our own affairs we can only make suggestions and repeat our tales of
sorrow and despair. Looking to the whole foreign trade and ecommerce of
India we only feel that we exist in this country to be used by foreigners
and becomne n means of their prosperity. It is not that we allow our-
selves to be exploited By our own actions but that we have no remedy as
» slwve nation in this countrys. We are saddled with agreements like the
“Ottawa Agreement” and the ‘‘Indo-British Trade Agreement’’ even.
against our definite expressions of dissatiafaction and disappointment.

hond
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For a country like India, where 80 per cent. of the o aro od
in agriculture, it is absolutely neccssury that the export%) ?fplthosu mh
to other countries should be facilitated in every possible way. Havin my
connections with commerce for some time in different capacitics as Vice-
President of the Muslim Chamber of Caleutta and other commaorcial bodies
in Bengal and Bibar aud Orisss, I do firmly believe that all the export
duties on such comunodities, where we do not hold virtual monopoly,
should be abolished. In this connection, I may once again congratulate
the Finance Member for having abolished tho export duty on skins, and
this little relief is being very much appreciated by the merchunts every-
where. I remomber yestorduy somu of thy Honourubls Members belonging
to the Congress did not appreciate it and made erroncous stutements. 1f
I am allowed to suy so, I think it is due to their ignorance of this trade
or for reasons of prejudice existing amongst our Hindu fricnds for the trade.
1 will vot tuke the time of the House in expluining the ins and outs of
the skin trade, but I may inform him and the House that the abolition ot
the skin duty is absolutely necessury. Tho skiu trude Lius reached a level
where it may altogether bo ruined liko the indigo trade us it is  being
replaced by artificial fabric use and rubber use all over. The skin trude
has a world-wide competition and we could not compete with Africs, Russia,
Mombasa, Madagascar and China skins with a hundicap of tho duty. 1
think the Honourable Member docs not realise that for rensons of sclec.
tions and assortments, the duty of five per cent. ad valorem wus so high:
that we could not ship these skins at all to foreign countries. The vualue
of the rejection skins is Rs. 8 to Ra. 5 per 100 and to export them with o
duty of five per cent. ad valorem will make the sule impossible in forvign
countries. Since over six yours, we had practically stopped shipping of
inferior skins, and the shipping of the sking of Oudh and Lucknow quality
which only value about Re. 30 per 100 was alro on the point of being stopped,
In such sking duty came to ashout 20 per cent, of value and not five per cent,
Mombasa and other skin shipping countries were able to defoat us in prices
mostly on account of this duty. Ther® may be an iden with some people
that we could use our sking in Indiw in our own tunnerics, but 1 may inforin
the House that uptil now, even Madrus, the foremost tanning city, has
only been able to build up a trade in ‘‘Half tanned hides and skins’ and,
either, for the lack of skill or machinery, they have not been able to pro-
duce such tanned stuffs as would enable them to compete with other tan-
ning countries.

Maulvi Syed Murtusa Sahib Bahadwr: (South Madrus: Mubammadan):

uestion,
< Mr. Muhammad Nauman: Duty was levied on skin by way of protection:
to these industries but we have seen that no efforts have n made b
-those tanners to compete against f tanning. 8kin is also one of suel
products in Indis where we do not hold virtual monopoly and which is one
of those raw commodities for which we have either no sufficient use or no-
sufficient arrangements to prepare them here and export tanned skins or
ready-made shoes to other countries. 8ir, you will not be surprised to hear
that skin prices reached a level, where the hutchers would prefer to throw
them off rather than send them by land and ses to be sold in skin emporiums
and markete for a price which would not even cover the freight and ‘be
charges of salting (for preservastion), ete. 1t wactually huppened that in
a State like Nepal nobody could take the lcase of hides and sking, and,
in this way, many people have suflered huge amounts of losses. 1 re-
member to have brought these facts to the notice of the Commerce Member
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in 1988 in my capacity as hcad of the Deputation led by the Muslim
Chamber of Commerce, Caleutta. From the figures given in the Honour-
able the Finance Member's speech, you can slso realise how India was
losing her share in the skin trade.

Now, coming to other commodities, Bir, 1 would only suggest that once
again the tariff rates should be revised for every thing on the present level,
and cffort sbould be made either to abolish the export duties or minimise
it to the extent it ey require.

I would slso suggest in this connection that prohibitive import duties
should bo levied on the imporis of such commoditics which we ourselves
produce in majority such as rice, wheat, shellae, ete., the duty levied on
inport of rice and wheat is insufficient. Recently, an inferior class of
shelluca have been imported from other countries like Biam to be mixed
with Indiun shellac und re-shipped to foreign countrics at an advantageous
price. This hns distinetly reduced the value of our shellac export, Kepre-
senting us | do Chota Nugpur, this area is being mostly damaged.

lmmport Duty on Salt.- -As regards salt, 1 am of opinion that it is abso-
lutely in the interest of Bengal that this is retained till such time when
Bengal becomes u self-manulucturing unit, and, if proper support is given,
Buougal ¢an develop her manufacture in no time.  lo this connection, 1 beg
%o point out to o resolution of the Chumber reading ss follows:

“This weeting of Lhe citens of Calcutta wnd the people of Bengal resolve that in
the uteresta of the Nutional Balt industry the present policy of protection be
-eontinued for a sufficiently long time to enable the Indigencus Salt Induostry to grow
and prosper and that it urges upon the Government to give all facilities and assistance
pecutnary and otherwise, for Lthe growth and development and success of the Bengal
8alt (oncorna,

This vaturally brings in the question of rates into the forefront. Under protection
it 1 adnittod on all hands that the consumers hud their salt at & price far bdlow
what they had fur the last fifty years su the protection had not been a hurden on the
convumers,  During theso three wyears of protection the prices ranged round about
Rs 56, in 1831, Rs. 64 to Ke. 66 In 1952 and Rs. 45 to Rs. J7 in 1953,

Herein lien the importance of Aden Salt but at the same time it would uot be out
of plaee ko mention here that of four Aden Works, three are purely Indian and one
lahan. Ho it is up to the Governmems Lo discriminase betwwen Indian Aden Bali
Works and Italian Balt Works at Aden by some sort of eacise or duty as in cuse of
steel and such other industries unde: the operation of the (ttawa Paok in y
with the demand of all quarters. Such a discrimination would ;iu further facilities
for the development of the National Selt Todestry.”- - ’

Silver Duty,—I think the reduction of duky on silver is very mush ap-

preeiable, but I would suggest that import of silver should be free of duty

. a8 that will stabilise our rupees, and, as Dr. Ziauddin suggestod, this may
be urged by the Reserve Bank as well in no time.

Ot course, the review of gold export is something which requires more
attention. The Honourable t%?a Finance Member scems to think thal it is
one of the commodities like our own raw pmducts like wheat. I cannot
undesstand thir philosophy of economics, as the exchange jugglery among
the Furopean powers has been the real fight for their commercial super-
jority and without gold resources how they can do 1 do not understand.
Gold is not a commodity which we can grow as much as we like. ““Gold”
baving been taken as the standard for exchange of commeodities for all
the time leads us to believe that only a limited quantity exists in the
world, and, so long it is the standard of exchange and reserve, the credis
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of a country will depend on her gold reserve st the buek of her currency,
and, unless this is 8o, why should America have refused to secept payment
of debts in kind and insisted on gold? England, in her anxioty t koep
her reserves, went off the Gold Standard and the U. S. A. placed an om-
bargo on gold. Germuny, France, Holland and other countrics limited
their import credits and Bills of Exchange. Japan at ouce manipulated
her own exchange in the way suited to her for commercial rolations with
India and other parts of the world. Australis limited the amount of her
import values to create sufficient gold reserve in support of her trade balance.
This automatically takes us to the question of rutio administratively fixed
at 1/6 and which, in the opinion of the Finuney Member, is tinal. Of
course, it is final 8o long it can be fixed without our consultation, and, it is
in these matters, that India begine to feel that “"Good Govermmont is no
substitute for self-Government’'. I know that all we say may not be of
any use, but, we only say so to impress on the Government that this is
what is being thrust on us aguinst our will, and if we eannot do anything
we cam express our regrel und sorrow and make & protest in words so long
a8 we have freedom of speech in this House.

Sir, why is this 1/6 fixed and in whose interests? Mostly W the in-
torest of England and in the interest of all other forcign nations who can
manipulate their own exchange to keep their “trade bulance’ intact.
England went off the gold with all the other countries of the world, sterl-
ing dropped, but India wus tied to her in the same ratio, und why, be-
causc India had no voice to put a value to ber curreney und revalue her
own coins. The simple cffect of this 1/6 is that wo are coustantly losin
a considerable share in our exports to other countries. No countr wouig
accept a ratio thrust on her, but we huve to go on with it as we have no
voice to make oursclves felt. Our interest is watched by that section of
the pcople whose better interest lies somewhere else probably.

Grant of One Crore and Industries.—Allow mo to thank the Honourable
the Finanoce Member for having grunted a crore of rupees for rural uplift.
1 do not agree with the remarks of some Congress Members that even that
allocation is made with some sinister purpose, but I would only say that
this charity should have been accompanied with nation building realistio
programmes. It is one thing to distribute a crore of rupecs in such a vast
country like India, and it is another thing to make material improvernents .
in this country to uplift the industry and to make the nation self-contuined
and self-employed.

How muany pecple can be benefited by this amount in a vast country like
India? The metitod of distribution will be Imperial and the expenses en-
tailed there will be equally philanthropic. It us see what other nations
do, what Peter did in Russia, what Bismark did in Germany, and what
Japan did with ber people t0 bring them to a level of first class nations in
a short space of time. They gave financial support by way of subsidies.
They gave all support in educating their men as experts in other foreign
countries. They encouraged industries and gave protection {o their industry
inside and gave facilities for the export of same to other countries by revis-
ing the shipping freight policy and by opening up banks in other forcign
countries to facilitate their trade. beat wg bave in India il:-o:n d(i;ocrimx-
ng treatinent everywhere. We have no finaneial support vern-~
m:zyindovdophgeitbatind\nhkmm. The question of fund
to be found has already been discussed by my friend, Pandit Govind Ballabh
Pant, and 1 agree with him that the Government of Indis can always find.
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ready money if they wanted to do s6. We know protection was given to
sugur and mateh industrics through protective duties, but this was only
s moral support, and that even is nipped in the bud by way of levying an
oexeise inland duty. They ure taxed to such an extent that they can only
exist and koep their heads sbove water, but never to thrive.  How can any
eapitalist feel safe in the investment when every ycar’'s budget may bring
some new excise duties? With these constant dangers of protection being
reduced, who can plunge into big industrialist programmes? Can India
not mske motor cars and acroplanes, radios, and 8o on? But we have
neither the necessary protection from Government nor any subsidiary sup-
port a¢ this is probably not the intention of our Government to bring us
to a level of first class industrialists. With enormous sources we have in
this country, we can do miracles and compete with first class powers within
a vory small interval of time.

Now, let me tell you that the Indian merchants have to exist againe$
all odds placed in their ways as obstacles. We have no support in any
thing, we have to fight against 8o many other circumstances created in
this country to put us off the track. The foreign banks in India exist only
to help exploitation by foreign merchants, their own countrymen receive
all facilities of overdrafts, secured and unsecured credits, overdrafts againat
hypothecations of stocks and bills, mortgages of assets and short credits,
and above all, a ready support for “‘good reference’’. But, an Indian mer-
<chant is not only refused assistance, but is even refused that moral courtesy
of n 'good reference’”, Normally, they say about Indians as being ‘‘good
for small engagementa’’, but, with even a man in the street from their owa
native land, they will place all such remarks which may convince the people
of other countries in their commercial integrity. What do these foreigu
morchants normally do? They make combines and control the market at
the lowest possible range aguinst the interest of the Indian stockist and
the Indian agriculturist, but no notice is taken of this. Shipping com-
panics, ingurance companies are mostly foreign concerns and they do all
to help their own merchants living in India, but we people of this country
have only o look and lament,

In this connection, I may point out that in some cases it has so hap-
pened that Indian firms have not been permitted to open branches in
foreign countries. Only recently an insurance company was refused license
to have a branch oftice in Italy, and this news has appeared the other day.
it runs as follows:

‘1 understand that the Italian Government has refused permission to an enterpris-
ing Indian insurance company to open a branch in Italy and do business there on
the giound that therc are enough of insurance companies in Italy to look after the
neads of Italian people and there war no need for any foreign concern (o establish any
branch in ltaly. The Italan Government added that they would ismue an
Indian Company license to trade in Italy if they wmued any more licemse to any
foreign insurance campanies in Italy.

1t will be recalled here that differeat countries have different laws to govers
insurance companies. America wants foreign concerns to deposit five hundred th d
dollars beforn they could write down a single palicy. France also has such restric-
tions. The Indian Government has not prescribed any such restriction as far as
farvige companies are concerned. I am informed that 18 Ttaling companies have
slartod inmurance business in India afier the lialian Government’s refusal to the
Todian concern to businers in Italy Indian compasnies are facing with a ~wt throat
competition from foreign concerns.
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The Bombay Insurance Companies Association discussed today the ltalan Gov-
ernment’s repy to a sister Indian concern and the gquestion of leading a deputation
w the Government of Indis to urge for protection to Indiun concorns, The Rombay
Associstion Yas addressed to Bomluy M. L. As to raiwe discassion during the
Finance B:ll on this subject. This question will loom large at the forthcoming
conference of Indian insurance companies in Bombay,

1 understand Sir Purshotamdas Thakurdas, Chauman of the Oriental Insurance

Company, will preside over the Conference and Sir Homi Mehta will be Chairman of
the Reception Committee."

This is in the Hindustan Times. This is the treatment meted oug to
us when we want to trade in foreign countries, but our Government would
allow anybody and everybody to come here and exploit us.

One of the purposes of the European combines in the form of asso-
« pu ~ Ciations is to defeat Indian merchants consistently by placing
PM- all sorts of obstacles and by all mischievous propaganda outside
this country. Looking to the jute mills, the House probably knows that
they restrict their produce by sealing their Joome and restricting their hours
-of work, but they never care what happens to the jute growing people. 1
actually happened in Bengal that during 1981-82, some of the areas wers
left without being harvested as the expenses of cutting the crop would not
even meet the price. May I, Sir, inform the House why this happened ?
Not because the jute bags and hessian cloths were not in demand in for-
eign countries, but because through combines these jute millowners and
managing agents wanted to maintain their own ratio of profite about 83
per cent. to 40 per cent. gross. Despite all depression, this trade remained
u8 profitable a programme as was possible under the circumstances, of
course not so much as during the War when they earned 800 per cent.
gross profits in their turn over. An Indian shipper’'s contract is aiways
looked with suspicion, and unlesa some guarantees arc placed, or unless
those Indian houses are too big to be questioned sbout, these mills would
not accept direct contracts, and all thesc are the results of many yearw’
continued efforts for a' combined and well-planned exploitation. These mills
are also Indians, as their shares belong to Indians mostly, but hecause man-
aging agencies are given to foreign concerns, the jugglery of company law
and the managing agency shelters them for everything and they reserve tho
cream to themselves and let the sharers sleep aside with a muarginal profit.
The Government of India know these facts probably, but no cflort has ever
heen made to counteract such arrangements.

As an example of combined effort for defeating the cause of Indian mer-
hants, Europcans have got a chamber named the Bengal Chamber of
Commerce, and their arbitrations are another farce. 1 do not know what
ustice is done between European and European, but the arbitration be-
tween 8 European and an Indian is mostly a farce and & method to quell
lown the poor Indian merchant. The arbitration is something very curious.
“rom my own experience in a maiter of difference between my firm and
ome Australian buyers, we were refused to elect the names of the arbi-
rators, We were even refused to be represented through our soliciturs and
awyers. and against all sense of justice and equity we were saddled with
in award of about £4,000 (four thousand pounds), and this was the treat-
nent given to us, probably because we were Indians. This was one of the
vest methods to relieve the European firm from competition. The consti-
ution of the Bengal Chamber of Commerce is 80 made that no Indian mer-
thant is ever given any help or support, and this commercial oligarchy of a
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few people do all they can in their own interest and in the interest of
continuing the exploitation of this poor couatry. In the Bengal Chamber,.
no Indian new members are anymore allowed, I would request the Govern-
ment to take steps, so that they may at least feel that the matter is being
taken notice of by the authorities in this country, and if foreigners desire to
continue their cominercial pursuite, they can only be allowed to do so on
the basis of equal partnership with Indians. We are insulted in our own
hoes, und this is the specimen of the control we have on ourselves. An
Indiun is treated as a ériminal, especially in the business world, and why,
because he wants to share the commerce of his land.

Commenting on the company laws, I would only think that the ocom-
mercial jugglery of managing agencies should be revised in the light of the
expert opinions of Indien lawyers and Indian merehants chambers and tha
Muslimn Chumber of Commerce of Caleutta. 1t is through these managing
agencics that exploitation of Indian trude and commerve s mostly carried.
It is an examplo of foreign oxploitation with our own money and our own
labour. Indisns buy sharcs, they supply stock, they work the machineries
but the erenm of profit goes out of our country. Now, looking to the mono-
polies granted by the Government we think this is another example where-
exploitation s ullowed by the Qovermmeat with their knowledge and
power. All big monaopolies have been given to fureigners like those granted
o the Calcutta Iilectrie Company, Culeutta Tramways, Bengai Telephone,
ete.  All such big monopolies are given to Furopean firms. Even in the
Stores Department, we have seen that contracts are given to people in
London through their London offices in preference to Indian traders. Some
firms hold a sort of virtual monopoly for supply of grains, etc. As Mr.
Bajoria pointed out, 85 per cemt. expense i8 involved in making purchase
for only 00 lakhs of rupees. 1 would only submit that the welfare of a
nation depends on her resources utilised in industries and her commerce,
and unless this Government is willing to support us in such directions, we
cannot feel satisfied. 1t is absolutely neceesary thet efforte should be made
to help industries by subsidies, grants, etc., and instructions should be
given to banks to encourage Indian merchents. The Bengal Chamber of
Commerce should be informed that their arbitrations, so arbitrarily carried
out, cannot be binding in the Courts of Law. The High Court of Calcutta
should take no notice of such frivolous awards secured without legal repre-
sentation of parties. There should be a thorough revision of the freight
poliey of the railways, as I have already remarked during the debate on the
railways. A Board should also be framed to regulate the freight charged
by the shipping companies, which should be adjusted to the interest of this
oountry. 'l!o facilitate communication, cheaper postage should be immedi-
ately introduced. To spend money on broadeasting may well be appreciated,
but it is & surprise that the cheaper means of postal communication has
boen ignored and an effort has not been made to make this easier and pro-
vide it in such 8 way as to be within the reach of more people for more
frequent use in business. Sir, the Government will find a solution of the
unemployment by only encouraging and supporting industries and com- «
merce, and it is by means of this that Government may find s solution foi
ending the terrorist movement, which probably has had a stert in this
country as a result of there being s unemployed educated section of the
people in India. With these words and suggestions, Sir, I resurme my seat.
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Mr. Fakir Ohand (Jullundur Division: Non-Muhammadan): Sir, in
dealing with the Finance Bill which was introduced by the Finance
Member yesterday, I wish to make a few observations on the general
policy of the Government, in order to show that a Government which
secks to impose taxes should satisfy the elementury tests of good govern-
ment. 8o far as the present Government is concerned. I wish to lay the
following charges at its door. My first charge is, the present Governmens
i8 not observing the provisions of the great Proclamation of Queen
Victoria, which is the Magna Charta of our rights, both in letter and
spirit in the matter of recruitinent to the army. The Indian wrmy has
hitherto been recruited not from all classes, castes and creeds but from
certain supposed martial classes only. Now if candidates satisfied the
physical test, they should, I say, be taken and tried, if only they show the
proper aptitude for training, no matter to what class they belong they
should be tuken into the wrmmy, and if they showed merit and uhility, they
should be promoted to the officer rank. Who knows that from amongst
recruits from these very classes a Hari Singh Nalwa, who was the greatost
General of the army of Mahara] Ranjit Singh, may  not ecmerge?  Not
only this, Bir, but I may say that this Hari Singh Nalwa conquered
Afghanistan, which up till today, has only been the dresm of many people,

Mr. M. Ghiasuddin: No; Afghanistan was never conquered by Hari
Singh.

Mr. Pakir OChand: Therefore, 8ir, let this bar, the confinement of the
recruitment only to the martinl classes, be removed, and everybody, I
urge, should be free to be recruited to the army. If another war takes
place in the near future, then it will be nccessary to find men by indis-
criminate recruitment, as happened during the last war, although,
normally, nobody can find recruitment excepting the most privileged
members of the martial classes who used to be recruited before, but, Sir,
when the Great War came on in 1914, everybody got recruited to the
army. And what will be the result? The result will be that, if another
war comes on in the near future, it will be necessary to find men by
indiscriminate recruitment and without proper training, and it will bhe
difficult. to rely upon such an army, composed of men uewly-recruited,
without any previous experience and proper training at their back. Besides
it is necessary that the Indian army should not he merely a mercenary
one, but should be transformed into a truly national army, and for this
purpose it cannot be made a close preserve for certain classes but should
be thrown open to all classes and communities. (Hear, hear.) Secondly,
a national army and not 8 mercenary army could alone defend the huge
fronticrs of India against a foreign attack from a first-class power, as was
go ably demonstrated by my friend. the Honourable Dr. Desmukh  day
hefore vesterday in his fine speceh on the military budget. My geeond
charge against the Government is that it has totally disarmed and
emasrculated tho entire Indian population consisting of 860 million souls.
As matters stand, it is pensl for 8 man to handle arms and he is liable to
suffer rigorous imprisonment up to the extent of seven ycars if he is found
in possession of arms and is attempting to concesl them under section 20
of the Arms Act. This law applies to all clasges, martial and non-martial,
as none can convey arms without a license. The result is that almost
daily we read in the newspapers of such and such person’s house having

D
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been burgled by dacoits and of his family members having been assaulted,
disgraced and deprived of all belongings.

Now, is that s satisfactory state of affaira? Is it not the right of
every man to be able to defend himself and his family and his hearth and
his home againss marsuders and daccits? And how can this be done
unless you are allowed to possess arms and $o receive training in the use
of arms?

Then, my third charge against the Government is that of racial dis-
erimination in the matter of the military services more especially in the
matter of the employment of officers. The plea advanced is that the
officers require previous training, and as Indians have not been previously
trained, Indianisation could not be speeded up more rapidly. Sir, after
the report of the Skeen Committee of 1926 we have only had so far one
college at Dehra Dun, but the cost of education is most prohibitive so far
as & man of ordinary means is concerned, and the education at that
eollege enn only be availed of not by young men of the average wmiddle
classos but only by thoee of the richer classes. According to the Bkeen
Committee’'s Report, half the eadre of ofticers of the Indian army should,
by 1953, be Indians. Let us wuit and see, as I am sure this will never
enme into being. The racial discrimination is also apparent in the case
of the medical sorviees ottached to the army. Coming to this  racial
diserimination in the matter of the medical services, I will just give you
a fow figures to show how this has worked. Since the Great War began
in the year 1914, recruiting to tempo commisgions in the Indian
Medieal Service began from out of a number of private medical practi-
tioners and civil assistant surgeons taken from Local Governments. Up
till the year 1934, roughly about 1,500 men were recruited, but only 69
have so far been confirmed. Out of these temporary I. M. 8., some invo
served with the Department for nine years but have not yet been confirmed
and 45 such men are still on the temporary list. 1 may point out thas
Mr. Tottenham, the other day, was pleased to say that only people who
aro now acting ns temporary officers are of five ycars' service but I pointed
out to him that he was mistaken, as one of my relations with nine years’
service is serving there, and I gave him the name, so I hope he will correct
his previous answer. Now, these men are forty-five in the list, and some
of them have served the Department for nine years. These temporary
men aro alright as Captains, but, when the time comes for their promotion
to the rank of Major, they are either not confirmed or they are discharged.
Now tho proportion of Europeans to Indians has been fixed under the
orders of the Secretary of Btate at two to one but as a matter of fact the
actial proportion in the servives is seven 1o one=FEurapeans seven and
Indisns one.  There ia ue earthly reason why the proportion of Europeans
to Tudians should be two to one as the service. as it is called. is Indian
Medieal Service and w great many competent Indian docters who have
actnslly been officiating for a period of nine years or ten years are available.
As such, why should then there be an influx of such a high proportion of
Furopean doetors in Indin?  Then, take aguin. the staff of the Dircetor
General of Medical Services and the Public Health Commissioner with
the Government of Todia. No Indian has so far been taken as Director
General of Medical Servicere or as Public Health Commissioner. gs to
this day. vou will find that not a single Indian has been appoin to
these offices. Then again take the case of the Royal Army Medical Corps,
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which has about 500 officers, but not a single Indian has been rooruited
$o it. Although this Royal Army Medical Corps serves the British Army,
inssmuch as European officers are eligible for the Indian units, why
should not the Indian officers similarly be eligible for service in British
units serving in India? But not a single Indian has been appointed to it.
This racial discrimination makes the administration top heavy and at the
same time, undermines the efficiency of the eervices. The racial disorimi-
nation predominates everywhere and has permeated all Departments,
whether civil or military, with the result that instead of an Indian feeling
that he is an Indian first and everything else aftarwards, he feels that he
should serve his community—as a Muslim, Sikh or Parsi would serve his
brother—first and then his motherland.

From the point of view of the services, civil or military, I urge, Bir,
that efficiency should be the sole teat and not the fact of a man belonging
to a certain class or professing a particular religion or faith. This can
never conduce to efficiency in the general administration. This policy of
racial discrimination has worked great injustice, as will be apparent if one
reads the Punjab Alicnation of Land Aet or Relief of Indebtedness Bill
which is shortly to receive the assent of the Governor General. Both
these Acts are a disgrace to sny civilised nation more particularly to the
English pation which prides iteelf as owning the greatest Empire in the
World. Under the Punjah Alienation of Land Act, no person, except
certain favoured classes and tribes, can purchase land from an agricul.
turist without the sanction of the Collector of the District which is rarely
given. In execution of decrees. the lands belonging to agriculturists are
not saleable, hut in the cawe of loan due to the co-operative hanks, the
lands, houses and everything belonging to the agriculturists nre saleable.

Oaptain Rao Bahadur Ohaudhri Lal Ohand (Nominated Non-Official):
No, no.

Mr. Fakir Chand: Theq land is certainly lisble.  The Court can tnke
hold of evervthing in exeention of the deerce. Under the Aet, cvervihing
15 saleable.

Caplain Rao Bahadur Chaudhri Lal Chand: Kie acetion &), Civil Pro-

cedure Code.

Mr. Fakir Ohand: That does not apply at all. Tt is a special Act,
In the case of the Ralief nf Indebtedness Bill with the help of the Con-
cilintion Board. vou can wipe off the debts due, he they decrred dehta
or even secured debts. Now, is it just or fair that debts advanced under
the ordinary law should be wiped off by an Aet recently  pnused  with
retrogpective effect. If juatice is to be adminiatercd it should be admi-
nistered to all clarses freely and impartinily whether they are agrieul-
turists or non-agriculturists.  All should he made to feel that they are
on the same footing in regard to their civil rights and disabilitiea, ‘

My fifth charge agninst the Govarnment is with regard to their cduea-
tional poliey which deserves to he wholle changed.  Voeatinnal fraining
should be introduecd and technologien] institutions should he gtarted an
that the problem of unemplovinent should be solved and hundreds  and
thousande of nur young men who nre driven {o degpair by ressons of un-
emplorment may find employment and avoid imbibing the cult of terro-
rism and eommunism which most of them are lisble to do as matters

p2



£302 LEGISLATIVE ASSEMBLY. [14TE MarcE 1935.

[Mr. Fekir Chand.]

stand at present. The other duy wa read of a Bengali young man of
Lucknow having thrown himself before an engine and being killed instantly
becsuse he was disappointed with life and because he could not get any
amployment.

As o the merits of the Finance Bill, T support my Honourable friend,
Pandit Govind Ballabb Pant, in so far as he asks for a reduction of the
sult duties, to whatever extent it msay be pcssible, as this affects all
closses and especially the poorer ones.

As ragards the post office, the Government should revert to old rates
of one pice post card and iwo pice envelope which are most pupular
smongst all clussus. This can be easily done if the question of broad-
casting and of making roads in the Frontier Province are held up for
nnother two years. After sll this policy of making roads in the Frontier,
I win nfraid, may prove disustrous some day. We know that there were
dificrences from the very sturt as regards this forward policy of the Gov-
ernment. There were two schnols of thought from the very beginning. It
wus Lord Lawrenee who initintad this forward policy. The other school
of thought was of opinion that the policy should be one of masterly
inactivity and that we should stand on our frontiers and guard ourselves
against any foreign invasion. We have been erving about the bogey of
Russian invasion although that bogey wus nipped in the bud by Japan
in 1804, Ho that, my submission is, that instead of finding money for
broadoeasting, which ix not so essential » thing as the remission of taxes, or
instend of finding money for laying out new roads on the Frontier which
again is not very neccessary now, instead of duing all these thinge, if the
Governmont were to utilise the surplus in its hands for redueing  the

*tal rates us well as to reduce the salt duty and also reduce the minimum
level of taxable limit to Rs, 2,000, if all these had been done, it wonld
have heen of real help to the innsses. Instend of that, the Henourable
the Finance Member reverts to these things of finding money of 20 lakhs
for broadeasting. 25 lakhs for roads and another 20 lnkhs for aviation, and
&0 on.

Ar to the income-tax, if one studies the provisions of the Act, it has
three great defoscts,  Firstly, the asscesing ageney and the ageney which
hears appeals from the ordera of the nasessing officer belong to the same
department which is interested in realising, o8 much as  practicable,
without regard to the dictates of justice and fair play. Under the English
Act the agency which nssessea the Yax ia representative of the people
and this agency sita and assessea the tux. Whilst amongst us it is the
Income-tax Officer. it is the Income-tax Department which assesses the
tux and the hearing of the appeals rests with the Assistant Commissioncr
who belongs to the same Department. As n matter of fact the agenev
which hears appenls should be entirely different and should be uneon-
nected with the agency which assesses tax. and, moreover, the nasessment
of the tax should be on a more popular hasis than it is at present and
just us in the case of the Tnglish Aet the representatives of the people
should ait and asscss tax. But here we have one and the same depart-
maa‘t. which is interested in collecting taxes, sitting and assessing people
to tax.

Now. a8 10 how this Act is worked, I beseech vour attention to two
provisions of the Act, section 28, sub-section (4) and section 13. Now the
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ordinary procedure for the assessment of tax is this. A demand notice
is sent to any person on whom a tax is sought to be levied and it is
to be returned by him uafter filling in the necessary particulars. If he
does not do so, then in that case, he has no right of appeal uguinst the
assessment. There is another provision, section 23, sub-section (4), which
says that if the Income-tax Officer requires a certain document to  be
produced before him and the nssessea docs not produce it, either for this
reason that he does not hava it or that he has no knowledge of the same,
then. in that case, he is absolutely damned, becauso the assessing oflicer
then has it in his discretion to ussess according to the best of his judyg-
ment. You all know what the best of hie judgment may be, It mcans
that the Income-tax Officer might assess to any extent and in fact cases
have happened in which an assessee who used to pay tax on Ra. 10,000
last year has been assessed on an inccmne of six Inkhs this vear simply
according to the whims of the Income-tax Officer. All thix provision
is availed of by certain Income-tax Officers simply to avoid any appeul
against their orders. There is no appenl if the Income-tax Officer  pro-
ceeds against an assesgee under section 28, sub-gection (4). Now it very
often happens that if an income-tax Cfficor takes it into hiz  head to
assess n man to the highest rate, he calls upon him %o produce a doeu.
ment which probably he knows that the assessce does not posscrs.  In
the case of any ordinarv person, he may not have any such document at
all, hut all the same if the Income-tax Officer ealls upon him to produce,
either he has to produce the document or say he has no such document.
If the maun produces the ledgers, the Income-tax Officer says, ‘T do not
believe your ledgers, T wunt vour stock register. As you have not pro.
duced it. T will assess vou to the best of my ability and judgment’’. e
makes an assesament on the assessee. I ask, Sir, isa this fair, is this
equitable that in the cage of a disapute, whiclh involves Ra. 500 or upwarda,
you havq got a right of second appeal to the High Court hut in the case
of the Income-tax Act. von have no right of appeal at all if once the
Income-tax Officer takes it into his head to call for a document which.
however. the assessee is not able to produce for some reason or other? 1
submit, that is grossly unfair and we are denyving the right of appeal
to a person even if he is nssessed to the extent of acveral lakhs becaune,
in the case of ordinary dispute, where there is a dispute. involving
Rs. 500 or more, he has a right of recond appeal to the High Court.,
but in the case of income-tax nssessmeont, there is no right of appeal if
the Income-tax Officer chonses to proceed under section 23, sub-section
(4). Under the English Act, we have three appeals, whercas, here. we
have not got even one appeal.

Then, there is section 13 according to which the Income-tax Officer,
in certain cases. can use a tlat rate und several people ure assessed ot a
flat rate. For instence pecople who have lent inoney to szamindars are
sometimes assessed at a flut rete by being supposed to have reccived 25
per cent. interest per year. They are assessed at that flat  rate. The
Income-tax  Officer says to the moneylender, “‘you do not show your
books. and, therefore, 1 assess you at a flat rate’’. This is scction 13,
The third difficulty in the administration ol the Income-tax Act is that a
reference to the High Court only lics on o gquestion of law under section
66, and that too in very rare cascs. As sometimes the. income-tax figures
go to lakhs, it is only equitshle that the right of appeal to the High
Court should be given even on questions of fact more cspecially as there
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is a right of appeal in civil cases to the High Courts in case of the
subject matter of disputa peing more than Rs. 5,000. There is a right
of appeal to the High Court. In the casc of the income-tax you have
no right of sppeal to the High Court exeepl the right of having a reier-
enc on u pure question of law. And in the ease of civil disputes we
have the right of first appeal to the High Court even on questions of
fact if the value is above Rs. 5,000. The second suggestion which I
ke in that the agency which hears the appeals should be entirely
distinet from the agency which nssesses the tax. It is high time the
Yovernment  should  pass  zn Act which would do full justice to the
ABBOSKENS,

As to the incidence of the tax, for the pregent T would be satisfied
if the minimum for tax is raised to Re. 2,000 and the right of appeal
safeguarded as 1 huve stated before. Trade depression has ruined the
traders und the only way in which o fair assessment can take is the
way which T have already described. Tt should be on a popular basis
just ag under the Fnglish Act it s the 1epresentatives of the people who
make the agsessment.  Similarly it ¢bhould not be the Tncome-tax Officer
who should hesr appeals but soris other agency. Otherwise the discon-
tont will be driven deeper nnd deeper every day. And | may point out
that this Income-Tax Act is used as an engine of oppression by some
Income-Tox Officers.  There wus a time when people used to say that
it is the thanadar or the tahsildar who oppresses people; but nowadays
you will find that everybody, from the poor pam seller to the rich mer-
chant, offers salaams to the Income-Tax Officer, because he is the
biggest man from whose judgment there is no appeal if only he proceeds
in »n wmalicious way. Therefore mmy subimission 18 that so far as the ad-
ministration of this Act is concerned. #t should he administered in 8
proper way and the rights of the ussessee safeguarded.

Then, so far as the decrease of the import duties on wheat is con-
cerned, 1 submit it will work disastrously to agricultural intercste inas-
much as the price of wheat will zo down. In fact I heard talks on the
telephone of the speculators of Delhi who were trying to reduce the prices
since they learnt that the import duty is being reduced. The result will
be this. Government say that they have given one crore of rupees for
agricultural uplift. That is heing tiven with one hand but they will be
taking away with the other hand what they have given to the agricul-
turiata. if ae a mattor of fact they reduce the import duties; becaure the
price of wheat will be reduced and 1y part of the enuntry consisting of
colonial tracts at least would suffer heavy losses which may amount to
several crores of rupees.  And there is no justification for the reduction of
this import duty. We have plentv of wheat in the whole of India just
now and it is no use trving to reduce the price of food stuffs with the
consequent disndvantage to the agriculturists. With these humble submis-
siona [ heg to say that 1 do not oppose tha Finance Bill but I only
suggeat that these modifications should be incorporated.

Mr. B. B. Varma (Muzaffarpur cum Champarsn: Non-Muhammadan):
8ir, 1 desire to confine my ohservations to one main subject, namely,
the present plight of sugarcane growers in Indin. The Tariff Board on
Sugnr Industry has pointed onut that, *‘not far short of 13 million people
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are directly concerned in the cultivation of sugarcane’’. This was the
position in 1930. Now considerably many more thousands are directly
intcrested in this industry.

The same report observed:

*‘The price of most staple crops in India depends on world causes, since the home
market is not sufficient to absorb the total production. But in the case of sugarcaus,
ke position ie different........... ... There is perhaps no other agricultural product of
wual importance iu regard W which Government has the power to afford substantial
relief by ensaring that so far as possible the home market shall be reserved for the Indian
wgriculturist, so that, however, grestly he may be affected by world causes as regards
s other crops, one source may remain from which he may he able to obtain the
wherewithal to pay his rent and irrigation dues and produce those necessaries of life
'or which cash payment is required.”” (Vide page §0 of Tariff Board Report.)

In short,—

““At all times it occupies a prominent position in sagricultural economy as being
me of the few crops on which the cultivator relies to meet his cash requirements.'

It is wonderful that the cullivators of cane, in spite of the low price
f cane and various handicaps, are pursuing their work with admirable
ourage and hopa. They cannot be expected to grow cancs for ull times.
vhen they are not able to get a just return on their labour and outlay.
They rightly think that they ire not receiving a fair and cquitable share
f tha benefit given by the protective tariff. Cane is being grown at the
expense of the soil fertility, and, we are, therefore, heading towurds
lisaster. Tt is not possible for the cultivators to adequately mmnura their
wlding as is necessary in the cana cultivaticn on the basis of the prices
hey are receiving. 'The Government of Bihar and Orissa held two Bugur
Jonferences to which I was aiso invited, to represent the growers. The
esult of the conferences has been that the Government of Bihar and
Jrissa have fruincd some Rules nnder the Sugarcane Act to minimise the
nalpractices and abuses prevalent in most of the mills but no adequate
inancial resources have been made availahle to the Bihar and  Orissa
lovernment to effect. agricultural improvements. FEfforts should be mnnde
» improve the yield rather thun increase the area of cultivation of sugar-
ane. The Government are doubtless aware that each acre of land vields
0 tons of cane with 13 per cent. of sugar in Java instead of 10 or 11
»ns of cane with only nine per cent. of sugar in India. Tf the cultivator
an raise the yicld from 11 to even 80 tons, it will vicld to him more
ban double the income from the same land. This will both he in the
iterests of the cultivators as well as of the mills. If a small area i
roperly cultivated, according to improved mathods, it will give more
ield than a large area badly done. Intenwive cultivation is better than
ctensive cultivation. To place the industry on a sound basis, cordial
alationship is no doubt essentisl hetween the manufacturers and  the
rowers. The mannfacturers should try tc understand the difficulties of
1e growers and not mercly make hav while the sun shines and to have
1e pound of flesh from the cultivators at all costs.

As a result of the Tariff Ioard’s recommendations, the Government
lopted the policy of protection of sugur industry so successfully that
sme production has increased and the imports of white sugar, which
mounted to nearlv a million tons a year in 1980, have diminished ¢o
mewhere about 200,000 tons. The question naturslly arises as to who
as been benefited by this policy of protection.
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In all their calculations regarding the quuntum of protective duties to
be levied or arriving at fair selling price, the prime factor of granting
a fair price to the cane producer was borne in mind. The Tarif Board
stated:

“Bince, as we have sven, the problens before us is mainly agricultaral and the
interesta to be served are primarily those of the cultivating classes, it is not sufficient
to sscertain the price at which cane can be obtained. It is necessary to go farther and
attempt to determine u fair selling price for cane, that is to say, a price which will
give the cultivator a reasonable reinrn for his laboar and cutlay, ete.”” (Vide page 5§.)

On this bnsis, they concluded *‘a fair price for care would be ahout -

eight annas por maund delivered at factorv’’. This thev estimated as a /
minimurn price .

But, Sir, in practice, this principle has been totally ignored ever since
the poliey of protaction was launched. Notwithstanding the fact tha
tust yenr this House passed the Sugar Cane Bill, the cane grower has

beon out of the picture and it is only the sugar manufacturer that has been
looming large.

I would like to emphatically state that the average cane grower has
never received a reasonable price. The average price in my Province of
Bhar and Orissa has never been above five annas o maund. 1 desire to
remind this House, that according to eaiculutions of the Sugnr Techno-
logists referred to by the Honourable Mr. J. P. Srivastava at the Simla *
Sugar Conference in July, 1933, the price which the cane grower should
obtain is 9 unnas and four pics a maund under the present conditions
wdopting the Taritt Board's line of argument. 1 ask, whether this has
ever been realised in practice ?  Althongh the consumer has made great
enerificea in the shape of protective duties amounting 1o crores of rupees,
the cultivating olassen, for whose interests the protection policy was pri-

marily recommended, have not received that much attention that they
merit.

The whole problam has heen obscured by the controversy over the
impodition of excise duties. There has been an impression that the inter- A
estB of the supgnr factory owners and cane growers are divergent. The '
Tariff Bonrd did not proceed on this asswaption. It is fundamental that
neither the cultivator nor the fartory awner should be asked to work helow
reasonable cost of production.

At the same time. efforte should be wmade to rationalise the whole
industry in every possible direction. TIn regard to the sugar manufac- |
turer, one of the main yricvances is that the by.products of the industry, |
like the molasses, ete. are not yiclding a remunerative return.  In this
connection. T would like to quote the following extract from a specch
delivered by Sir . C. Ray at Dacca in September, 1933:

“Ways and means must be devised for the proper utilisation of molasses.. ..In
my opinion, it can be utilized, with much profit, in the following two ways:
(s} Production of mwthviated spinit

|

'h) Prodaction of power aloobol which might be vsed as & partial sobetitute for |
petrl.  You will be surprised to know that un an sverage over a million gallons of
methylated apirit are imported aonually from Java alme. Moch wealth can be easily
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Tetained in the conntry if this huge quantity of spirit i prodnced from our own molusses.
But the most profitable way in which it can be utilised ia the manufacture of powsr
aloohol from it. The latter, when mixed with petrol in the proportion of § to 1, serves
as 8 fine substitute for motor fuel. The bulk of the molusses, produced in the Philli-
pines and Hawanan Tslands, is disposed of in thia manner. It will not lie out of place
to mention it here that legizlations have been enacted in almost all the Continental
countries making it compulsory for the Petrol companies to use not lees than ten
per cent of power alcohol with petrol. I should, therefors, urge upon the Qovern-
ment to consider seriously the desirability of passing such legialation in India
;ll;l“‘ﬂll;e.(;li\‘t of some revenue losses that might follow due to the fall in the import of

T

Coming to the cultivador, there is necessity for improvement in thae
methads of cultivation. This requires greater State assistance, finaneial
and otherwise, than in the cumne of the organised factory owner on sccount
of the ganeral ignorance, conservatism and helplessness of the agriculturist,
The Government should provide irrigational facilitiea by sinking tube walls,
and making sufficient quantitv of water avuailable to the fields. They
should supply better sceds through demoustration farms of Governinent
in each big area where cane is grown and spread knowledge about methade
of manuring. TIncreased research rhould be undertaken with a view to
improve the quality of cune suitable to different climatic conditions  in
various provinces.

In the Explanatory Memorandum bx the TFinancinl Secretary, it in
stated that the specinl subvention to provinees out of the sugnr excige
duty will amount to Rs. 5.48 lukhs for 1134-835 and Rs. 0 43 lukhs for
the coming vear. This niggardly sum is hardly rufficient to take up the
task of educating and amsisting the eane grower to adopt lutest methods
followed in Java.

The Honourable the Finanee Member, in his reply in the general dis-
cussion, stated that nearly Rs. 24 lukhs have been spent on  sugare
cane research and another sum of Rs, 14 lakhs ia allotted for the same
purpose, to he spent in the course of five years. 1 do not know what
proportion of this expenditure represents cstablishment charges. 1 am
afraid the expenditure an supply of seeds of improved quality hns been
comparatively low or none at all. This must he correspondingly increased
to be of nctual beneht to the cultivators. As  representing the  cune
growers in Bihar and Orissa, I am bound to say that the activities of
the Agricultural Departmant in regard tn sugarcane, a0 far as the culti-
vators are concerned, hava not sprend far and wide to any tangible extent,
have nat heen properly advertised and hnve econferred no  subsatantial
benefits.

Thereforq. 1 submit that all the ineome nut of the exe’se duiy on
sugar amounting to about Rs. 140 Iakhs, or, at any rate, at least Ra. 40
lakhs should be act apart for 4 lnrge scale drive to rationalise the industry.

These sums should be utilised for giving sssistance in cusas  whers
adequate price has not been sccurrd on the sugar-eana, for experimenting
on and introdueing improved tvpea of sugar-eane and in similar activitios,
Local Committeas, representative of Associations of interests concerned,
should ba formed and consulted in the matter. Periodiesl reports  an
regards the activities of the (ioverninent should be made available to the
Members of this House and the public at large for constructive criticism.
Otherwise. prbtection will be a colossal failure and s great catastrophe
to the cultivator of sugarcane in imminent in this country if timely action
is not taken. With these words, T conclude my remsrks.
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Maulvi Badi-us-Zaman (Bhagalpur Division: Muhammadan): Sir, 1
have no desire to enter into any detailed discussion at this stage. I would
Like to confine myself to matters that come within the purview of the
Finonce Bill. I am not prepared to welcome either the budget or the
Finance Bill. Both of them wre disuppointing documents. It goes
without ssying that the taxation poliey of the Government is wholly un-
just and unfair, It has eaused great diseontent and resentment in the
country, Tuxation, both direct and indirect, has affected adversely the
welfure and progperity of the country. While the prices of commodities
produced in Indig have considerably gone down the burden of taxution bas
enormously incressed. Honourable Members are aware that India has
been the worst sufferer during these hard days of financial stringency and
gencral economic depression. It is  during this period that emergency
taxes were imposed.  Now, when there is a surplus budget, which is
the outcome of tho repressive taxation policy of the Government, it is just
nnd fuir that il the cimergency taxes should forthwith be done awny with.
But what hase the Gosverument done? They have reduced the surcharge
by one-third. Thix reduction does not sntisfy the taxpayers. With regard
to poor clas of taxpayers, the attitude of the Government is highly objee-
tionable, The Government have not shown any sympathetie gesture to this
poor class of taxpavers. People whose income is below Rs. 2,000 a year
find it very difficult to maintsin themselves and their family members.
and it is a pity that these people are made to pav taxes. The retention
of Re. 1,000 ar the minimum taxable income is certainly highly ohjection-

able. Al small incomes below Rs. 2,000 should be exempted from the
income-tux,

Then, [ take the case of the postal rates. The abnormal rise in the
price’ of posteards and envelopes hns been a great source of hardship to
the public, Last yenr some nominal reduction was made in the rates for
envelopes on condition that the weight should not exceed half 4 tola. Of
course a quarter. sheet of foolseap paper with an envelope weighs more
than half & tola. T am told that this so-called concession has proved
benefivial to the Government and not to the public. Tt is extremely
unfortunnte that the Government has not thought it worth while even to
redice the price of a posteard which is intended for the poor people. The
lenat that the Government should do is to reduce the price of the postcard
to six pies.

The budget shows that there has been a substantial iinprovement in
the financial position of this department. 8o there is no reason why there
should not be some reduction in postal rates. 1 represent a constituency
where the people are very poor and simple. Luxuries of life are wholly
unknown to them. They nre quite satisfed with simple food. Lots of
people who cannot buy eurry are satisfied with rice and salt. Salt is an
article of food, both for the rich and the poor, and such an article should
be free from all sorta of tax. Tt is in the interesta of the consumer that
such an article should sell cheap. The duty, which is nothing short of
a tax, ultinately falls on the consumer. Therefore. in the interests of
the people. the dutv on salt should he altogether abolished. if possible,
or at least it should be reduced. With these words [ resume my seat.

Srijut N. 0. Bardalol (Aseam Valley: Non-Muhammadan): I thank
you very much for kindly giving me this opportunity of spesking on this
subject of the Finance Bill. I have been hearing since yesterday various
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speeches which dealt from protection to horse-breeding. 1 hope to be
able to finish my speech with something that is more relevant to mv
province and also to the Finance Bill. Any taxation on postuge and salt
must be unpopular; it touches the pockets of the poor, and, therefore, 1
do not think anybody would support it. Since yesterday thoro has been
a chorus of voices registering their protest against any imposition of a
tax on these two commodities. Besides that, wa have been hearing n lot
about the export of gold and the sale of silver. 1 need not say mors in
this connection than quote a few words from the report which I have
received from the Federation of Indian Chambers of Commerce and
Industry. They say:

““The Commission (7'he Hilton Young Commission) contemplated a gold stundard
in India, and took care to emphasise that during this period no favourable opportunity
of fortifying the gold holding in the reserve should be aullowed to escape bocause they
found, that the amount of Rs. 85 crores, then in the Reserve, war unnecessarily Jarge
and they recolomended a reduction to Rs. 25 crures through the inelting and sale of
rupee coins over the period. The Government adopted this suggestion but in a veculiar
manner. They used the silver very often to meet their current requirements and in
place of silver rupees for which current notes were issued, ‘ad hoc' sacurities were pud
in the Faper Currency Reserve to make up the difference in the Reserve betwesn
the face value of the rupees melted and the amount realised by the sale of the bullion
refined out of them. These ‘od Aoca’ were cancelled at the earliest opportunity and
there was thys a continuous deflation with every sale of Government silver."

Later on:

“The Hilton-Young Commission in 1936, recommended sales as a means o an end,
samely, the acquisition of gold reserves to strengthen the international position of the
rupe>.”

Have the Guvernment conserved the gold resources of Indiu? The
gold is being exported in any quantity from India, and the Houourable
the Finance Member justified the export the other day by saying that the
excess gold was being sold at a profit and that with that profit a lot of
other industries were being carried on. [ say this is rcally distress gold.
But my Honourable friend denies it. I say from my own experienco-—a8
Chairmsn of a Local Board I have an opportunity of travelling far and
wide in the villages. And what did T find there? [ found that the
villagers in Assam, especially rural Assam, were unable to pay the land
revenue. And why? Because the land revenue was ranised very high in
1926 without a legislation as was required by the Taxation Enquiry Com-
mittee and agreed to by the Government.  And the land revenue was raised
not by 17§ per cent. as recommended by that Committee, but sometimes
by 200 per cent., with the result that the people could not pay the land
revenue. When the maujidars or contractors of revenue go to the men
and demand land revenue, the poor people cannot pay their land revenue.
What do they do in the first instance? They bring out their cows, cattle,
and a little extra paddy they bhave got. They arc sold. and you will be
surprised to hear that cows arc sometimes sold at eight snnas and bullocks
at five rupees. Who buy them? In the wake of these officials, Marwaris
and other traders follow, and as those people are unable to psy, they sell
these cows. bullocks, etc., to the Marwaris and, with that amount, save
themselves for the time being. After that what happens? The District
Magistrate, and if he cannot come, Deputy Magistrates and others go to
realise the balance of the land revenue. On that oression what takes
place ? The poor cultivator,—in thousands of cases this has happened—go
inside and bring out the gold which their wives or daughters wear in the
ear or on the neck or on the hand.
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This gold which is called the hoarded gold may be the earnings of s
lifetime of those familiee, and possibly, may be, of two generations, and
probably three or four pieces of ornuments were all that they possessed.
What do they do? They go inside the house, bring out their gold and sell
the same to the Marwari at Rs. 5 a tola or Rs. 10 a tola at the utmost.
The Marwari sends it on to Caleuttg to be sold there. This is how the
so-called hoarded gold of the peasant is sent on to England.

Khan Bahadur Mian Abdul Axiz (Punjab: Nominated Official): Do
the Marwaris actually buy at Ra. 5 a tola®

Srijut N, 0. Bardalod: Yes. Things have come to such a pass.
They buy ut Ks. 5 to Rs. 10 per tola. All this because there is the Govern-
ment official standing there, and, out of fear, these people bring out their
gold und sell it to the Marwari and pay up their balance. This is truth,
and I can vouch for it. Not only that. Do you know what olse is
happening in Assam? Only the other day, when I was coming to attend
this Asserbly, this happoned. What were the Government doing to
roaliso land revenue? These lands are Government lands being Khas
Mahals—they annulled the settlement of those persons who could not pay
their land revenue, and, after that, they gave notice to them to quit their
holdimgs.  Then the Government officials took elephants and demolished
the houses in which, probably for seven generations, they had been living.
This also appeared in the papers and it was raised in the Assam Legislative
Council.  Thig is the pass to which the Government have come. And why?
The Governinent itself is a pauper Government now, and in order to carry
on the adminigteation somehow, they must realise every pie that they
could get from the peasants and cultivators. There are no rich men there.
They do not get a lot of money from the rich men, and, in order to run

the administration, they must get money, and that they do by terrorising
over the ryota,

The other day, when my Honourable friend, Mr. Abdul Matin Chaudhury,
wags speaking about petrol tax, there was a lot of laughter in this House.
Weo do not like to come here as beggars. What we want is justice and
what is our right. He described Assam as a Cinderella—thia word was
used by Sir Henry Cotton fifty years ago. He said that Assam was a
veritable Cinderclla waiting for her Prince Charming. And he did come—
in the shape of foreign exploitation! The railway was opened after that,
tea gnrdens sprang up like mushrooms, and oil fields were opened, coal
fields were opened.  And how has Assam grined out of the oil fields about
which there is so much trouble? The oil fields are in Assam. The share-
holders of that company are in England. The sharcholders get profit;
the coolies are Makaranis and Nepalis, and they get wages. And the
Central Government get the taxes. What does Assam gnin? Nothing.
My Honourable friend, Pandit Nilakantha Das, 2aid that other provinces
rlso ought to get a share. I do nat mind; T wish them joy. Are the jute
tax and the petrol tax the same thing? I wish all joy to Bengal. I wish
that Bengal should be helped,—Bengal bas suffered enough. But what
about Assam?® Petrol in the national and natural wealth of my province—
petrol, coal and all that. The people of my province are not deriving any
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benefit out of that, but people from other countries come and exploit our
reserves of national wealth. What has Assam got in return? A crore and
a quarter comes to the Centre. \When 1 came to Delhi and saw these
beautiful stately buildings and these beautiful gardens, on which crores
and crores have been spent, I, ns un Assamese, could not look upen them
with equanimity. 1 see before my eves my people being terrorised for the
sake of their land revenue money and the monoy which is got there by
terrorizing my people is being spent at the Centre, while that amall province,
with two crores of revenue, is starving there and, when I seo what &
lot of money is coming to be spent on aviation and brondcasting, 1 think
to myself, **Well, wipe us out of the face of this carth'’. You cun indulge
in the luxury of broadcasting but how long arc the pessants in Assam going
to suffer? 1 dc not say this myself. [ think the greatest critic of this
Central Government is the Finance Member of tha Assam Council. What
does he say. I have got a copy of his speech. He says this:

A total indebtedusss of Ks 2.11,47,000 may uot sound particularly terrifying to
s Finance Member who is normally called upon to deal with rupees in terma of crores
but the position is very different in a province like Assam, whern the total annual
income from all sources—excluding pro forma entries which appear on hoth sides of
the account—is almost exactly equal to this sum and whers the income from purely
provinciul heads of revenue falls short of this sum by some fifteen lakhs of rupess.’

Lower down, I find one redeeming feature in the statement of the
Finance Member, numely, the grant of money for the Road Development
Account.  That is deseribed by the Honourable Mr, Laine in this wuy:

“Nor will it be any reply to our complaint to point out that we have already
recoived, and may receive again, substantial grants from such funds as the Road
Development Account. | have already referred parenthetically to the nature of
Assam’s claims as regaids this particular fund and we have discussed this thorny
subject in the Council on moure than one occasion.'

How have we been treated recarding subvention nnd other things? |1
may here point out what is happening to the other provinces of India.
Bengal will get from the jute duty sbout 167 laklis—of course a substuntial
sum towurds meeting the defieits.  Bihar and Orissa will be separated and
Orissn being a deficit provinee, it will get  subvention and DBihar will be
self-sutficient. Tunjub is  wellof  already. The North-West Frontier
Province gets a subvention of a erore of rupees and they are crying for 50
lakhs more  Let them pget it and they ought to get it, but why not
Assam?  Sind, which is going to be separated, will get u sufficient subven-
tion and Bombay will be better off. o far ns Assam in concerned, it is
said that there will be a committee which will decide what Assam <hounld
get later on. But how long are we to live on hope and how has this
Goverument treated us in the past? How the Percy Committee, which
discussed the financial position of the different provinces, said that no
representative of Assam had been asked to sit on it and, in spite of this,
they considered our hard case. This is what Mr, Laine says:

“The published proceedings of the Joint Parliamentary Commities incidentally
indicate that for the public declarations of the justice of onr case, to which 1 have
just referred, we are in the first instance mainly indehted to Lord Eostace Percy, who
took it upon himself to champion Assam's claima in a Commitlee before which, un-
fortumalely, Assam had been accorded no direct opportoanity of ting their case,
To the Nobel Lord, therefore, and o all those who may have collahorated with him, we
tender our most grateful thanks, and trust that these explicit sdmissions of our need-—
admissions that have since been publicly endorsed by the ez-Finance Member of the
Government of India, in the covrse of a broadoasted sddress in England-will be
waken into full account by the Subvention Commission or Commities.””
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So, Bir, we find that although there was no representative of Assam,
Lord Fustace Percy, somehow or other, took the case of Assam
BPM.  nto account and we find that in the Joint Parliamentary
Report Assaru’s case has been discussed several times and we hope that
something will be done when the time comes but how are we to proceed
in the meantime, There is a deficit of 55 lakhs out of a toial income of
two crores and it will go on increasing. Why? Because Assam depends
entirely upon land revenue and land revenue cannot be realised because
the tax hns gone up to the maximum limit. I could not hear my friend,
Mr, Hockenhull, properly. 1 think he read out a statement showing how
ench province is taxed and in what manner. 1 have got a list of that also
and 1 find that Assam comes third and Bombay comes first. Bombay is
a rich place. It comes first in the matter of taxation per head. Then
comes DBengal and then comes Assam. Assam comes third in the matter
of taxation and I do not think that any more taxes will be proper, nor do

I think that the people will be able to genr them.

Now, 8ir, my next poiot regarding Assam and the next grievance which
I want to pluce before this House is in regard to the opium question. There
was 8 lot of discussion yesterday but nothing regarding the future policy
in regard to opiwm. We ull know what bappened at the Hague Conven-
tion regarding the restriction of export of opiuin. It was decided that
opium should not be exported to other countrics except in quantitics which
may be necessury for medicinal purposes. Now, India and Persia were
tho two countries which doped the others with opium. Ching and America
objected.  China went out of the Opium Committee of the League of
Nations and Ameriea also went out of it, because the British representa-
tive and representatives of some other nations did not agree that opium
should be stopped altogether except for medicinal purpores. We find that
a Resgolution was passed in this House, that up to 1935, the export of
opium should gradually diminish, when it will be stopped altogether. 1
find now from the Ezxplanatory Memorandum that it is hoped that the
India Government will not export any more opium to China or other foreign
countries from 1035, Tt is said there, that the opium which is produced
in India will be kept for home eonsumption.  Now, these opium factories
are in Marwar, in Benares and in Rihar. For whose bhenefit are these
opimin factorice  producing  opinm?  For  the benefit of the Arsamese
people?  This aubject has been digeussed by that great man and philan-
thropist, Mr. Andrews, in a bonk which wng also presented hefore the
Leazue of Nations.  All the facts are here in this book. What do we
find there? The Assamese people never knew of any opium till about
18153 or 1816, We have got reports that hefore the Burmese invasion of
Aszam, Assam had 190 invasions. Tt was invaded by the Pathans, the
Moghula and by Raja Ram Singh, son of Raja Mansing at the head of
the Moghul army.  Assam staved off all those invasions but. suddenly
after the Burmese revolution, what happened to Assam? One gentleman
the other day jeered at my friend. Mr. Abdul Matin Chaudhury, hecause
he talked about military affaire.  We, who have come under British subjec-
tion only about & hundred vears ago or still less, had been fighting every
nation which came to Assam,.—and now we are jeered at as being a non-
martial race hecause mv friond over there thought that our people are not
in the army! I say they are «till in the army. Don’t rou know the
Assam Rifles is. manned also by Assamese in numbers who are passing in
the name of Gurkhas? Even if it ia not so. T do not think that there is
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any reason of feeling proud because some pecple are enralled in the present
army of a foreign Government because they are supposed to belong to
the martial classes. What I say now is—that we have become poor and
helpless and that is why we want help? In about 1820 some sepoyvs, who
went to Assam under Captain Walsh, took some opium pods with them
to Assam and they cultivated it there, and thus they taught sume people
this vice. Then it spread to the whole of Assam. Of course nowadays
the evil is lessening. But what hag happencd to all those martial poople—
the Ahoms, for instance, whomn the Muhammudan writers deseribed as
being one of the most redoubtable, valiant and war-like races? Bir, it
is a pitiable state of affuirs: Most of tho people in the interior are doped
with opiuni—men, women and chiidren! Now, how do you know who
are the opium-eaters? Sir, whenever, there, vou will meet with children
without clothes on their bodies in winter, you know it is an opium-eater’s
child, when vou see a house without a roof, it must be an opimm-eaters
hcuse. The moral of the whole race ix being undermined, their sense of
solf-respect is tuken away. When an opium-eater in the evening doeos
not get his opium, he would stoop to any length of degradation and
depravity; he will bring his own children to be kept as pawna with the
opium-seller, so that he may get his ration of opium. e hna got no
principles, he has got no scruples, he has got no honour, so much so that
an opiun addict would even pawn his wife’s honour in order to get his
miserable opium. so vicious is the grip of opium on him! Does this
Government, which administers this opium, in order to make its
revenue . . . . .

An Honourable Member: The Central Government?

Srijut N. O. Bardalol: Does this Government look on all these
miscries with equanimity? When China has come to such a stage that
she will not toueh it, why should we? .

8ir Oowasft Jehangir: Somehody else is supplying apium to China,

Srijut N. O. Bardaloi: T say, let China take opium from wherever she
likes, but why should we supply China with opium? Tf opium is such a
good thing, why should you not supply it to England? (Cries of ‘*Shame,
shame™’)) 8ir, I have read the proceedings of the T.eague of Nations.
The Irish representstive said that, “‘in the whole of Treland, probably
they had got a pound of opium’'—so0, he was not interested in this matter
at all. And the pley of our Government with regard to Assam is thia.
that if vou take away opium from those who are taking opium, thev will
at once die.

An Honourable Member: Mr. Abdul Matin Chaudhury doea not take
opium.

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): How do you know ?

Srijut W. C. Bardaloi: Sir, as T.ord Chatham said in connection with
the American taxstion: ‘‘three millions of people so dead to all senss of
shame are fit to make slaves of the rest’’, I say thet when you youtrself
sre surrounded by opium-eaters who have gone down to auch depths of
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tion and vice as I have related, you yourself are liable almost to
become something like that. 8ir, 1 am describing all these dreadful effects
of opium on the mass of the populstion in no spirit of levity, but I am
desoribing them in all sincerity and sadness. Government officials are
very foud of saying that opium casnnot be stopped all at once, for then
the opium-addiet will at once die.

Now, I may tell you, 8ir, that during 1921 1 was sent to jail for two
reasons. One was because myself and a band of my followers succeeded in
stopping the sale of opium and liquor considerably, and that was why I was
sent to jail (Applausc),—asnd what did I find? In my long ramblings
over villages, where I made people give up opium by my catching their
foet und by other persuasions (Hear, hear), what did 1 find? 1 found that
peuple, who gave up opium, readily recovered their health after a year or
8o, doing good work, feeding their children. Now, what heppens among
the opium-consuming inmates of a jail? You don't supply opium to them ?
Ne---but they do not die there because of that. 8o why all this kindness to
opium-eaters 7 Bir, we must teach the people to do away with opium
altogether. 1 find in the Opiuin Cominittee’s Report an account of 8o many
poople, who were getting their bread on account of poppy cultivation in
Malwan, in Biher snd elsewhere. Now, let Government, instead of making
them cultivate tho poppy and apium, let thew cultivate something better,—
food-stuffs, for example. But in order to supply opium for internal con-
sumption, opium is raised, and with that object you ure conseguently under-
mining the henlth and morals of those people snd as a matter of fact, you
nre really killing & nation, a race and industrious people.

8ir Qowasji Jehangir: May [ ask how much revenue the L.ocal Govern-
inent derives from this opium ?

Srijut N. 0. Bardaloi: In those days it used to be 80 lakhs or so—now
I suppose it has come down—it is about 85 lakhs or something like that.
Bir, T am quite sure, it will take not less than another twenty years more
for opium consumption to be decreased appreciably in Assam, not to spesk
of ita total eradieation. In the Census report by Mr. Mullens he has said
that within 30 years this Assamese ruce will be extinguished. In Upper
Assam, probably the Assamese-speaking people will remain. but in Lower
Assam, they shall be extinet. T believe that to be true. A fine race, with
a long, long past, with glorious historical associations, a race of fighters, a
race of poets and singers, n race which has got a literature as rich as any
other litersture, that mee is going to be extinguished. And why?  Sir,
the principsl cause of that is opium. Rir. about 18533, in his  report 1o
Government, Mr. Moffat Mills said that the Assamese people are very
good, and he proceeded to say:

It s contended that the Assamese peasant is apathetic and indolent, that he is
saticiicl with an easily attained competency and that without a  large incresse of
population, which 1 at present checked by the ravages of cholera and epidemi-
q!imz\.ls:. by the inordinate use of opium and the consequent licentiouy hebitsa of the
people.”

So far back, then. as 1853, thia is what was said, and even now it is
continuing. This terrible scourge is amml on in Assam, and if this policy
of Government is followed, what wi ow is that within twenty years
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this fine race will be extinet,—and for what purpose ? For the purpose of
‘the Government's revenue. That is what 1 strongly object to. And regard-
ing this opium policy, I beg to submit that the Government should give up
~their Malwa and other centres where they cultivate opium. As a matter
of fact, when I was in Assam, I consulted many of the opium officers,
and they say that, so long as Malwa raises opium and Benares raises opium,
and Bihar raises opium, it is impossible to stop smuggling. In fact vpium
morth many lakhs is estimated to be smuggled in this way. Now if there
be no opium raised here in India, there will bu no smuggling sud the vpium-
.eater will be better off without that pernicious thing being ocultivated,
.except for medicinal purposes. Bir, with these words, ] resume my seat.
{Loud and Frolonged Applause.)

Mr. Umar Aly S8hah (North Madrus: Muhammadan): Sir, | saw this
-Government Budget and the Indisn Finunce Bill. 1 think nobody will
-support this kind of Finance Bill which is pluced before us.  Bir, Indis
is an ancient historical country in the world, There are 35 crores of pevple
.and there are 74 lokhs of villages in this country. There are ruuny religions,
many languages sud many races. Now the budget says that the Govern-
ment want to spend one crore of rupees for rural reconstruction, but this
.amount, 1 submit, is not sufficient for the development of the villuges,
It is & drop in the ocean. Now, India is 2,500 miles in length and 2,000
.miles in breadth. In it there are 60 crores acres of land out of which
.36 crores of acres of land are cultivated. Eight crores of ecres of land
are barren and nearly 16 crores of acres of land will be cultivated, but
.Government do not take proper stepx even now. Mont of the population in
India depends upon cultivation, but they do not know the scientific way
in which cultivation is being carried as in Japan or Russis. 1f the peusant
‘wants to cultivate his land, he has to purchase bullocks and ploughs. He
would get per acre eight or ten bags of ¥y which mesns about He. 20
<or Re. 25 worth. Besides he is to pay sassessment, water tax,
professional tax and several other taxes. How ure thene taxes collected by
the Government ? They arce collecled in the most cruel way just aw sugar
juice is got out of the machine. Once the descendants of Chengir Khan
destroved Haghdad and the countryside, and Poet Sandi deseribed how the
<conntry waus made desolate. | sav that even if Homer or Baadi should come
and sec the condition of the country, they will find it difficult 1o describe
the condition of the cultivators aund their grievances. Now, Bir, in these
«ritical and depressing days, our budget shows that the Government have
eollected nearly 175 crores. They provide for un arny of 1,709,000 on
which they spend 45 crores. 8ir, in the time of the great Moghuls they
provided an army of ten lakhs and they spent on them a very little amount.
They collected from India 12 to 18 crores of rupecs only. Now, Sir, by
this sort of expenditure, on such a large scale, neither the Government is
satisfied nor are the people satisfied. By such huge expenditure the
people are becoming poorer dsy to day and the Government also ure
becoming bankrupt. In the begioning, if the condition of Indis were 80
bad as it is now, nobody would have cared to invade India as Arabis. In
those days, they called India ratnagarbha, meaning a store for rubies. In
those days, they called India as Vasundhara, meaning a country of gold.
But, Sir, rubies were knocked awsy by the Mughals and gold is being
knocked away by the British. Now, our condition has hecome bhuka fakir.
We want neither the budget nor the Finance Bill. What we want is &
piece of hread and peace.
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Mr. Ghanshiam 8ingh Gupta (Central Provinces Hindi Divisions: Non-
Muhsmrosedan): Sir, with regard to this budget and the Finance Bill, many
suggestions have been made. T have also got certain suggestions to make,
but before | do that, [ have got certain fundamental objections to this
Finane: Bill.  After submitting my fundamental objections to the Finance
Bill, T shull submit s few observations which I have to make with respect
to my Province.

The fundamentsl objection to the Finance Bill is this, thut this Govern-
nient hus o right to tax the people. Well, 8ir, it may be too big a pro-
position from the mouth of a back-bencher like myself, but the position
wtands, The Congress stunds for it and we have come here to repudiate the
right of this Government to tax the people of India. | know that this
I no more than an neademie talk. | also know that many of the sugges-
tious that we have made will fall on deaf ears of our rulers. But, Sir,
[ crave the indulgence of this House to luy these fundamental objeetions
though it may be mere words and without anyv effect. The world has
advanced in theory from the principle that might is right to the principle
that right is right. Waell, there were days when might was right, when it
could be said that because | have conquered this tract, therefore 1 shadl
rule it, either by the free will of the people or aguinst their will. The
Great War wus fought to establish this principle, and in that Great War
Indin ulso joined to estublish that prineiple. Well, that principle has
been established partially in theory at least. We see that there was a
plebiscite taken in Basr to tind out whether Saar territory should go to
Germany or France, That shows, I think that the world has advanced from
the principle of might is right to the principle that right ia right. 1f the
world has ndvaoced so far, cven though 1 happen to occupy the last Bench
in this Chamber, 1 have got & right to say this, that this Government, hy
the very same theory for which the world war was fought and to establish
which thousands lnid down their lives, that same theory tells me, that this
Government has no right to tax the people of India and, thercfore, this
Government has no right to bring forward this Finance Bill. Well, Sir,
1 suy thut this Government axists in India not by the free vill of the
people of Indin. If there be any doubt about it let there be a plebiscite
ne there was a plebiscite in the case of Saar. The Congress represents
the people of Indin and, 88 our claim is that the Congress rapresents the
people of India, the Congress has said that this Government has no
right to tax the people of India unlers we get or obtain Swara). The
ouly other thing is this. It used to be said that the people of India are
willing supporters of this (Government, hecause they pasrsed laws with the
consent of the Membars of this Assembly which is now defunct. T say
that claim also has ame.  From the varions adverse votes that this Gov-
ernment har rectived any shadow of doubt that existed in the minds of
anvhody hepe, that this Government exists with the free will of the people
of Indis, is gone. Therefore, I say that from the resolutions of the
Congresa, from the vote, of this House, this Gnvernment does not exist
by the free will of the people of India. and. therefore. constitutionally
and morally this Government has no right to bring in thic Finance Bill.
This is my fundamental objection.

Now. Sir. many ohjeotions have heen raised that the army ie costing
much. [ sav that prchably if it were my army, it might even cnst more,
and 1 would not grudge that. Fven a small country like Jupan or
Lermany is probably spending mare than what we  are spending. The
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fight is not there, so fur as T am concerned. 1 would probably consent
to vote more for the army if it were my army. I would probably consent
fhat the Viceroy should have more autocratic powers if he were my
Viceroy. Does not Herr Hitler in Garmany exercige greater powers than
our Viceroy does iere? Was not Finstein, one of the greatest seientiste
of the world, turned ont of Gepmany almost within 24 hours?  1f the
Viceroy were my Viceroy. T would probably tolerate his autocracy: if the
army were my army. [ would probably vote for more. By ‘‘my Viesroy™,
I maan that he should be clected by the free will of the people of Todia,
and T will tolerate greater autocracy in him than he possesses.

Mr. M. 8. Aney: Who <hall be the King of India to have vour Vieeroy

there ?

Mr. Ghanshiam Singh Gupta: That grept constitntional question 1 will
ask my Honourable front-beneher friend, Mr. Ancy, to angwer. My point
is that we have come here to demand, and we say that the Government
of India should be constituted by a Constituent Assembly elected on adult
franchise based on the free will of the people of India.  For the Vieeroy
elected br the free will of the Todisn people, T would auy this that ull
laws shall be subordinate to his word. e ghull not be subordinate to
any law at least for ten years to come. My trouble s not this that the
head of the Government of Indin exereisea nutocrntic pewers: my frouble
is not that the army i very expeprive; my trouble also is not this that
person and property is not safe; my trouble is only this that it is hot
my Government. [If it were my Government, if he were my  Vieeroy,
I would say, “*You hare autocratic power, you may hang a man without
trial. vou may send him to jail”’. for Tndin has to be built. Did not
Herr Hitler gend awey one of the biggest men in the world, Finstcin,
the greatest scientist that the world has produced after Newton? He
was turned out bag and baggage almost within 24 hours. I want my
Viceroy to have that power, because T want India to be built. But my
Vicerox will not hnve his exen fowards Fangland, hie will not be thinking
in terms of England. but every minute he will he the servant of the
people of Indiu. He will havc to be clected by me. Was npot Herr
Hitler, even aMer the tyrannv that he wun supposed to have committed,
returned by 90 per cent. of the votes? My Viceroy or the head of my
Government will be like that.

. 'The Honourable 8Sir Henry Oraik (Home Memhber): Who are vou ming
to put up for the joh?

An Honourable Member: Wait and see. (Laughter.)
Mr. Ghanshiam Singh Gupts: I will be my own candidate.  (Taughter.)

The Honourable Bir Henry Oralk: We will all vote for vyou.
(Laughter.) '

Mr. Ghanshiam Singh Gupta: Now, having said all this, I now come
to certain roncrete proporals. The Honourable the Finance Meruber has
very temptingly suggested that he is devoting one crore of rupees for
village uplift and the method that he has adopted is that we shoyld start
from the villages. Now. T do not know if the Honoursble the Finance

»2
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Mgmber has seen any village in India; I know that he bas certainly not.
seen a Chattisgarh village and 1 will take him there. Sir, India is a poor
country und the Chattisgarh tract, from where I come, is the poorest..
That Chattisgarh in the good old days, in the early eighties, was one of
the most prosperous tracts in the whole of India. There was a report,
written by one Colonel Agnew, in the year 1820, I could not find that
report in the Librury. But | remember that report says that it was a
land of plenty, famine was unknown, thelt was unknown; and the report
was not by an Indian but by an Englishman. That was the condition
of Chattisgarh at that time. Then, | have a report in my hand which’
is of & much later date. that is, 1869, by Mr. Hewet. This is a settle-
ment report, and, in that report also, we find that the condition of the
peasantry there was one of plenty. Sir, 1 will not read long extracte
from it because us | wn tired, everybody else must be tired and probably
the President i the most tired. (Laughter.) The state of the peasants.
there is given in puragraphs 224, 225 and 226 on pages 86 and 87. The
pensantry waos u robust peasantry  without debts, and I will only read
this:

AL present, »0 far as can be ascertainad, about one-third of the raiyats borrow

word gruin but most pay from year to vear and there are few or none who have old
accounts  pending.

I now usk this Government, 'Can you suy the same thing of any
tract in India, much less of Chattisgurh’'? The peasantry is steeped
in indebtedness and are living from hand to mouth. When 1 was in the
Centrul Provineces Council the question was raised and I got a census of
about 3 willages made from house to house and their indebtedness was
inquired into by me: and the average indebtedness of a tenant came to
about Rs. 100. This is the present state of affairs and that was the
state of affairs m 1860. And, within this short period, what do we find?
Out of 100 tenants, 95 are indebted. What to say of the malgusar?
Who is responsible for all this? If this Government is responsible for-
all this, as it certainly is, nobody can say no and everybody must nod
assent —what right has this Government to exist? It has not got the will
of the people; it has not got the interest of the people at heart. What
in the result? The result is that there is indebtedness. If vou go to a
Chattisgarh village, out of every ten villages you will not find a single.
well for drinking water in eight of them; and in nine of them you will
not find any drinking water in summer. It iz very easy to talk here:
it does not make any impression here on us because every one, who hears
it, forgets it. But live in Chattisgarh summer for two hours without
water and then see. You will have to fetch water from three or four
wiles away and then dirtv water at that. This is the condition today.
What are vou doing to alleviate the condition of the peasantry whose
life-blood is being sucked? Are vou going to do anything? Are you
going to dig one well? There wne a scheme of the Central Provinces
Government about digging wells in the villages. The district councils
were asked to provide a part of the funds, the local people were a_sked
to provide a part aund the Central Provinces Government was to give o
thimd. We welcomed that scheme: we wanted to work for it: we were
readv for it; but then the Central Provinces Government, owing to financial
atringency. announced that that scheme had been abandoned. I now
ask the question: after pure air, drinking water is the firet necessity of
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life, and if the people of India cannot got drinking water, what right
has this Government to exist? [ do not know the whole of India: I
know only my tract of Chattisgarh—and I give an invitation to the
Finance Member to go there in summer and see ten villages: if he
finds that out of these ten villages. eight are without wells, then he wilt
be couvinced. Only last vear there was the cholera havoc: and the Civil
Burgeon and others went there in order to permanganate the place of
water aupply: und what did thev find? There war no water in the wells:
there was a pond which was all empty except for muddy water and they
said: ‘‘What are we going to permanganate?’’ This is the condition in
which we live. This is the pathetic condition in which oar villagers live.
1 ask the Finance Member: *‘Please go to any village: I will take you
there and show you their true condition”.

There are other things like the condition of the cattle there,
Chattisgarh cattle is the worst-—huardly bigger thun a dog. 1 do not think
anybody who hus scen the big cattle cither m the Punjab or in Sind
can have any idea of the cattle in Chattisgarh . . . . .

An Honourable Member: \What shout the human beings there?

Mr Ghanshiam Singh Gupta: They are like myself—but I am not a
typical exwunple: but like me they live. As 1 was saying nothing is
being done in that tract for improving the condition of the cattle. 1 am
talkine of villages becnure the Honourable the Vinance Member has said
that we must go to the villages: 1 quite agree there: we should com-
mence from the villages: let us then study the difficulties under which
the villagers are suffering, and, I eay the first and foremost thing for the
villager to he done is to give pure water supply for drinking purposcs.

An Honourable Member: That ix provincial.

Mr. Ghanghiam Singh Gupta: But, then, a part of this money, if it
is earmarked for wells in Chattisgarh, will not be provincial. Bomething
must he done to help the agriculturist in cattle-breeding: very little is
done now: I cannot say that nothing is done ‘

The next thing is about irrigation. This House will be surprised to
hear that, after spending about three erorcs of rupees—I beg pardon, ten
crores of rupees—in the Central Provinees the scheme is neither profitable
to the Government nor to the people. Formerly the Mahanadi and the
Tandula Canals used to be classed as productive irrigation works, but
they found that nothing could be gained and they transferred it from
productive schemes to unproductive schemes. The whole mistake Is this :
They did not study the conditions of Chattisgarh: they brought their ideas
from the Punjab and the United Provinces and engrafied those ideas in
Chattisgarh: Thev started hig schemes: but they failed to see that we
are not suffering from lack of water: we are suffering from lack of proper

distribution . .
Mr. M. 8. Aney: Lack of brains in the officials!

Mr. Ghanshiam Singh Gupta: Ye<: not in us: When T was 8 member
of the Trrigation Conmittee, I bronght this pointedly to their notice and

told them they could not graft their ideas from the Punjab and the United
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Provinces and transplant them in Chattisgarh because, the problem ot
bhutusgurh is not the problem of the Punjub and the United Provinces:

in Chattisgarh we have somewhere hetween 45 to 50 inches of rainfall:

our problem was not o problem of scarcity of water: it was a problem
of distribution; and, for that purpose, small tank schemes would have
been better and that was the old system. If you, therefore, want to study
tbe village problem and really help the villagers, please try the small tank
schemes, if not in those tracts where you have got big irrigation schemes,

at least in those tracts of Chattisgarh where vou have not got big
schemes,

The next thing 1 would like tc bring to the notice of the House is the
consolidation of holdings. The consclidation of holdings is of course going
on but it is going on very slowly. Therefore I say. please expedite it. I
will conclude by saving one word us to why the people of Chattisgarh have
been reduced from plenty to starvation. It is the land revenue policy of the
British Government which 18 mainly responsible for it. T will read one
paragraph from the land revenue policy of the Indian Government. The
land revenue poliev of the Indian Government 18 suid to be this: "‘Greater
elasticity in revenue collection facilitating its adjustment to the variations
of the season and the  circumstances of the people’™. T ask, are vou
following jt?

The Honourable Sir Henry Cralk: Ycs.
Mr. Ghashiam Singh Gupta: Huve vou given elasticity 1o the revenue

collection facibitating its adjustment to the variations of the season and
to the circumstunces of the people? It was said the other day that the
prices of paddv have been lowered by 53 per cent. [ say they have
been lowered by cent per cent, and what remission has been made in
the land revenue in the rice tract? Variations of the season and the
ciroumstances of the people—the circumstances of the people are such
that the value of rice today is not balf as much as what it was some
vears ago, and still there is no remisaion in the rice tract in the Central
Provinces. Not only that, but thev are enbancing the rent and revenue

on the baris of the old rotes. I agnin ask the Honourable the Home
Member. is that following the policy

The Honourable Sir Henry Oraik: No, I do not believe it.

Mr, Ghlnlhlln Singh Gupta: I have got the figures. These are the
settlement reporta of two districts . .

Mr. Pregident (The Honourable Sir Abdur Rahim): Does the Honour-
able Member suggest that the Central Government is responmsible for
the land revenue policy at Chattisgarh?

Mr Ghanshiam Singh Gupta: The Central Government was respon-
aible before.

Mr President (The Honourable Rir Abdur Rahim): We are discussing
the present state of things under the Finance Bill.
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The Honourable Sir Henry Oraik: \Whuat book is the Honourable
Member reading from?

Mr. Ghanshiam Singh Gupta: Land Revenue DPolicy of the Indian
Government,

The Honourable Sir Henry Oraik: Of what date?
Mr. Ghanshiam Singh Gupta: Lord Curzon's—I1902,

The Honourable Sir Henry Craik: At that time, the Centrul Govern-
went was responsible, but now it is not.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Does
not the Central Government audopt its policy under the Finance Bill having
regard to all these circumstances?

Mr. Gbanshiam Singh Gupta: 1 am reminded here of a small story
and after baving narrated it 1 will sit down. There was s sahukar who
was very stingy. But be did not like to be known us being stingy but
wanted to be known as chanmtable. It was advertised that Mr, A was
very philanthropiec and that nobody who went to him came back without
receiving some charity or some alms, und without having his desires
satisfied. What did the sahukar do? He had four doors to his hevel
and posted four chaukidars one at each door. Anybody who went near
the chaukidar at the first door was told, ‘‘This is my door, you cannot
be permitted to enter it to go to my chief’’. The chaukidar at the second
door said, ""You cannot go by this door to my chief. 1 won't allow you
to go to my sahukar by this door”’. The same thing happened at tone
third and fourth doors, with the result that the poor fellow was turned
out. And still the central sahukar was very cheritable! That is exactly
what is happening here. Am 1 to understand that the Provincial Govern-
ments are not payving heed to any instruction of the Central Government?
It is something like the achukar raying, *“What am T to do? 1 am
charituble, but my chaukidars do not allow you to come to my place'.
The Central Government says, ‘‘We are charitable, but the provinces,
our chaukidars, do not allow you to come to us'’. T only ask this ques-
tion. Cannot vou compel Provincial Governments to adopt vour policy
with regard to what vou have already said? There is one other matter,
Sir .

Mr. President (The Honourable Sir Abdur Rahim): The Chair hopes
the Honourable Member will realice that the whole Houge is already

tired.

Mr. Ghanshiam 8ingh Gupta: In that case. T conclude my speech, Sir.

STATEMENT OF BUSINESS.
The Honourable Sir Nripendra Sircar (Leader of the House): With

vour permission. Sir, T desire to make a statement as to the probable
ronrse of Governinent business in the week beginning Monday, the 18th.
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Honourable Members are aware that in that week the House will sit on
Thureday, the 21st, Friday, the 22nd, and Saturday, the 23rd. On

Thursduy, motions will be made for the election of members to the
following :

(1) Standing Finance Committee for the financial year 1935-36,
(2) Court of the Delhi University, and

(8) Indian Institute of Science, Bungalore.

"Thereafter, certain  Supplementary  Demands for Grants under the
Ruilway and General Finances will be presented. On the conclusion of
this business, the discussion of the Indinn Finance Bill will be resumed.

It is proposed to interpose the motion relating to the Parsi Marriage
Bill which was on today's agends in the name of Sir Cowasji Jehangir
between the passing of the motion for the consideration of the Finance
Bill nnd the consideration of the Bill— clause by clause.

The Assembly then adjonrned till Fleven of the Clock on Thursday,
the 21t March, 1935,

i
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